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LOK SABHA

Lhursday, November 17th, 1977 Kortika
26,1899 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mr. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Malaria Epidemics in Delhi

*61. SHRI SHYAMAPRASANNA
BHATTACHARYYA:
SHRI GANGADHAR AFPA
BURANDE:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether attention of Govern-
ment has been drawn to the report
that Malaria has broken out as an
epjdemic in Delhi;

(b) the total number of cases regis-
tered so far including those with the
private doctors; and

(c) the steps taken to eradicate
Malarjg from the country?

Ares W oy sam qa
(=t wer ) 2 (F) 1977 F
g faesht § owwfonr age afas
g &1 qarfy, faaeaw, 1977 &
frow @aE ¥ wwi@r & s¥9 F
wAl g5 ¢
2416 LS—1.

2

(7) 799z, 1977 & s 7%

1,68,729 Trft = faw 13 9 ¢

YR =R o fray AfwET

T fear mn, m oA g sy
FE A T

() uF faaor fomd oo O &
I [fdaw ¥ fag wwe I
fFw g gurr #7 aoia e g,
T 9 9T 7 frar T

faaeo

wafar & fagam & fog wrea
@R 7 fr=afafes =7 B0
3 —

1. 984 WAT, 1977 & U
FETU W g9 wifaq Aat gra oF
Helfad FT FAT A0 A AT @I E )
TET T TeAAA FTAHRA FT
AT IFI AATCAT 6T IHAA FIAT &7
2 fag admm 4 97 srd WA I frar

g1

2. Ua gafen AT Fd-
w0 & akqEr afei @1 faar
Wrifas awmml § wEy quifsy
Ffamram | foer & Fdwa F fog
far & wer fafwcar sfesd 6
qer &7 ¥ foedEe @ man g o
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3. SferT FRew A1 FXATAT IETRAT
AT AEAT § I Gl F Hewrd
fram g g &

4. T I W S9 F @ oF
EATT TAAEAT & 1 &Y a1 &7 & wfaw
wAfar  # wzang gd & Feawn
gxrzat &1 fove faar mar &0

5. U5y | @9 wifgs @&t
@A BT Fufear dr wfay
qaier AT ¥ & g § 1 wwfa fewr
wiwfe faaer ¥ [ q@R IaE F
@ feg 1 §; @zt ¥ QW A Red
mafar-Odt sivfaar smaer ¥ faw
aFAT § 19 TOF GAT § w@ W
sifaal o FfefET gwEsQ faz
T g% &, T TN S wew wafear-
et Fagar &

6. WEQ AT & FUAA F
TR AE-OET @ Jgr faar
21 AN ¥ [T /Y A&
28 AU H FH A @ WK 7
AT 1977-78 ¥ FTAT 38 A
T A A g7 AIAAT FT HLT F
farmrg .

7. T A9 F ey g F feg
# qifwfza  Afe s M ga™
F ¥ fay wAmETr AFeAT w7
srafas amy &= @ T faEs-
Fa ¢ famaar g

8 WrE WG AT gILEAT AT
X fearmr g
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o wafesr 7 faifas WX
gl ed HAHAE wA & AT Faw
Y MEL -

10. o GUETH 5 AHHT 3
FIT Y QA & 7 foqug eqmeT dasa
[T § IACYET &A1 F AgT
afea s 7% faar war &)

11. 39 AT & a2 | -
farer & 3T U &g 919 F fAQ
G, Sh-mmasl, faanfagi, aar-
i, fafeesi  wfr &% ad-
TR BUSAl FT S8 A FH &
fag ot &=z B¢ W@ |

st O A W o A
AT 7 AT g2 9T ot faEee @
P oad 11 wyzma RIAA G A
AAT S awran fF ArgeA A 4, 7, 9,
10 51T 11 ® Y %371 9147 & 47 39
9T TAAIHS A graT @, §EW0 S9a
ISR & 7 wF gAY =g fay
s & fee Y wafoarag wWrd e
T oawg g7

Mt T AR@A ¢ W T gEAr
A & § UF AAFL 11 qF AL AT
ST &Y AEAY § W AT AGAT FTE T
T T 39T FE FAE

st HER W o wrEEy
10 & 45 o ¥ 7amar & fe aed dow
TATEAIA 47 H2Z § Safemd Fe
w& fear my &, A & A Amzan
i+ qrgw & Wk w4
aw ara @t

ot TS AT S g qEA
I 99 3§ & IF I & agd 4%
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¥ fa 3@ g “dar wxyw fawe
foome, fam fg 72 wr &9 aamn”’
Y W F AW S ¥ qer fF dar
w1 R & A G o F T
fr 9% 39 A1 7 wfay 7 wver 30
a1 @ oy awfar @Y T g @
WO ] | WA AfF AW dee
qw €1 forar 2 f wafa o1 feafir
a1, £ 41, 7 ft, @ gArU FkRA
B strat & 5 g fraor W 6 9w o
o 7R Femfaa qIH T AR
¥ AT AR

MR. SPEAKER: Your first answer
was very brief. I thought you would
be brief.

sl OW AN ¢ FIEw FEar
f& dvw & g1 @ 3@ fawe
faorrer, fam &€ #2 w1 o= z@T=T
g g A TW A St ¥R )
a7 §  Aaf@r s &) 99|
FHET gl WA 1953 T
wArcar frdaw Fww & 0F gW ¥
TR Wiqaw SATAa 7 FU€ 50 A
SR &1 dg AT EET W OE |
5T g F QA Aft 1 e
e T G awr @ 1 wfa
F AW 8 AT@ AN gfT AT AL
q T QA A SATHAT FT 39T g
AT &R &1 @ q969T §R
fawmm afafa ¥ 1946 ¥ fawmrfonr €
€@t fF | v § uw wafqr a0
FUST FY  TAGAT FX AT 1 HAE,
1953 ¥ wWRg e ¥ fawda o
AU arAl ¥ qgERT & WwER
wafar  fedfaw srisw a9 ¥ o
s fagera srwe wF AT 0
oy Wia Imgaes  aformt ¥
g9 g9 W mwEr ¥ 5 QmEw
oot § ANe-aww @ # HW
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F W ufew G & s, WRa
T A 1958 ¥ I¥ Iy wAfan
IEA FEFA 4 agw faar 1 gw
fageardt wriww # W@ woo @r
g AR gEd 3g At ¥ A faw v
fafrm g frer 30

gofid s 90 % § g4,
B T #Y RgAd FE & | 1958
¥ 1965 TF UL HATAT IR
FAFH ¥ FAGSHAE €T § T F 0
1965 # 415 7 7 g€ AR FOA-
FOT T FH & W™ |

SHRI R. V. SWAMINATHAN: 1s he
answering or making a speech?

SHRI RAJ NARAIN: I am giving
the information to the House. You
do not want to hear the information.

1958 ¥ 1965 aF Tera wATRAT
IMAT FEAFH A HIAEATH €T X
safq ¢ # gaF S gfonw fAae
q, & Tgd &1 HOETT F |
MR. SPEAKER: Give substance.

SHRI RAJ NARAIN: I am giving
substance.

BT 1965 & 12 AT 7AT 1966 T
& T FEAl A g,

= GHA WIS : 1965 FT 74T FLAT
2, wW Al wefkat iw (AT R, SR
Fareqd |
MR. SPEAKER: Why do you have
malaria in the House?

St T AC@A : A WETNT
Trmfad qea &, s foet qodfas
TF FT AT T AT | A WAt
qR AW F Fem gET ¥ |

1965 ¥ g wy @ g€ )
o= | AT 1966, THIAT G FT
& fF 1966 ¥ yaqd wam weT A
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gfr iy F1 g W1 T ) 1966
AH wfar sfc x g 1974,
1975 WX 1976 FT THRE! ¥ AT
T GRATEL 1974 % 31,67,658
AW wfar ¥ A g, A fw
ARgE g 1975% 51 W@ 66 TAR
142 &R 0 & 45T U A1 99 W
g1 1976¥ 6AT@ 49TIT 481
AW A g AR 40 W g §
foaea aF @ o= @ & swar 9t
F  AEA AT §, 9 WEW §6E
o, =7 am wEHT § 3 e 21
&9 864 NI 309 WEW U | ATAY
e q AAfEAT F AW T RE
I & g AW A e A,
73, 74, 75 WX 76 ¥ I w1 fozara
TR P WAT| W A T FT
fow M wwerd Sfcregun #1
Y HT UL F g9 eTEaed) #1 Aifer
#t 5 & fog fs wafar aar @i ?
el Tal ¥ geq sTEiEed A EEd
fafreed #t wifewr & gw 3 ag qon e
wafer 3T ;41 & S ¥ Famr i
73, 74, 75 WX 76 ¥ @R forww
FEE A F T FaEEr qogTET
7 wrfagag ) & & A 51 fozaw
frge a= &< foar mar | wRfan
& AT &1 foswrg aw #¢ faor

T gwiwg  wAfar 1 sR e ag
|

SHRI SHYAMAPRASANNA BHAT.
TACHARYYA: After the come-back
of malaria epidemic particularly be-
cause of DDT resistence of the mos-
quitoes, the epidemic is developing
throughout India, not only in Delhi
but also in the eastern parts of India
and in the tribal areas, and in view
of that, may I know from the hon.
Minister whether he is sufficiently
confident that by his energetic work
that he is doing he will be able to
check the spread of malaria epidemic
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throughout India and, secondly, whe.
ther he is aware of the fact that in
New York and Washington, the immu-

nity and wvaccination systems have
been developed, and, if so, whether we
are doing sufficient research work to
develop vaccination for malaria resis-
tence?

ot = AN oA, & S
&Y Fr7 AT FAT q_T AT T G FT
fessm s g1 ag T § om &
wafar & Fen s@ g ...

N adw @S wEE # 7

Sl W AN : W qEAT
&1 79T F & 0 # Fawra w1 qafa £
fewr & & s =g @ fady aw ar
4§ Sg A ¥ agm 5 w fdw
3 BrE % |

MR. SPEAKER: Please don't reply
to any interruption; you just answer
the question.

st T AW . wgr sl o
Tarsl #Y FHY Y @Y { I q@ml

gt faw § qer fs fave @
YT A A HT T Agedr g ! faww
W HWeA A g W 2.92 W@
TwE T AEE & g, T @ fgmw
TG A A o Aifeg, ®ifw ST
FT W1 TeaAT-73aT AT 4 |



SHRI BEDABRATA BARUA: I hope
you will ask the Minister to answer
the relevant part of the question. So
far as national context is concerned,
he has not answered that part. ‘T don’t
think he has answered at all what
steps are going to be taken. My main
question is about the mosquitoes in
Delhi. They have made 3 come back
to Delhi; from the time the Janata
Government started the activities of
the mosquitoes have also started. By
now they are in gocod iorm and are
spreading everywhere. You know
anti-malaria oil is nc: available and no
action has been taken. The drains are
full of mosquitoes. I hope the Minis-
ter will say something about it and
not refer to Mrs. Indira Gandhi or
such other things. These mosquitoes
are very much there. Why are they
not sprinkling anti-malaria oil over
the drains that are lying open every-
where?

MR. SPEAKER: You can avoid
mentioning about Janata (Government.
He can avoid mentioning about Indira
Gandhi,

Wt an AI@A ¢ FRA-FR T
T oY FTor FTFTR FIAT 1 TH

- Frrafra A TR wEw ® f

7T ¥ 7 Tafar F #ery g7 T8
F

qem WEled, I8 §er & fF TW
w1 feelt, gfmmn, Teegm, SO
AW, AT T HAFT IEUET G @
1 zae saTeT 31 wrd @ fE wRT wY
AT AFAT | THY A afwsarg #
Fer W qEE WA E, BN A q@h ¥
AR 78T g—aifs SE ga &
T qI—fF 3 g0 7Y @ fF
fFa-feT A fFasit Zamsit & 37 &1
HeE ﬁ TEER
SHRI RAGAVALU MOHANARAN-
GAM: About the present position of

, Tamilnadu, our Chief Minister has al-
ready sent two letters. (Interruptions)
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He says that they have not received
anything from our State, Then there
was cyclone in our State. We are go-
ing to send, after assessing the entire
loss about this cyclone, to the Gov-
ernment of India a statement showing

the total loss and other details. In

spite of all these things, he says that

he has not received anything from

Tamilnadu, He has got persunal en-

mity towards our State. Only one

hour is allotted for Question Hour

and he has already taken a lot of rime

only for this single question. Tamil-

nadu is a part of India. (Interrup-

tions)

SHR1 C. N, VISVANATHAN: They
have already sent two letters mention-
ing the present position of Tamilnadu.
Then there was cyclone in our State.
They are going to send a statement
showing the entire loss. In spite of
all these things, he says that they have
not received anything from Tamil-
nadu. (Interruptions)

st T FerEw - & S FEr E-

3q & FE aro 7@ fear &, wAE A

fear &1 gl § TEwe afgr &

@ #t Wt § 3@t ¥ e faf 7

W WHAT | I FE FLATE fF AW

I T g | FaT AR faa ag
I aTRd &, A1 ¥ awr & w7
wrear £ % afveare qami & =0 &
ST Y AETAAT ATGAT, T TN FTHL
i

gt a% faeeit FTF=H E, 1976~
77 & St faedt 7 forr ok 7
feeeit  wreorfasr #7 gt #7 wE
At 7 & :—THo THo Hlo : 698
feamm, afamie: 1700 feem,
fagr #1 3@ ;28 foenm, IO
THFE : 10,000 fa=y, favaw ¢ 900
forzr w339 : 1,000 fAeT )

PROF. P. G. MAVALANKAR: May
I submit that 20 minutes have already
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Passed and still the first Question is
going on. Should we not try to cover
more Questions? Qur names come in
the ballot and still our questions are

T g gETEET ¥ sfywita) ¢
AT #T FeAE W 8 @ §

lost!

g A MOme Awe o At
o o o qgx foray e o,
I H AT WEC @AT 9T | T HAY
WEIRd I 9| Y A9 FEEN F
&ro $ro Fo WT wHT I TE @A
g7

= UR AN © A AGIET,
¥q T frAww AR qEw el
F qX ¥ S g4 qRT 4T 9T, ;T ¥
IE T waE g @ e famma

MR. SPEAKER: Please answer his
question.

&t A AR@T ¢ WX "AT@AT
F Frewml F 927 g & aohe I
A< feay 3, a« ¥ & wx o &,
afF w9 T femm oy, @ S
¥ g @m Fufa Weka frafm
T R

wafar & frevwi § Wewdq A
ol wERL s @l
e Fo Ho wife F IA 9T }E w@T
& g

wr T g fadwt & Wt
Ledi Nt
+
*62. st gu= Ty :
=t AW g ¥
w fadw w&d ag TR @ g
a4t fF -

(%) 1 fRwi & fegmw gy

TAF  FUETED KT T Fa@  gHEHT A
@ frer @ & afew falelt s

(@) af g, @ w aw qur
el w=me gf & Wk
() wrew G ¥ 3@ oA &
T FTARIFTE ?
fR3m sl (o wew famrdt wnga)
(=) s, g

(@) (i) =9 7% go faen &<
12 fRoEl & gwdr w1 9@ g go
&
(ii) wremTor €} T guTe #A-
o wmw fem frwt §
wx gfemr dEEE ¥ &
g1

() =g et ¥ oA
wifada g & |1 FHwrEl §1T
gwft & foo qafeq g2er &1 waww
T § | fRw-form s W
foal 3 [Frrioat Y ag o
fea ar & fF 3 fawmitr gra et
FT T F< qgr Ty fRkw swiay
T gar wfvwewn § e g
W | FE FAE-EEL H @I
s s a s aergl ¢ &
I & WY Jeorg FT IV FTEQAT E |
oy gfieur F1 eRR Seg-Afasr
@ A R dgl MEwy ¥ ow
TEH AW qIATIAAT | FehT i
g & af AfFw ofew & g &
TEe & g AW % W wwe gfear
T OF FHGA wAw gET o
o a® <@ ST Ny F O TG
FATST AR S | THF WG F1E 99
T W Afe W ®Et IR
form wrchiw grd w=itww # oF fadr
freft & st gferade smefee Wi

a0
a7
g
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sEmA AT Ay Ay M2 99w
Fgr T g 5 =IT g | siEr
AT STAAT AT gWIX WA Wel, o
I St 3T AT ST AL H g1 AfET
™ 97 ¥ g7 3fear & qwR ¥ U
faediz &7 garar T & gwfc @y
e g |

N gEr fag : waAg AT,
ug feafq ot e 31 ofY
ST qre Wt S F qEm fv 12
fadeir fawai § gway wX @ fAw
¥ TAL oA O WY IH A@ B T TATH
YT @ E, AU FArdar§ fHagT ag
2 fF 99 ag o2  fF g ardy gzam
& % WAl FT g g AR F
7T AR M F WrvaAmit § St fR
qT B F @ & AV 77 IQF F Ay
15 ¥ famms g 21 ffem
FTATEr FL 1

st weR fagrt amddy :  weer
wgrey, fawi & 9 weAw g @ &
fomd s g FHETh TEe g
g #X g FWEEl 9 A gU
§ —amwifar =7 & ag a= ¥ fag
IMRwmamsfaraar ak 3w &
frefemrw fasg 31 & weAmwY
w1 U4 F far g swOeE
ofve @ew & W we e
fear 2 1 M@ wawma &
gy uF fasjg ¥« wwaw fwar
TET & AT ATY WIHS 9T FIT AN
W@ W & AT g A Fwareat
FT @ & PR ¥ N oA @
wZATHT ¥ 9w W OAG W OE\w
fear smo, ag sew e 3

st gex fag :  werw W@y,
# uF am W fA@  FT W@
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g fF et o wfawrd & gamaat
F § aF wefew &, waue § g6
for 73 T@ 1 FER I} ]
¥ W@ F T ITET grATH
st ? gw g9w ® fafewa sE-
Ty gy wfgy | fomd saF w)
A WET AR W AT @ AT 3T
g A% & wet &t & AT ¥EAr
§ ®T @ Hig § &1 FWaAw!
SR

o wew  fagr) awwday @ e

TgIa, 4§ TN orF AG g fw
fait fawdt ¥ fogg W =4d-

T FTT FAW F GEAT fFar 2

SHRI EBRAHIM SULAIMAN SAIT:
May I know from the Hon. Minister
whether, in view of the fact that there
is threat of attack on about 12 foreign
Missions abroad, any arrest has been
made so far in this connection? The
Minister has just now said that they
have been taking precautionary mea-
sures and are in contact with foreign
countries. I would like to know the
reaction of the foreign countries. How
far are the cooperative in trying to
find out the culprits an? in trying to
see that such things are put an end
to?

SHRI ATAL BIHARI VAJPAYEE:
We are getting full cooperation from
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the foreign Governments concerned.
In one case, which was a case of se-
rious nature, Col. Ekbal Singh was
stabbed in the chest while he was &sleep
in his house and then atiemptis
were made to kidnap him. The cul-
prit has been arrested. He is a 26
years old Australian and he has con-
fessed to the crime. giving the ncn-re-
lease of Shri P. R. Sarkar as the
motive,
wt ¥wemer faardt o F@r oAE-
w5 A1 oAy AT o faren
¥ St TW 9FIC A7 9EAC E1 TEY
2 9 AT FH AT AT AITA T
o faxwi ¥ favn Awof
AR F g AT @ weEdEE
wifewr 1 afomm g7

Wt wew fagrt amdat : wege
WERE I F4 wEATHI ® fazay
g £ 97 A fasfoai & 96
FW ATEE E I & gW -
9TATT FC TE F |

s gwet g TEIR ;. gey
WgIRy  gWT W&l W@ 99
¥ fa2w &t v %, § w@wmT
oot & ¥ & &1 & wreAr
9Ea g fF 37 1 @ ;@ @7 w0y
aasr foet 27

WMo Glo Wlo WEA®T : T
g ®% wvT 37 TR ug A
qor 8 7

MR. SPEAKER: This is not a rele-
vant gquestion.

1 greEE T@: Fn faRw AdY
A W TH oGIA A FARTN gl T
t fF am= wt Y W oAEn R
R faed wemig g Tefoe
ST*F TTESH FT @1 8, TEET
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WE Ay geEEnad Ui
g g mar g oo IFFr &M
wrgAw F< 73 F faq @ mrefean
fram=r & ¥ F¢ AL AR T
# Zvgew A F1 2 7 oafz awe
1 77 FAAFL F oM E A1 A
0T WA TEEF F1 fFE F% @
? A A§ F7 O I oFIW I
(T
i

ot fager a@Id gt
o w fA7 gz Fzar geWT AET
z fF 4 z77 arFfmz =w F AfA-
fear fedt wer weAdsm qaza
z1i7r aftA 2 At wT ot AwE
F fAg za T TR FT IF 2
ARG Zr 2T AAwe fasdr g
AT |

SHRI EDURADO FALEIRO: All
these threats are to the effect that
unless Shri P. R. Sarkar is relecared
uncenditionally, thev will put  these
threats in execution. All of us kncw
and the country knows that these are
from: thé Proutist organization, which
is the inner core of fhe Anand Marg
and who does this job. In the past, big
eminent people including the Chief
Justice of India, the Home  Ninister
and the head of the Customs have
been connected with Anand Marg.
Why -is this Government not banning
Anand Marg and this Proutist Organ:-
zation which is committed to vio-
lence? 1Is it b&cause of some pressure
which is being brought by the righ-
ups in the Government who are mem-
bers of this organization?

SHRI ATAL BIHARI VAJPAYEE:
Government is not under any presaure
from any quarter. ‘The hon. Member
has made a suggestion for action
which will be considered.

st 7 feg ;. HEE wRIW,
# mg s wewm g & oz
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gaar W 99 fom &l @ faer
T I FUEAT J FEAE FIA AT
wfmwawF ¥ 1 ¢ 7 afz g #
gt Fqr aET W 2 F ag FF S0
qgmife A ansI ey qa e § F
[ I wSAL A fau § ar I FvA™H
¥ w2 f@lt @t @wew ar afe
Ffa@d 7 za aml 47 oiw Tga
T FET A & F?

ftyew fepdiamdt @ wEF
gRsl WY @ W faw &, A A
WA A FT AN AGE §, a1 Q! &l
fox ST ¥ +7 & Fr 97 awdl
& A Fg amadr. #@ v wFQ g,
7 qar T g faw Afer @,
JfFw fagwi & s wrvs wwif garR
gATATET ¥ "TIT NRWA w4 ¥ fog
WY 2, T8 g AWEA #T WA
@ F fF 4@t awre & AR
qareE § 9T g & W gafeu
WId HHL IAH @A TgF & Fal |
9T ¥ Az it ¥37 & fF wrm
IR I@ G w1 gwHkEqr  qar
femom  seEanfedl & @ g
Gl

DR. V. A. SEYID MUHAMMAD:
From the reports so far available, it
appears that these incidents are hap-
pening exclusively and solely in the
Comir.onwealth countries. Is it a mere
accident or coincidence or is there any
deeper reason for that? When I said
solely and exclusively, there may be
one or two exceptions, but, by and
large, the vast majority of these inei-
dents are happening in the Common-
welath countries. Is it a mere acci-
dent or coincidence or is there any
deeper meaning in it and if so, will
the hon. Minister make a thorough in-
quiry into it? ’

SHRI ATAL BIHARI VAJPAYEE:
1 promise to make g thorough inquiry
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into the matter suggested by the hon
Member.

SHRI RAM JETHAMALANI: Can 1!
ask the hon. Minister whether he will
be prepared to give an assurance to
the House that he will not follow in
the footsteps of Mrs. Gandhi and ban
any organizafiormuntil he gets. ,

Interruptions.

Try to learn the rule of law. It is
never too late to learn. Try to under-
stand what democracy and rule of law
are ...... (Interruprions), I have no.
completed my question.

Will the hon. Minister B& Prepared
to assure this House....

MR. SPEAKEK: Mr. Ravi, please
keep quiet. Otherwise they will also
shout.

SHRI VAYALAR RAVI: What is he
talking? Our people are dying ab-
road...... (Interruptions)

MR. SPEAKER: In this House
everybody has a right to express his
opinion and nobody can object to that.
you cannot expect him to speak to
your liking,

SHRI RAM JETHMALANI: I want
an assurance if he is prepared {o ex-
tend it, that he will not ban any orga-
nization whether it be Ananda Marg
or any other organization ang no deci-
sion will be taken against any organi-
zation whether it be Ananda “Marg or
any other organization unless there is
clear evidence of tiheir involvement in
criminal activities.

ot IUEN: F AR AWM @ §,
zg#r at wg AfeF

SHRI RAM JETHAMALANI: They
are not prepared to learn democracy

' even now.

SHRI ATAL BIHARI VAJPAYEE:
Normally, the government is averse to
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ban any organization because govern-
ment believe that organizations should
be fought politically and with the sup-
port of the people,

So far as the question of Ananda
Marg is concerned, the question should
be directed to my colleague, the Home
Minister. As for Foreign Minister, I
am not in a position to reply to that
question.

MR. SPEAKER: Next question,
Shri BhagatHam. He is absent.
SHRI SAMAR GUHA: rose

MR. SPEAKER: No, please. I have
gone to the next question,

SHRI SAMAR GUHA: This is not
really fair. )

fargre ® Tt w awtt agran s

* 64, w1 ATATAL TEE GE
T T HET I q4O FTOFAT
Far 5 -

(%) =1 8 = F1 a=f
FW@IFT TAINT AAEE  FT T AT
Aer 7 % fa=Erade & o
gt § frameEe F1 w® §
wIT

(a) afz &, & v fEr F
wgeat fo # @i oW, g@
HX WGt F TFEY FT gwi
FFTFL  HAGNT  HTRE I fEAT
# gfaar wew F gl ?

gae et (ot worerer W)
(%) wmar  TTHEEd FT TW @@
T w§ fwrm wmEs AR
frfl & frafor & wee w9-
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TAFGT THET A@TE 4 I 197778
& v ¥ wx # 200 T
TFEAL AT TN AP FT IF 99-
IMFAT A FT AT 0

(@) =\r &1 THFIX w®/Y ¥
& TF IrEEET § AR FE A
gfaur Sowew & 9§ TEE H
TAMRE #1 gEaT ]W w1 gamw
A5 &% faar m@n g wgEr fad
F AT S-SRI F A
wET IO T EETEES g
oAl TFUT FT AT AT ¥ AR
# owiF F OSIQEAr | gET Foam

YT T ITFHAT FT IAL
T F ogeATd I A wEE s
Fg wE oA forg s AHifww
F gETaT TT RS &Y
¥ st Faf S EegT
X "R IAEm Fr gfEand
¥ gz #® Wt st Fr oS0
g

A%*73

sHE ¥ AR WX At A
gfar 9= A STl A/ I
T O mfefas # w38 T *Y
AT E | GET @R H T B @A
T FAqE FA F A A T FS
w7 e faifw & & Wz =@
¢t 5 o wAgenm & FOT w7l
qtz e wy ¥ & Fver 2
IART GG T AT T FwaE &
foar T AT wEE W Wh AT
%7 gfamr ¥ & st
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st gwe wwi: S g )
THEE WA & A AT E 9w
¥ W3 A\l F1 @ @y oSEr g
fom & & swoer St @& &
qgr §9 HIT ATASHT FT W T
faar smar &1
a1 7 W fradr g X wEsr

Fifrw 7 F1 s & 5 o gee
N AT # IrFEEAT g9 S
qF wE gt 9% I gER A 9UY-
AT AFAFATET § A W WA
T AT WY agT WY ST T @
Y Fifow FT STdT & | TES AT AT A
Wt @y s @ fF s g6 s
CAGUIIE S U - S SO = -1 A
SF g1 AlSH AR g WK R
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IR ot agfeafy @ swer W
FIE TEWT ¥ Tl grEag FO
q@h 9T FT T WEHE FT gt
& W | WTw AW B TF | A
are ¥ F faw s gear g, fagrd-
T9 W qgaT & 1| WY TA AMY
T " T ¥ F4F A1 ST
73 92 mifefew & Faac F@F
Fg 9T AT WX SR &1 T
gfaar sa= 1 s ?

ot queT AWE 1 WA WA,
T § qaqe wifes omeeEt @,
AR gAY AH F &Y zaw § OF gET
AR gEw qEr o e §
RHFI BET # & gAY W oA AR
ri%&T &) aree g H § wqrar
faslt dex A gh ™ & #HT
TEgY 9% Wi awe misw
THEMT GI9A & TETd FPOA SO
sraf @ fF g At W aT@ waer
AFAE AT | TRl Wi 1971
AT AT 1973 # I AE SE A
qar =@r §

MR. SPEAKER: You cannot read
out the whole thing. You must give
the substance.

SHRI BRIJ LAL VERMA: I am
just informing him of that,

MR. SPEAKER: You must read
that at home ‘and give the substance.

ot gwerrw awt : weaE ARREY,
& zaaT g Fe wEAr § e A
T Ha F RET WO FU W E
Nt gaafmw s w g fe e
77 A@Y AT FY g IAH T
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=t gfrem wiw ¢ 1 IR A
grarst o o feaw oy & sgt a7
Tama swtEg E, gmr 3, SfEe
ifadm A1 dre smfew F gfaw
Agr & wTER &7 g 9 II9ey
U far swmmr 7

N gw @R awl: & qrAAr T
g f& gardy drsar gfsary am
THEET HEH 10991 ¥ 9RE *ifEw
gF I | wa aF A9 & 9w
dumEl #, #7329 /) aE A qagl
7 qre aifsdw 98 )

ot TEET TN ¢ #mT HAT
|qIF  ®7 mreamA an % Gy s
ITEHENA | FUE IAH A AT At
¥ gt ey oqrfed 2y s ?

st W A FAT - AR FT A
FT XA F fAT v 7 0F waAq
Trear  FAET E HIT 99 & g
foraa ot g1 g HIT O I wETEr
& g FIATTH W AR F ARAC
g1 g FueET Qi FTAT

SHRI VIJAYKUMAR N. PATIL:
May 1 konw from the hon. Minister
whether he is thinking of reducing the
rates of telephome connections in the
rural areas, which are from: urban ex-
changes? Secondly, may 1 know the
number of the PBX Centres which are
proposed to be opened next year?

ot Iw q@ i T TRy
™ A W F oA=L WA F AT
4,000 Yo Yo Hg @1 ® g'

‘Opening of New Post Offices in
Maharashtra

*65. SHRI R. K. MHALGI: Will the
“Minister of COMMUNICATIONS be
pleased to state: -
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(a) whether Government are aware
that there is g shortage of Post Offices
especially in rural areas and in back-
ward localities of the urban areas in
several districts of Maharashtra;

(b) if so, whether Government pro-
pose to open new Post Offices in the
State in the near future ie. within a
¥ear; and

(c) if so, the details thereof?

d9TC WAt (s Awww T ¢
() a@x == gfagwi &
awa ¥ aigafiiew & 0 owe
mftw @t ¥ 7w ghroei F faar
9T wfa® ema fem sr@r @O0 %%
¥ =i®  gfaaAt w1 owwrg ST
gfafes v & gedrwwr 7

(&) o (7) 93 TTHFAT AT
& fag wgarags fauifor fegas o
T aiE Q2 1A A fafaTd sawsy
g% v Aq¢ TEAT  fAeaT @
a3 ¥ GarwarE g g @
¥ 236 TrHTX MT U HAT # 20
TrHu @ fed s | <F ¥ mrar
arq faefir ad & kA wgrn; wew
¥ 3qq fHey Tradd F /¢ 3000
sfafwr Tt & =% givand 51 Fgdr
aaT wiEi #5000 FIT g wAIG
g |
SHRI R. K. MHALGI: May I know
from the hon. Minister in how many
villages in Maharashtra State ruch

post offices had been opened since the
last thirty years?

SHRI BRIJ LAL VERMA: I have
not got the figures with me at pre-
sent. But, I can say that in all Gram
Panchayats of your State, within ten
years. there will be post offices.

SHRI R. K. MHALGI: My second
supplementary is this. T want to
know whether the mobile post offices
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in bicycles will be in addition to tempo

anq taxi post offices. W@ E safaw 7T @ fr s

¥ warer i ¥ @ F7 Rfafyde
SHRI BRIJ LAL VERMA: We are i

giving postal facilities in 3,000 villa-

ges this year only in Maharashtra.

SHRI R. K. MHALGI: My question
is: whether the mobile post offices in-
clude Tempo and Taxi Post offices also

Wt fedlt see 2 & ag wr
ST g 6 a3 9% arwany "y
" F fau &y fraw a1 mde ay &,

apart from the bicycles post offices.

=i WAl T AWTEY ¢ WA HEIed,
Tw #1 gigm fag wd o &
apit FfAy o ¥ & F@ AR
WEAIE AT A A w1 AR OFY
g =@ wrw, # w9t wgiew & q@Ar
s f& 7z ST A gAY & qaA
TF ¥, 37 § FEowy, aF qwe
& Agh any W F faww ¥R
GaR 9T, I IS, AW ¥, IR
us afF ¥ oF a7 st g+t dex
FTHT @ AIT I erCHAT,  ATEHT
9¥ 1 q3d, J= AW AT AT
fazdy oggw, ¥ dw AW
EFTC FAT arr g ar A% ?

T A A A5 gIR dTX AW
N F T FE, TG IH HIAFT
& smaeT F3r WA Ay fawaw
M frexsmg I atgw  qiem W)
v wifear swH & fafeswi ¥
S, ? F9-5-F9 ag gfaar  gRir
g gy ?

hY

srax At ¢ # AT weEw
#Y gg a@r | W g f& o
@ FH! wEowaw Wl § gy
g9 OF W@ wEi § deT aEw
2T EAW oz§ oad g 50
g WiEl H O owea sfafada
Fxg &, S fEva 1cawtd o agigar
qr | I F aF JET A 9e &7
T g fFoaw owa A WK e
w5¥T 3, FEr =T FEO A T

F T E 1w AT g T
U W@ A FT osgaeT w0,
a1f% AT SaT #7 9= wfz frafar =
¥ faay @ ?

st wws =t : oot aF o)
FAT B, I F AT g Fiforwr
R E % 59 9197 96 vie WAy ¥
T =% s farer a% 1 Ta® waraT
& ug Wt Fifw 7 R E ¥ gw sumer
& warer wiEt F wor gfawd 2 a9 )
AT gTE Ay & frogw swwr
SR 9% mfEfew &9 1 39 W
WgreamI @

W Mt wmr o A% swEmE
g F AR A 7 AT9EE @ T g,
w9 ¥ fawg ¥ qer &

Reorganization of G.S.L

*66. SHRI R. L. PT VERMA: Will’
the Minister of STEEL AND MINES:
be pleased to state :

(a) whether a high-power Commit-
tee has been constituted for the re-
organisation of the Geological Survey"
of India; and

(b) if so, what is its composition?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
Yes, Sir.

(b) A statement indicating the infor-
mation is laid on the table of the
House.
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The composition of the Committee is as follows:

1. Dr, A. K.Ghosh,
Additional Secretary,
Department of Mines,
Ministry of Steel & Mines

2.  Dr. A, B,Das Gupta,
Retd. Managing Director
OillndiaLtd. .

3.  Dr. G. R. Udas, Director,
Atomic Minerals Division,
Atomic Energy Commission

. -

4-  Shri K. R Parameshvar,
Chief Planning and Development,
Bharat Heavy Electricals Ltd.

5.  Shri N, T, Srinivasan,
Chief, Management Services,
Bharat Heavy Electricals Lad.

#%. Dr.M.V.N. Murthy,%
Deputy Director General,
Geological Survey of India.

7. Dr. Hari Narain,
Director,
National Geophysical Research
Institute .

8, ShriG, Ghosh,
Deputy Secretary,
Department of Mines,
Ministry of Stecl & Mines

.

Chairman

Vice Chairman

o @A AF@ FAf : waAr
HERA T AGH ITC H ATF AT AT @Y
?, 99§ qar awan g 59 SR
fagre &1 &1 wfafafy afi g1 &
32 T8 graeg ¥ gz & foar av fs
qeAT gfaatadr ¥ =it Ao dre faqt
A1, Y AT e & faifafae
% zaafufa ¥ afmlss s afeg)
fagre ¥ oot o 56 qwde faeew
w7 gaL0 AgY a1 9raT 8, Fifw freer
125 Fut ¥ ag wifRg FaFdr ¥ 937
g & W 9w ¥ fagre w1 wr sfa-
fafa &1 1968 ¥ fageH uw
Fooawr wfed F Sew 1 a9 w5y &
o1, ¥fFT ot a% a1 A e

. . . +« Member

- - - - Membcr

- . - Member

. " . Member

. . « Member
. - . Member Secretary
gt mafy efw Twwar & s &

fagre art g & wa & WA @, AfwA
THY FTT AT F 9 H @T AGl
& @ &1 W HWar ARy Ty
¥ foaa wfyg &= F fag doe
g7

SHRI BLIU PATNAIK: I would like
to assure the hon'ble Member that the
issue is much larger than opening a
regional office at Ranchi or Patna. The
entire matter of Geological Survey of
India—which is a 125 years old organi~
sation—is being critically reviewed
and Government will take decision in
various gectors of the Geological Sur-
vey of India after the report of the
High-Powered Committee is received.
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N Qastw @R @i : Ig
fefaga #a a& faar qidang?

SHRI BIJU PATNAIK: I expect the
report to be available with the Govern-
ment by the end of this year afier
which the Government will take the
necessary decision.

SHRI SAMAR GUHA: [ would like
to know from the hon’ble Minister
whether the union of the Geological
Survey of India have placed a memo-
randum before the hon'bie  DMinister
giving their viewpointg in regard to
the enquiry? There are so many other
institutions—Central Government insti-
tutions—concentrated in different parts
of India like al] the financial institu-
tiong which are concentrated in Bom-
bay. Whether it is a fact that some
lobby is working that because the Geo-
logical Survey of India is having its
headgquarter in Calcutta for the last
120 years, it should be shifted from
that city? Whether the hon. Minister
will take a view that because certain
institutions are  there in certain
regions other aspects will be taken
into consideration before applying this
principle? Whether in the case of fin-
ancial institutions which are located in
other parts of India, the same attitnde
will be shown?

SHR] BIJU PATNAIK: I will cer-
tainly keep the hon. Member's view
point if. my view.

———

WRITTEN ANSWERS TO QUESTIONS

Economic and Political Relations with
West Asian and North African Coun-
tries

*63. SHRI BHAGAT RAM: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

fa) whether any eforts to expand
economic and wnolitical relations with
West Asian and Worth African coun-
tries were made recently; and

(b) if so. the details thereof?
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) Yes, Sir.

(b) Government attaches the highest
importance to consolidating, expanding
ang diversifying India's political and
economic relations with the West Asian
and North African countries. The
Minister for Works & Housing and
Minister of Industry, have, over the
past two months, visited various count-
ries in this region as the Prime Minis-
ter's special emissariezs. These visifs
have given a new impetus to our poli-
tical and economic relations with these
countries.

I may add that the Indo-Iranian
Joint Commission met in New Delhi
in September 1977, and in June and
November 1977 the third and fourth
sessions of the Indo-Iragi Joint Com-
mission have taken place. These meet-
ings have been highly fruitful Final-
ly, I may mention that this month the
annual Haj delegation has lefi for
Saudi Arabia led by Shri Arif Baig,
Minister of State for Commerce, Civil
Supplies and Cooperation.

Bangladesh Propaganda against India

*§7. SHRI S. R. DAMANI:
SHRI SAMAR GUHA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Government of
Bangladesh have accused India of com-
plicity in the recent upsurge in that
country;

’b) if so, the reaction of Government;
ang

(c) the action :aken to clarify the
actual position as far as India is con-
cerned?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR] ATAL BIHARI VAJ-
PAYEE): (a) The official version of a
statemeni made by the President of
Bangladesh in Dacca on 11 October,
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1977 contained references implying in-
volvernent of India in the incidents
that took place in Bogra and Dacca in
Bangladesh on 30th September and
2nd October, 1977.

(b) and (c). The matter was taken
up immediately with Government of
Bangladesh which has assured the Gov-
ernment of India that there has been
no intention on the part of Bangladesh
Government to imply India's involve-
ment in these inncidents.

dow T ®w W fadw WO g
fet ® wrawr fewrt s

*68. s\ THo UHo WWW! : T
fw st ag @ Y Fw S99
v :

(7) =1 w &v 2 f5 =
gTeT TS §9 § wqar wmwor ey
¥ fear ar

(=) afz g, 9 w7 ot v 7
sfafear 4f; ok

() Far | AU IT Afa-
Fifeat #1, S @ wW O UK
g § dag € 3@ wmm &1 fRw
g ar feafg § 3, 5 7 w89 =y
FT SUERT FT 17

famwdt (= we= fegrt aoaedt)
(%) g

(@) =@ o= 9% =M% ®7 §F
e feam war f& wgrawn & afgdsw
¥ qgelt ATt fgw=d F wrawr fzav wm

(w) =y Ty gfasrtar &
ag warwn & s & fF 5w ARdy
we fgwet A & W F1 FEaEs
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¥ g AT @t Wt 9T &
giaaEEs 9 IEET 9O &%
as |

Integrated Leprosy Contro]
Programme

*69. SHRI R. D. GATTANI:
SHRI UGRASEN:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state;

(a) whether the integration of
leprosy, control programme with gen-
eral health services relating to multi-
purpose workers scheme has aroused
opposition from the National Leprosy
Organisation, Wardha;

(b) whether the National Leprosy
Advisory Committee was consulted
before this policy decision was taken;
and

(c) whether leprosy programme is
not like malaria, family welfare or
small pox programmes which can be
integrated and that the country still
needs a vertical leprosy control pro-
gramme?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) Yes, Sir

(b) Since integration of all health
programmes including Leprosy, Cho-
lera, T.B., Malaria etz. were ccncerned
it was not considered necessary to
consult only the National Leprosy Ad-
visory Committee before taking the
policy decision.

(¢} Leprosy control work will nct be
integrated with the general health ser-
viceg in the entire country for the pre-
sent. The intention is that all health
programmes wil] be integrated with the
Multi-purpose Workers Schemes in the
districts taken up for the implementa-
tion of that scheme but the scheme it-
self will pe introduced progressively
only in the districts where Leprosy and
other public health problemsg are not
in hyper-endemic stage. In other dis-
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tricts, Leprosy will continue as a verti-
cal programme.

Legislation to repeal the provision of
Pension to Former M.Ps,

*70. PROF. P. G. MAVALANKAR:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND I ABGUR be
pleased to state:

(a) whether Government have now
considered the question of pensions to
former Members of Parliament being
eliminated or increased;

(b) if so, the facts thereof, includ-
ing the manner in which Government
propose to implement their decision
and when:

(e) if not, reasons therefor; and

(d) whether Government propose to
bring forward during the Winter Ses-
sion, 1977 the legislation for repeal of
the provision of pensions to former
M.Ps. and if so, broad indications
thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) to (d). Re-
presentations have been received both
for repealing the provisions regarding
the granting of pension to ex-Members
of Parliament and also for liberalising
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them. The whole matter is gtill under
consideration of the Government. A
decision will be taken after Govern-
ment has had discussion with the Lea-
ders of opposition parties/groups in
the two Houses,

Kala Azar in States

*71. SHRI RAJ KESHAR SINGH:
SHRI AHMED HUSSAIN:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) the incidences of Kala-azar in
Bihar, UP, Gujarat, West Bengal,
Tamil Nadu, Maharashtra and Assam;

(b) the number of casualties report-
ed from each of the above States; and

(c) the steps taken by Government
to resolve the problem on a national
level?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) and (b). A statement
containing the required information is
laid on the table of the Sabha.

(c) Another statement indicating the
steps taken to resolve the problem is
laid on the table of the Sabha.

Statement

Incidence of Kala-Azar and number of casual-

No. of 8§ ties reported
0. O tates Deaths
No. of cases
1974 1975 1976 1977

Assam . 3 . . 4

Tamil Nadu . = 14 14 ..

Gujarat . - . 1 3 . 2 cases reported during
1976.

West Bengal 53 62 i

Bihar ., . . . 40 822 1587 12667 153

Nocases of Kala-Azar have been reported from Maharashtra.

2416 L.5.—2
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Statement

Steps taken by Govt. to resolve the
problems of Kala-Azar on nationul
level

(1) Under the Modified Plan
of Operation of the National Malaria
Eradication Programme, appropriate
type of insecticide is supplied to
areas which have two or more cases
per thousand wvpopulation for under
taking spray. This automatically
comes ag a preventive measure for
Kala-azar also.

(2) A central Kala-Azar Sur-
vey Team has been approved tu
assess the siuation of Kala-azar in
the country.

(3) Production of Antimony Com-
pound, the drug normally required
for Kala-azar has been stopped up.

(4) For a few casés which do not
respond to treatment by Antimony
Compounds Pentamindine vials have
been procured ag assistance from
W.H.O. They are being sent to the

affecteq areas of West Bengal and
Bihar.

Participation of Labourers in Mana-
gement

72, SHRI GANANATH PRADHAN:
Will the Minister of PAR[.TAMEN-
TARY AFFAIRS AND I1ABOUR bhe
pleased to state:

(a) whether Government have ado-
pted any policy for the participation
of labourers in the management onh
different Public Sector Undertakings;

(b) if so, the number of such pub-

lic undertakings where the labourers
have taken such part ; and

(c) the number of such undertak-
ings where the labourers have not
taken part and the reasons therefor?

THE MINISTER OF PRALIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a). Govern-
ment introduced in October 1975 a
Scheme for Workers' Participation in

NOVEMBER 17, 1977
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Industry in manufacturing and mining
units and another in January 1977 in
commercial ang service organisations
in the public sector. The whole policy
on workers’ participation is now under
review by a Committee,

(b) and (c). According to available
information almost all eligible Central
public sector unitg numbering 545 have
either implemented the Scheme of Oc-
tober 1975 or initiated steps to do so
or have made alternative arrange-
ments,

fagre & maw FY i

*73. WY TR AW FTAIET ;&40
IR WX WA HET ag aJdr &
Fq1 F4 6 : '

(%) fagre & s v & I
fraeit @ § foad 1961 & #1909«
QT 41 a47 " fEadr aFr & &1
W

(@) afzs wa¥ =+r§ 741 gd
g aY SuF F47 AT §

() @ oW F EEfE F
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(7) 9= F1 #79F IA A
W F9 14 ¥ qformease 3T
gU T Ar@ =fAw F A { @
FHAEr F F1 fa=re g ?

LRI WX S AAT (7 & @
a5):(F) fage & 1961 # a1 www
gl FIATT 43297 | TH q9 fage
¥ A9 AWT @Al #T G 163
g1

(=) = == F1 Her § A
X 1 Frerag & 65 A w1 e
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frata e # st saer @i Feafafea
FTON Y F g W —

(1) wuF QUE F WA T AAF
M3 Ffaw gzrat & a7 a0
dY enfees ol faezde &1
T |

(2) gifseex a9 Iy=on F1
YA foed gws 7 ww @
Y g 1

(3) wafmT g oo o s
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Ad-hoc C.G.H.S. Doctors

*74, SHRI VASANT SATHE:
SHR] K. A. RAJAN:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that wmcre
than 650 ‘adhoc’ medical doctors be-
longing to Central Health Service
Scheme are threatened with dismissal
from service after having put in more
than 10 years of service;

(b) if so, the facts thereof; and

(c) the steps takepn or proposed to
take to absorb these qualified doctors
under the Scheme on regular basis?

THE MINISTER FOR HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) to (c). On replacement
by the U.P.S.C. selected candidates
(335) of the 1877 Examination, the
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services of ad hoc Medical Officers are
expected to be terminated on the basis
of “last come first go”, if there are no
clear vacancies in the Organisations
concerned to retain the ad hoc Medical
Officers. Ad hbc appointments are
made op the stipulation that the ser-
vices of ad hoc docturs may be termi

nateq when regular doctors become
available.

Ad hoc Medical Officers may slso
take their chance in the UPSC Exami-
nation to be held in 1978. There is
likely to be a Special recruitment for
175 vacancies in difficult areas on the
basis of interviews besides a written
examination for about 375 vacancies
in other areas. The Upper age limit
for these recruitments ig also likely to
be relaxed.

New Telephone Connections given in
Delhi from March 1977 to September
1977

*75. SHRI MOHD. SHAFI QURE-
SHI: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) the number of new telephone
connections given since March 1977 to
September 1977 in Delhi; and

(b) the number of persons who were

on the waiting list till September
19772

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA):

(a) 5,920.

(b) 45, 822,

Iunit & saew § wfwe o W
fomy s
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Sino-Indian Relationg
*77. DR. MURLI MANOHAR:

SHR] DINEN BHATTACHARYA.:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether there have been any
indications that the Peoples Republic
of China may be willing to hold ne-
gotiations with India regarding the
Sino-Indian border problems and fur-
ther normalise its relations with this
country; and

(b) if so, whether Government have
taken any initiative in this matter?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Government have
seen reports about statements of
Chinese leaders made to journalists
as also on occasion of visits to Peking
by leader of other countries indicating
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Chinay’s desjre for better relations with
India. When asked about our reac-
tion to these statements, we have cla-
rified that while Government welcome
these statements reportedly made by
Chinese leaders, there has yet been
no specific proposal from the Chinese
side made directly to the Government
of India on holding negotiations with
India regarding the outstanding ques-
tios between India and China.

(b) We have already taken several
initiative to expand contacts to mu-
tual benefit between India and China
on the basis of reciprocity and mutual
benefit. We do not believe that the
outstanding border question need be
an obstacle to the improvement of
beneficial bilateral re.ations, as is pru-
Pper between two large Asian couniries
such as China and India.

Indians sent abroad through Registered
Recruiting Agencies

*78. DR. VASANT KUMAR PAN-
DIT: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) how many Indians have gome
abroad through Registered Recruiting
Agepcies for jobs in foreign countries
during 1876 and 1977 (Upto October);

(b) how many Recruiting Agencies
have been authorised by Government
to seek jobs for Indians gbroad; and

(c) what are the norms and condi-
tions for the Registered Agencies for
booking jobs for Indjans abroad?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Parmission for deployment of 15,902
Indian skilled, semi-skilled and un-
skilled workers in foreign couniries
was granted by the Ministry of Labour
during the period December, 1876 to
October, 1977. The exact number ac-
tually deployed is not avaijlable.

(b) 254 (upto 31st October, 1977),
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recruiting agencies have been register-
ed by the Government,

(¢) According to the present admi-
nistrative procedure, an Indian firm/
individual applying for registration
as a recruiting agent,%s granted pro-
visional registration after its/his ante-
cedents have been got verified through\
proper sources in the Central and
State Governments and itslhis finan-
cial soundness certiffied by the bankers
provided there is no complaint against
the agency from our Missions abroad
or any other source, A statement con-
taining the terms and conditions on
which recruiting agents are granted
provisioaal registration by the Ministry
o! Labour for carrving on the business
of recruitment of skilled, semi-skilled
and unskilled workers on behaf of
foreign employers is laid on the Table
of the House,

Statement

Terms and Conditions on which Rec-
ruiting Agents are granted Provision-
al registration by the Ministry of
Labour JDGE&T1 for carrying on the
Business of Recruilment of Skilled
Semi-skilled and unskilleq workers
on behalf of foreign employers

1. The registration will be valid for
a period of one year frrm the date of
issue or until further orders.

2. The registration will not ipso-
facto entitle the registered recruiting
agency to despatch any Indian work-
er to a foreign employer unless it
obtains from the Ministry of Labour
a specific  permission in each case
where the agency desires to cause or
assist any person to emigrate. For this
purpose, the agency shall apply to the
Ministry of Labour in Form-III at-
least 45 days before the workers are
actually proposed to be deployed. The
agency shall furnish five copies of
the form alongwith five copies of
each of the following documents:
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(a) Duly authorised legal power
of attorney from the foreign emplo-
yer authorising the agency to recruit
workers on his behalf;

(b) Request from foreign emplo-
vers to recruit specified categories
and number of workers desired to
be recruited for their employment,
indicating the period when the wor-
kers are to be deployed;

(c) Employment agreement form
which the foreign employer propo-
ses to be executed with the recruit-
ed workers indicating separately the
salary and allowances payable to
each type of workers; and

(d) Information in respect of selected
candidates for the aforesaind recruit-
ment in Form-IV.

3. No application for grant of per-
mission would be considered if it is
not supported by the documents as at
(a), (b), (c) and (d) above.

4 Before applying for the permis-
sion, the recruiting agency will satisfy
itself that the employment agreement
proposed to be executed with the rec-
ruited workers contains inter-alia all
the provisions mentioned in the guide-
lines provided in the certificate of
provisional registration.

5. If any recruiting agency intends
to recruit workers for employment by
more than one foreign employer, sep-
arate applications for grant of per-
mission would be required to be sub-
mitted in each case.

6. The recruiting agency shall not
execute the employment contract with
any worker recruited for employment
abroad unless the permission applied
for has been granted by the Ministry
of Labour.
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7. Every contract of employment
(written in English) of recruited wor-
kers shall be signed in India by the
recruiting agent on behalf of foreign
employer and shall be registered by
him with the concerned Protector of
Emigrants. While the recruiting
agency is in any case to be a signa-
tory on the employment conirac: he
could, if he so desires, make the
foreign employer also to be a signa-
tory to that effect. The entire respon-
sibility for completing the emigration
formalities of every emigrant will
be that of the recruiting agency. In
no case the emigrant worker should
be asked/coerced to sign any cther
contract subsequently either in India
or abroad by the employer or his
agents.

8. Every recruiting agency 'recruit-
ing agent shall ensure that the work-
ers, before he actually leaves India to
take up employment in foreign coun-
try for which he has been recruited,
is in possession of proper travel do-
cuments such as passpor®, visa endore-
ment, necessary clearance from the Rs-
serve Bank of India and health certi-
ficate etc.

9. The recruiting agent shall not
charge any money by way of recruit-
ing fee or otherwise from any wor-
ker recruited by him for employment
in foreign countries.

10, The worker :ecruited by recruit-
ing agent shall ke provided with full
factual information and briefing re-
garding living conditions in the coun-
try where he is being deputed for
employment.

11, The recruiting agent shall
adopt fair practices in selection (in-
cluding trade test/medical examination
etc.) of right types of workers with
due consideration to weaker sections
of the community and regional re—
presentation.
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12, The recruiting agent shal] fur-
nish regularly a monthly statistical
return in respect of workers Sent
by him abroad in the prescribed Form
—V to the authority granting the
registration within one week of the
close of every calendar month.

13. The recruiting agency shall
abide by all Govearrment orders and
directions issued from time to time
in connection with tbeir role as rec-
ruiting agent for recruitment of wor-
kers on behalf of foreign employers.

14. The registration will be cancel-
led and the recruiting agent liable for
disqualification if he is found to be
indulging in any unfair recruitment
practices or not complying with the
terms and conditions of the registra-
tion including Government directions
given to them from time to time.
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Posting of Scheduled Castes and
Scheduled Tribes Government Em-
ployees near their places of Residences

*80. SHRI MEETHA LAL PATIL:
Wil] the Minister of COMMUNICA-
TIONS be pleased 1o state:

(a) whether Government had issued
orders in 1972 that the employees be-
longing to Scheduled Castes and Sche-
duled Tribes should be posted near
to their residences as far as possible;

(b) if so, the details thereof;

(c) whether the said orders have
often not at all been complieg with
in Rajasthan and if so, the reasons
therefor; and

(d) the number of applications in
this category under consideration in
Rajasthan at present and the time by
which decisions are proposed to be
taken thereon?

THE MINISTER OF COMMUNI-
CATIONS (SHRI BRLJ LAL VER-
MA): (a) No, Sir.

'(b) to (d). The questions do not
arise,
One Union in one Indusiry .

601. SHR] X. PRADHANI: Will the
Minister of STEEL AND MINES be
pleased to state:
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(a) whether the study Group on
modalities of one union in one indus-
try appointed by the Ministry has
submitted its report; and

(b) if so, what are its findings?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU FPATNAIK):

(a) Yes, Sir.

(b) While there was unanimity
among the members of the Study
Group that the concept of one union
in one industry was an ideal before
the trade union movement, the Study
Group felt that due to several histori-
cal reasons, it was not possible 1o have
one union in one industry at this
stage. The Group was also of the
view that this objective would be achi-
eived by the trade union movement it-
gelf and that there should be no in-
terference by the management and the
State in this regard. It has also been
pointed out by a section of the mem-
hers that the Union Labour Minister
has set up a Committee under his
Chairmanship to strengthen the col-
lective bargaining process and amend
the Industrial Disputes Act suitably.
Accordingly, instead of any further
excercise by the steel industry in this
matter, the new legislation should be
awaited.
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Submission of Eeports of Commitiee

to look inte Treatment given to Dr,

Bam Manohar Lohia and Shri Jaypra-
kash Narayam

603. SHRI MADHAVRAO SCINDIA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state.

(a) whether the Committee ap-
pointed by the Government to look
intp the matter regarding treatment
given to Dr, Ram Manohar Lohia and
Shri Jayprakash Narayan, in the
Hospitals, have submitted their re-
perts to the Government; and

(b) if so, the details of the find-
ings? 9

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE: (SHRI JAG-
DAMI PRASAD YADAV): (a) (i) Dr.
Ram Manohar i.ohia Treatment In-
quiry Committee has since submitted
its Report.

(ii) The term of the Corumission
appointed to look into the adequacy
of treatment given to Shri Jayapra-
kash Narayan during detention has
been extended upto the 15th Decem-
ber, 1977.

(b) The conclusions of Dr. Ram
Manohar Lohia Treatment I[nquiry
Committee are appended,

Evidence collected from the records
interviews with the clinicians and
the information given by the consul-
tantg gives grounds to the committee
to feel that complacency existed in
late Dr. Ram Manohar Lohia’s pre-
operative work up, in the choice of
operative procedure, in the control of
hameorrhage actively and the selec-
tion of the antibiotics that were ad-
ministered to him in the later part
of his post-operative period. In spite
of the suggestion of gccumulated in-
fected material in the depth, adequate
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+hainage established too late when
Mr. Lohia's ‘toxic and septicamic
wiate had reached an irreversible level.

The haemorrhage, long continued
deep seated fulfiminant infection and
the irrational administration of anti-
biotics contributed to his death fol-
lowing prostatectomy. The exact
cause of death, however, cannot be
pinpointed because no post-mortem
examination was performed. It is im-
possible to aportion the blame to any
one individual but it may be said ihat
the basic surgical principles an: prici-
ples guiding administration of fluds and
antibiotics were overlcoked by the cli-
cinians. There is no doubt that invol-
ment of too many consultants did con-
trbute to the confusion that existed in
not a little, resuling more in feverish
activity rather than rational therapy.
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Difference in Call Charges in
Raghunathgunge Telephone
Exchange, West Bengal

605. SHRI SASANKASEKHAR SAN-
YAL: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether Government are agware
that Raghunathgunge Telephone
exchange in the District of Murshida-
bad, West Bengal serves the Jangipur
municipal area and contiguous places
including Jangipur Ward of the Jangi-
pur municipality of which Raghu-
nathgunge is also a part though these
two wings namely Jangipur and
Raghunathgunge are intervened by
river Bhagirathi;

(b) whether Government are aware
that the call charges in Jangipur and
Raghunathgunge are “different though
both are gerved by same telephone
exchanges the former being double
the latter;

(c¢) if so the reasons for the dis-
crimination in the same exchange
area; and

(d) what steps Government pro-
pose to take for ' equalising and
rationalising the rates?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEQ
SAI): (a) to (c). No, Sir. Raghu-
nathgunge Telephone Exchange is not
serving Jangipur which has also its
telephone system. These two exchanges
are treated as separate local exchanges
and have separate local areas although
they fall in same Municipal area as
they are separated geographically by
the river Bhagirath. While there is
no change for local calls within each
exchange, calls from Jangipur exchange

to Raghunathgunge and vice versa and
all trunk calls from the two stations

to other places are treated as trunk
calls and charged accordingly.

(d) The question of combining the
two exchange areas into a single local
area will be re-examined.

Extra Departmental Employees in
P & T Department

606. SHRI VAYALAR RAVI: Wil
the Minister of COMMUNICATIONS
be pleased to refer to the reply given
to Unstarred Question No. 2281 dated
30th June, 1977 and state:

(a) whether Government has since
reviewed the wage structure o¢ the
Extra Departmental Workers in the
Posts and Telegraphs Department;
and

(b) if so, the details of decisions
taken and if not, the reasons there=-

for? p Lo

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI): (a) and (b). The wage structure
of the extra Departmental Agents is
still under review.
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Demand for opening P.C.O, at Kotla,_
~ Himachal Pradesh

607. SHRI DURGA CHAND: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether there is any proposal/
demand with Government for open-
ing of a P.C.O. at Kotla in Himachal
Pradesh;

(b) whether the Himachal Pradesh
Government has made the payment to
the Telephone Department for that
purpose; and

(c) if so, whether P.C.O. has been
provided there and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI): (ay Yes, Sir.

(b) Yes, Sir.

(c) The PCO has not yet been pro-
vided. The P&T line proposed origin-
ally for the P.C.O, could not be approv-
ed for construction because of paral-
lelism with an Electric Power line and
a different line is called for. As a
result, revised rental has been quoted
to the Himachal Pradesh Government,,
whose acceptance is awaited.

Expansion Programme of Bhilai
Steel Plang

608. SHRI PARMANAND GOVIND-
JIWALA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether it is a fact that expan-
sion programme of Bhilaj Steel Plant
-has not been completed by the due-
date; and

(b) if so, what was the date of
the completion of the expansion pro-
gramme?

THE MINISTER OF STATE IN THE:
MINISTRY OF STEEL AND MINES.
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(SHRI KARIA MUNDA): (a) and
(b). The original schedule based on
Indo-Soviet Protocal signed in April,
1972 for completion of Bhilai expan-
sion to 4. M.T. stage was December,
1976. A critical review made in May,
1974 of the various activities of design,
construction etc. had indicated that
the commissioning was likely by 1979.
Subsequently in February, 1975, having
regard to ali relevant factors such as
resource availability, progress of work,
projected deliveries of equipment and
other inputs from various sources and
collection of design data from sup-
pliers etc., the sched.ile was revised to
December, 1981.

‘Number of Employees of Orissa in
Rourkela Steel Plant

609. SHRI PADMACHARAN SAM-
ANTA SINHERA: Will the Minister of
STEEL AND MINES be pleased to
.state:

(a) the total number of employees
working in Rourkela Steel Plant
classwise and how many of them
belong to Orissa State;

(b) whether the number of em-
ployees belonging to Orissa ig less
than the required quota; and

(c) it so, how and when Govern-
ment propose to make that up?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) and
(b). The total number of regular em-
ployees working in Rourkela  Steel
Plant as on the 31st October, 1977 and
corresponding to various groups in
Government is as follows:

Group A 2,406
Group B 120
Group C 23458
Group D 10766

Total: 36750

Statistics of employment by place of
birth or residence are not maintained.

(¢) Does not arise.
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Construction of Building of Post Office
at Ratnagiri

60. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of COMMUNI-
CATIONS be pleased to refer to the
reply given to unstarred gquestion No.
3966 (c) dated the 14th July, 1977 and
state:

(a) whether any tender for the
construction of the building of Post
Office at Ratnagiri has been accepted;
and

(b) if so, when the construction
will commence?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEQO
SAI): (a) Yes, Sir.

(b) The work has commenced re-
cently.

Raule Re: use of Stabilizing and
Emulsifying Agents in Flavours

611. SHRIMATI PARVATI DEVI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) ihe reaction of the Users to the
draft Ruleg regarding the use of
stabilising and emulsifying agents in
Flavours circulated for comments
vide Ministry of Health and Family
Welfare (Department of Health) Noti-
fication dated the 22nd April, 1976,
G.S.R. No. 299(E);

(b) whether Rule 61A and 61B,
as proposed to be inserted, have been
finalised and published in the
Gazette of India; and

(c) if so, when and whether the
Minister would lay a copy thereof on
the Table of the House?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) to (c). The
objections and suggestions received
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from the public on the draft rules
have been considered in consultation
with the Central Committe for Food
Standards and the Ministry of Law,
Justice and Company Affairs and the
final notification of the amended rules
is at an advanced stage of finalization.
The final notification wiil be published
in the Gazette of India and copies
thereof will also be laid on the Table
of the Sabha.

Charter of Demands by Bihar Colliery
Kamgarh Union

612. SHRI A. K. ROY: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether the copy of the repre-
sentation dated 16th April, 1977 con-
taining the charter of demands by the
General Secretary, Bihar Colliery
Kamgarh Union concerning the
workers of the Bokaro Steel Limited
has been received;

(b) if so, what are the demands;
and

(c) the action taken to redress these
grievances?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) No, Sir.

(b) and (c). Do not arise.

Exodus of Trained Medical Men

613. SHRI S. D. SOMASUNDARAM:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

{a) the extent of exodus of trained
medical men in the country to foreign
countries during the last three years;

(b) whether Government are
aware of the appalling paucity of
medical care in this country;

(e) if so, the circumstances under
which the medical men from this
country who have been trained largely
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at State expense are not fruitfully
utilised here; and

(d) whether Government propose
to take any concrete action to utilise
the services of such doctors in our
country?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) The Govern-
ment of India is not maintaining any
detailed records of the people who
leave this country either for employ-
ment or for studies in foreign coun-
tries. However, according to the Doc-
tors enrolled in the Indian Abroad
Section of the National Register of the
Scientific and Technical Personnel
maintained by the Council of Scientific
and Industrial Research, the position
during the last three years is as fol-
lows:—

Toatal R=turned

Ason 1-1-1975 . 3,605 1,929

Ason 1-1-1976 . 3.715 1,987

Ason 1-1-1§77 . 3,831 2,018
(b) Yes.

{c) and (d). This Ministry had not
imposed any ban on doctors proceed-
ing abroad for study. However, there
are some countries like West Germany
and U.S.A. which insist on production
of No Objection Certificates from
Indiar Doctors who want to go and
study abroad. The issue of these Certi-
ficates has been carefully considered
by this Ministry and orders were issued
specifying the flelds in which Indian:
Doctors could be permitted to obtain
this certificate for Thigher studies
abroad.

2. The Government of India has
been following a careful policy in res-
pect of C.H.S. Doctors who want to go
abroad on deputation terms. A com-
plete ban was imposed in December,
1975 on the release of CHS Officers.
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for going abroad on deputation on
foreign assignments.

3. Even before this total ban, depu-
tation abroad to doctors was not ordin-
arily permitted in respect of the fol-
lowing categories where shortages had
developed such as Anaesthesiology
Radiology, Pathology, Microbiology,
Bacteriology Haematology and Blood-
Bank Physiotherapy and Rehabilita-
tion, Dermatology and Venereology.

Safety of Sri Lanka Tamilians

615. SHRI D. AMAT: Will the Minis-
‘ter of EXTERNAL AFFAIRS be pleas-
wd to state:

(a) whether the attenfion of the
"Government has been drawn to news
appearing in the Hindustan Times
dated the 25th August, 1977 that DMK
Leaders approached Prime Minister
regarding the riwts in Sri Lanka and
also demanded to take steps for the
‘Bafety of Tamils in Sri Lanka; and

(b) if so, the reaction of the Gov-
rernment in the matter?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
"VAJPAYEE): (a) Yes, Sir.

(b) Since the disturbances involved
‘Indian citizens and persons of Indian
origin who had applied for repatria-
tion to India, the Government of Iodia
"have expressed their concern at vari-
ous levels. The High Commissioner
for India in Sri Lanka visited refugee
camps and subseguently his officials
have visited the disturbed areas to see
the progress of rehabilitation, to which
the Government of India have also
‘made a token contribution of Sri Lanka
Rupees one million. The Government
of India have noted the steps taken
‘by the Government of Sri Lania to
restore normaley and hope that these
:steps would succeed in restoring the
.confidence of the Tamil community.
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§18. SHRI AHMED M. PATEL:
SHRI SUKHDEO PRASAD
. ) VERMA:
wex g3w & et glaarg SHRI ISHWAR CHAUDHRY:

. a— Will the Minister of HEALTH AND
617. s raet : &1 w FAMILY WELFARE be pleased to

T JATH B FAFA (% state:
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Bihar;
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(b) if so, whether the report of the

survey team has been received; and

(¢) if so, the assistance extended to

the Government of Bihar to combat
and contain the disease?

THE MINISTER OF STATE IN THE

MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) A

central team of experts conducted a
random survey of selected villages in

four districts of Muzzaffarpur,

Vai-

shaii, Samastipur and Sitamadhi which
were mainly effected by Kalazar from

7t

h to 22nd August, 1977.
(b) Yes.

(¢} The assistance extended by the

Government of India to the Govern-

ent of Bihar consists of the Inllow-

ing:—

1. Insecticides, spray equipment,
operational support has been provid-
ed by diversion of funds from
National Malaria Eradication Pro-
gramme.

2. A strategy for control has been
worked out in consultation with the
Government of Bihar.

3. While the Government of Bihar
is procuring the indigenously availa-
ble anti-mony compounds, Govern-
ment of India procured Pentamidine,
Lomodine drugs through the WHO
and supplied them to the Govern-
ment of Bihar.

4. Provided epidemiologists to
continuously evaluate the Kalazar
activities.

5. Designed a search in 31 dis-
tricts by house to house visit by
health workers. Due to strike of
State Health employees in Bihar
this could not, however, be under-
taken so far.
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Agricultural Workers

620. SHR] CHITTA BASU:
SHRI PHOOL CHAND-
VERMA:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABQUR bhe
pleased to state:

(a) the total number of agricultural
workers in the country;

(b) the condition of their life and
work; and

(¢) the steps taken by Government
to ameliorate their conditions?
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THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
LARANG SAI): (a) and (b). Accord-
ing to the 1971 Census agricultural
workers in India number gbout 47.5
million. Their problems, as high-
lighted from time to time by various
forums and Rural Labour Enqguires,
are, generally, low wages and the
resulting low standarq of living, un-
employment and underemployment
and lack of Organisation,

(9 To ameliorate conditions of life
of the weaker section in rural areas,
including agricultural workers, 160
Smal] Farmers’ Development Agencies;
Marginal Farmers and Agricultural
Labourers, Projects were functioning
in the country during 1976-77, the
main emphasis in the projects being
on crop hubandry which includes
Intensive Agricultural Multiple Cropp-
ing, introduction of high yielding
varieties, development of minor ir-
rigation, soil conservation, land deve-
lopment etc. These Agencies have
also been authorised to implement the
usual animal husbandry programmes
like distribution of milch cattle, poul-
try, goat and sheep rearing, piggery
etc. The problems of labour in the
unorganised sector, including agricul-
tural workers were discussed at the
recent Tripartite Labour Conference
_held on 6-Tth May, 1977. The general
consensus at the Conference was thai,
having regard to the various complex
issues involved. a Special Conference
be convened to consider the problems
relating to unorganised rura) iabour,
including, agricultural workers, and
the nature of subjects to be discussed
and nature of participants to the pro-
posed Conference settled in consult-
ation with the interests concerned,
including the State Governments/
Union Territories, Central Organisa-
tions of Workers and '‘Employers etc.
The suggestions received from these
interests are being examined and steps
are being taken to convene the pro-
posej Special Conference soon to dis-
cuss the problemg of agricultural
workers.
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White /Paper on Famkka Projoot
Agreement

621. SHRI C. R, MAHATA.:
SHRI AMAR ROY PRADHAN:
SHRI CHITTA BASU:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state whether
Government propose to issue a White
Paper on the Farakka Pm,]ect Agree-
ment with Bangladesh?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): ~ The Agreement on
sharing of the Ganga waters at
Farakka and on augmenting its flows
has been placed before the Lok Sabha
on 14th November 1977. While laying
the Agreement on the Table of the
House, the Prime Minister made a
statement. In view of this, the Gov-
ernment of India do not intend to issue
a White Paper on the Agreement.

Single Price Policy for Metals

624. SHRI SURENDRA BIKRAM:
Will the Minister of STEEL AND
MINES be pleased to state:

Government  have
single price

(a) whether
decided to introduce
policy for metals; and

(b) if so, the details thereof?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) No, Sir. ’

(b) Does not arise,

Location of Large Deposits of Bauxite
in Semalia Sub-Tehsil in Rewa

625. SHRI Y. P. SHASTRI: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether the Geological Survey
of India has located a large deposeit of
bauxite in Semalia Sub-Tehsil in
Rewa Distriey of Madhya Pradesh;
and
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. (b) if so; whether Government pro-
pose to utilise this deposit by setting
up aluminium factories in Rewa?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) Geo-
logical Survey of India have estimat-
ed about 16 million tonnes of bauxite
reserves in Semaria area falling in
Rewa and Satna Districts.

(b) There is no such proposal
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Nuclear Proliferation Treaty

627. DR, BAPU KALDATY:
SHRI KANWAR LAL GUPLA:
SHRI F. P. GAEKWAD:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government have taken
final decision with regard to signing
of non-proliferation treaty;

{b) whether delay in signing of the
Nuclear Proliferation Treaty has
resulted in getting nuclear fuel from
signatories of Nuclear Proliferation
Trealy countries; and

(c) whether this has affected the
expansion of nuclear energy in the
country?

THE MINISTER OF. EXTERNAL
AFFAIRg (SHR] ATAL BIHARI
VAJPAYEE): (a) The Government of
India bas been consistently of the
view that the Treaty on the Non-
proliferation of Nuclear Weapons
(NPT) in itg present form was une-
qual ang discriminatory. There has
been no change whatsoever in this
policy of the Government.

(b) India needs to import nuclear
fuel with regard to only the Tarapur
atomic power station. There were
some delays in getting supplies but
the overdue licence was issued in
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July 1977. The delay in the supplies
of nuclear fuel was not linked to the
non-signature of the NPT by India.

(¢) No, Sir.

Prosecutions of Beverage Producers

628. SHRI JYOTIRMOY BOSU:. Wil
the Minister of HEALTH AND
FAMILY WELFARE be Dpleased to
refer to the reply given to Unstarred
Question No. 708 dated the 16th June,
1977 and state the names of beverage
producers against whom prosecutions
were launched and who have been
convicted and those against whom
cases are pending in courts?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV). The in-
formation is being collected ang will
be laid on the Table of the Sabha.

Action against Official Connected
with Conspiracy to declare Shri
Jagjivan Ram as Heart Patieat

629, CHOWDHRY BALBIR SINGH:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state whether after Dr, Caroli's Public
statement pertaining to an adminstra-
tive conspiracy to pressurize him to
declare Shri Jagjivan Ram as a serious
heart patient with a view to scutttling
his election tours, any action has heen
taken against the concerned officials?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHR] JAG-
DAMBI PRASAD YADAV): The
statement of Dr. Caroli that there was
an attempt to pressurise hi mto declare
Shri Jagjivan Ram as suffering from
griave heart illness necessitating his
internment in a hospital was taken
up for inquiry by the Central Bureau
of Investigation. The report of the
C.B.I. has not yet been received.
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Geological Survey in Tirunelvely and
Kanyakumarj Districts

63°. SHRI K. T. KOSALRAM: Will
the ilinister of STEEL. AND MINES
be pleased to state:

(a) whether the Geological Survey
for the mineral deposits jn the Tiru-
nelvely and Kanyakumari Distriets
have been completed;

(b) if so, the details of the report;
and

(¢} if not, when the survey will be
completed?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) to (c).
Geological survey and exploration is
a continuous process. However, preli-
minary surveys conducted so far for
minerals other than atomic minerals
in different parts of these two districts
have indicated reserves of about 3.26
million tonnes of flux grade limestone,
about 69 million tonnes of cement
grade limestone, about 50 lakhs
tonnes of white clay and about 19,000
tonnes of graphite-bearing rocks in
Tirunelvely District; and about 1.68
million tonnes of shell limestone and
about 2 million tonnes of coral lime-
stone in Kanyakumari District.
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Gifting of Purifying Tablets to Ficod-
hit Villages by Church’s Auxiliary
for Social Action

634. SHRI G. Y. KRISHNAN: Will
‘the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether the Church’s Auxiliary
for Social Action (CASA) has gifted
a million water purifying tablets for
distribution in the flood-hit villages;
and

(b) if so, the names of the countries
which have helped India in gifting
medicines for flood-hit areas?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHR1 JAG-
DAMEI PRASAD YADAV): (a) and
(b). The information is being collect-
ed and will be laid on the Table of
the House.

Memorandum from the Employees of
G.S1

635. SHRI SAMAR GUHA: Will the
Minister of STEEL, AND MINES be
pleased to state:

{a) whether his Ministry have
recently received a Memorandum
from the Employees Union of Geo-
logical Survey of India;
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(b) if so, the text of the Memo-
randum; and

(c) the reaction of the Government
thereon?

THE MINISTER OF STEEL AND
MINES (SHRI BLJIU PATNAIK): (a)
and (b). Some representations/resolu-
tions have been received from diffe-
rent Unions/Associations of Geologicai
Survey of India (some of which are
not recognised). The main demands
contained in these Memoranda are as
under:

(i) According recognition or full
recognition to Unions/Associalions
not recognised or partially recognis-
ed.

(ii) Regularisation ang absorption
of contingent workers in Geological
Survey of India.

(iii) Early implementation/defer-
ment of the decentralisation scheme
in Geological Survey of India (sug-
gested by different bodies).

(iv) Improvement in service con-
ditions of Class III & IV cadres.

(v) Sanction of additional posts
in Class III & IV cadres and filling
of vacant posts.

(vi) Provision of housing iarili-
tes for lower staff.

(vii) Reinstatement of certain

employees.

{¢) The above demands and suggas-
tions are under consideration of the
Government. A high powered Com-
mittee has been appointed to examine
the structure and performance of
Geological Survey of India. The
Committee is currently going into the
various aspects of Class [II and Class
IV cadres of Geological Survey of
India also. Further action will be
considered by the. Government on
receipt of the Committee’'s report,
which is expected by the end of the
year.
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Demand of Benus by Central Gov-
erament Employees

637. SHRI SIVAJI PATNAIK: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether the Central Govern-
ment employees have demanded
bonus after the scrapping of the
amendment made in 1975 in the Pay-
ment of Bpnus Act, 1965; and

(b) if so, the reaction of the Gov-
ernment to this demand?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Demands of this nature have been
received;

(b) Section 32(iv) of the Act ex-
cludeg from its purview employees
employed by an establishment engag-
ed in any industry carried on by or
under the authority of any depart-
ment of the Centra] Government or
a State Government or a local autho-
rity.

Excavation of Minerals at Pharakh,
Jammn snd Kashmir

638. - SHRI BALDEV SINGH
JASROTIA: Will the Minister of
STEEL AND MINES be pleased to
state:

{(a) whether @Government have
deferred the execution of all new pro-
grammyes of mineral development and
excavation; and

{(b) if not whether Government are
going to develop and gtart excavation
of mineraly at Pharakh in Tehsil
Reasi of Jammu and Kashmir State?

THE MINISTER OF STATEIN THE
MINISTRY OF STEEL AND MINES

(SHRI KARIA MUNDA): <(a) No,
Sir.
(b) The State Government are

teking appropriate steps to explore
and dev:op mineral deposits in the
area.

NOVEMBEER 17, 1977
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Appointment of nmon-Career Diplomars

639. SHRI G. M. BANATWALLA:
SHRI EBRAHIM SULAIMAN
SAIT:

Will the Minister of EXTERNAL
AFFAIRS be pleaseq to state:

(a) the policy followed by Govern-
ment in the matter of appointment of
non-career diplomats, including retir-
ed Government officers to senior
diplomatic posts;

(b) whether the Indian Foreign
Service Association has alsgp repre-
sented against the induction of retired
or retiring Government officers to the
foreign service, if so, Government's
reaction thereto;

(c) names of retired/retiring Gov-
ernment Officers with their qualifica-
tions who have already been appeint-
ed to senior diplomatic posts; and

(d) whether no suitable officers are
available in the I.F.S. to man these
posts and if so, the reasons for not
posting to fhose diplomatic posts from
LF.S. Cadre?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Posts of Heads of
Missions and Heads of Posts are
filled by the Government at its ‘lis-
cretion by appointment of members
of the Foreign Service, other pemsons
from public life or occasionally retir-
ed members of other services.

While selecting persons for
diplomatic assignments, the
ment is guided by the national
interests and the consideration of
suitability for the post. Government
takes into account the experieace,
ability and eminence while considering
non-career diplomats and retired Gov-
ernment officers for appointment fto
such posts.

(b) The 1F.S. Association inter
alia has drawn the attention of the
Governmenth to the aspect of the
matter; Government'’s reaction is that
suitability and eminence has to be

senior
Govern-
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taken into consideration when sppoint-

ing non-career versons as [Heads of
Mission.

(e) A statement is attached.

(¢d) The question of sending appro-
priate persons from within the LF.S.

Written Answers 82

or from public life to represent the
country has to be decided not only
in the context of availability of suit-
able officers from  within the LF.S.
but also keeping is  mind other
factors.

Statement
Sl. Name of Ambassador/High Country Date of appointment at th.e station
Commissioner
1. Gen, G. G. Bewoor Denmark g-2-76  Ex-Chief of Army
Staff.
2. ShriChhedi Lall Panama 5-10-76  Retired [AS.
3. ShriM. A. Quraishi Saudi Arabia 25-4-76  Retired ICS.

4. ShriS. Sen, {a) Permanent Rep. of
Indiato U.N. 28-1-69
Retired ICS/IFS
(b) Bangladesh 10-9-74 and re-emploved.
(c) Sweden, 13-12-76 |
5 ShriR. Jaipal

Permanent Rep. of India
to UN

7-11-74 Retired IFS and
recmployed.
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Expert Group on use of Antibiotics

641. SHRI HARI VISHNU KAMATH:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased tc
refer to the reply given to USQ No.
6279 on the 4th August, 1977 regard-

ing experi group on use of antibioties
and state:

(a) whether the expert group has
submitted any report;

(b) if so, whether the said report
will be laid on the Table; and

(¢) if not, when the report is likely
to be submitted?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV). (a) No. The
group has yet to meet.

(b) Does not arise,

(c) As the expert group hag vet to
meet, it is not possible at this stage
to say when the report will be suk-
mitted.

ferslt Tt fefizee & aweli-
foraat ® a=m

642. it mifw Tag witfan
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(%) feeht 3w fefemae &
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Settlement of Labour Disputes

643, SHRI PRASANNBHAI MEHTA:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether he has solved all the
labour problems and disputes referred
to him till October, 1977;

(b) if so, how many of them are
still under negotiation;

(¢) in how many cases the settle-
ment has been reached; and

(d) whether these settlements have
eased the labour unrest that was pre-
vailing in the beginning of the year?

THE MINISTER OF PARLIAMEN--
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
+(d). Union Labour Minister was able
to bring about amicable settlements in.
all the seven disputes in° which he
personally intervened:

Stoppage of Over-Billing and Call-
Pilferage

644. SHRI SUSHIL KUMAR DHARA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

{a) the steps being taken by the:
Ministry to ease the difficulty being
faced by the telephone subscribers for
over-billing and requiring them
to pay for alls which they never
makes;

(b) what are the difficulties in pro-
viding a metre for recording calls to
each subscriber rather than the metres
being installed in the exchanges and
reading done in the same way as elec-
tric metres; and

(¢) till such provision is not made,
how will the Government ensure ac-
curate metre readings and stopping
over-billing and ocall-pilferares by
eertain telephone staff?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAl): (a) Very few complaints
about excess billing are received. Re-
-cent statistics show that on an aver-
age excess billing complaints are only
1.6 per cent of the bills issued. When-
.ever such complaints are received,
these are examined carefully and the
rebate allowed where any technical or
+human errors is detected or where
-there is possibility of an unexplained
spurt in the metered calls. Keeping
‘in view the subscribers calling habit.
Nonetheless, regular testing of meters,
sealing of meters and meter rooms,
raising of DPs, etc. are some of the
-steps taken to ensure proper and
secured functioning ~f meters,

(b) A separate meter ig associated
“with each subscriber’s line, The cir-
-cuitry for operating this meter is an
‘Integral part of the exchange cir-
-cuitry and cann¢t be extended to the
-subscribers premises. It has not been
possible to design circuits which
“would ensure correct anfl paraliel re-
-cording on any meter installeq in the
-subscribers premises,

(c) The provision of a parallel
meter in subscriber’s premis2s is not
‘the only method to ensure accurate
meter readings or to stop over-billing
-complaints, but there is other mea-
-sures have been adopted to see that
“there is least possible over-billing.

Submission of Report by Working
Group on Comprehensive Indastrial
Relations Law

'645. SHRI KRISHNA CHANDRA
HALDER:

‘'DR. BAPU KALDATY:
SHRI K. A. RAJAN:
‘SHRI S. G, MURUGAIYAN:

SHRI SUKHDEQ PRASAD.
VERMA:

SHRI P. THIAGARATAN:
SHRI R. KOLANTHAIVELU:

'SHR] SHANKARSINHI
VAGHELA.
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SHRI RAM DHARI SHASTRI:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state: :

(a) whether the Working Group on
Comprehensive Industrial Relations
Law has submitted its report;

(b) whether the said report was net
unanimous;

(c) if so, the manner in which Gov-
ernment propose to resolve the con-
tradictory views expressed in the re-
port; and

(d) the steps Government propose
to take on the report?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(d). The Committee on Comprehen-
sive Industrial Relations Law and
Composition of the Indian Labour
Conference submittej its report to the
Government in September, 1977.
While divergent views were expressed
by the Members on the various issues
involved, there was a measure of
egreement on some of the prinecipal
aspects relating to changes in the laws
on Trade Unions, Industrial Disputes,
ang Standing Orders; however, the
Committee left it to the Government
to take a final decision on the broad
framework of a Comprehensive Law
in the light of the views expressed
during the discussions. Steps are now
being taken to formulate proposals for
the Industrial Relations Bill.

Sobsidies to Mini Steel Plants and
their impert

646. SHRI SAUGATA ROY: Wil the
Minister of STEEL AND MINES be
pleased to state:

(a) whether Government had given
some subsidies for the revival of mini
steel plants; and

(b) if so, the impact of the subsidies
on the mini Steel Plants?
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THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
and (b). Government have not given
subsidies for the revival of mini steel
plants; but, in order to improve the
viability of the mini steel plants;
Government have taken several steps
like abolition of excise duty on pro-
duction of ingots/rolled products, abo-
lition of import duty on melting scrap,
abolition of excise duty on cerfain
categories of heavy melting scrap pro-
cured from integrated steel plants. It
has also been agreed that financial
institutions may also consider appli-
cations for loans from mini steel
plants for purposes of diversification
favourably depending upon the viabi-
lity of the scheme.

Furthermore, Mini Steel Plants have
been allowed to diversify into produc-
tion of certain grades of Alloy Steels.
Selective mini steel plants may also
be permitted to set up rolling facili-
ties.

From the information gvailable it
seem that as a result of the above
measures, the total availability of
steel from mini steel plants has in-
creased in the last few months.

+Representation of Unions in NJCC
Meeting convened by SAIL

847. SHRI SAMAR MUKHERIJEE:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the Steel Authority of
India Limited has convened the meet-
ing of NJCC;

(b) if so, the basis of its represen-
tatians;

(e) whether the NJCC constitution
provides for representation +to the
Central Tradz Union having a recog-
nised union in either of the steel
plant;

(d) the reasons for excluding the
CITU despite its having recognised

KARTIKA 26, 1899 (SAKA)
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union in Durgapur Steel and Alloy
Steel Plant;

(e) whether any Central Trade
Union has been given representation
without having a recogniseq union in
any of the Steel Plant; and

(f) if so, the reason for discrimina-.
tory treatment to the CITU?

THE MINISTER OF STEEL, AND-
MINES (SHRI BLJU PATNAIK): (a)-
The last meeting of the National Joint
Consultative Committee for the Steel
Industry convened by its Convener-
Member (Chairman, Steel Authority
of India Limited) was held on 5th and
6th October, 1977. Next meeting is-
likely to be held sometime towards
the end of this month.

(b) This Committee Wwas eariier
known as Joint Wage Negotiating
Committee for the Steel Industry. It
was constituted in pursuance of the
decisions taken at the secong session
of the Indusirial Committee on Iron
and Steel held on 16th October, 1969
and consisted of 4 representatives of
employers and 15 representatives of
workers—s3 ezch from the three cen-
tral trade union organisations
(INTUC, AITUC and HMS) and one
each from the recogniseq unions at
Jamshedpur, Burnpur, Durgapur,
Rourkela, Bhilai and Bhadravati.
This system of representation conti-
nues,

(c) There is no NJCC constitution
as such.

(d) Doeg not arise in view of what
has been stated in reply to Parts (b)
and (c) above.

(e) There is at present no recog--
nised union in any of the stee] plants.
affiliated to AITUC which is represen—
tfed on the Committee.

(f) Does not arise in view of the-
reply to Part (b) above.
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Allotment of Steel Products by
Private Dealers

648. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether any guidelines have
‘been laid down by Government for
the allotment of Steel Products to the
private dealers by the three main
steel producing units viz, TISCO/
ISCO/HSL;

(b) if so, what;

(e) whether Government are aware
0f malpractice in the allotment of
steel by these three steel producing
units; and

(d) if so, the action Government
propose to take in the mater?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
ang (b). There is at present no statu-
tory control on the distribution of
zsteel and Government bave not laid
«down any guidelines for the allot-
ment of steel to private dealers.

(¢) and (d). Complaints received
from time to time on distribution of
steel materials by the main producers
are ijnvestigated and appropriate ac-
~tion taken wherever found necessary.
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Project Report on Steel Plant at
Visakhapataam by Dastur & Com-

pany

52. SHRI K. SURYANARAYANA:
SHRI 8. G. MURUGAIYAN:

SHRI M. KALYANASUNDA-
RAM:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether M/s. M. N. Dastur %
Company (P) Ltd. have submitted
their project report on Steel Plant
at Visakhapatnam; and

(b) if so, the details of the report
and the action taken by Government
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) Yes, Sir.
The Detailed Proje:t Repori was re-
ceived by Steel Autherity of India
Limited (SAIL) in Cectober, 1977

(b) The Detaileq Project Report
(DPR) envisages setting up of an in-
tegrateq steel plant of 3.0 MT of liquid
steel to yield 2.43 MT of saleable steel
(non-flat products) and 0.136 MT of
saleable pig iron. The estimated cost
of the Project is Rs. 192g crores in-
cluding a foreign exchange component
of Rs, 107 crores. The DPR is at pre-
sent being scrutinised by SAIL, after
that it will be sent to the Government
for their consideration.
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‘Expansion of US Naval Air bases in
Diego Garcia
654. SHRI AMAR ROY PRADHAN:

SHRI M. KALYANASUN-
DARAM:

SHRI C. R. MAHATA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:
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(a) whether the attention of Gov-
ernment has been drawn to the news
item published in the ‘“New York
Times" on the 26th September, 1977
in regard to the proposed expansion
of US Naval and Air bases in Diego
Garcia; and

(by if gso, Government’s reaction
thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) Yes, Sir.

(b) The policy of the Government
of India on foreign military presence
in the Indian Ocean, including Diego
Garcia, is well known to the interna-
tional community and needs no reit-
eration. We would like to see the
Indian Ocean become a zone of Peace.
We gare, naturally, opposed to the ex-
pansion of Great Power naval pre-
sence in the Ocean. Indeed we would
like them to extend their full co-ope-
ration in the implementation of the
UN Resolutions on the establishment
of a Zone of Peace in the Indian
Ocean.

Visit of Prime Minister and Minisier
of External Affairs to USSE

655. DR. HENRY AUSTIN:
DR. BAPU KALDATY:
SHRI EBRAHIM SULAIMAN
SAIT:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Prime Minister and
Minister of External Affairs visitcd
Russia in October, 1977; and

(b) if so, details of the discussien
held there?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) Yes, Sir. The Prime
Minister accompanied by the Minister
of External Affairs visited the USSR
at the invitation of the Soviet leader-
ship form 21—26 October, 1977.
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(b) A statement on the results of
this visit has been made before this
House by the Prime Minister.

Opening of Health Protection Centres
in Orissa

656. SHRI JENA BAIRAGI: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) the number of rural health cea-
tres opened in Orissa on the 2nd
October, 1977; and

(b) how many centres are proposed
to be opened towards the end of the
current year?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAGDAM-
Bl PRASAD YADAV): (a) No rural
health centre was opened in Orissa
on 2nd October, 1977. Under the
Scheme which was launched on this
day, namely Community Health Wor-
kers Scheme, Community Health Wor-
kers selected by the Community/vil-
lage at the rate of one per thousand
population are to receive training and
serve thereafter their community /vil-
lage.

(b) Setting up of health centres
which is under Minimum Needs Pro-
gramme is the concern of the State
Government. In the State of Orissa
there are presently 314 Primary
Health Centres and 2,038 Sub-centres.

Normalisation of Management Em-
ployees relatian at N.C.AER.

657. SHRI DILIP CHAKRAVARTY:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased 1o state:

(a) whether the National Council
of Applied Ecopomic Research, New
Delhi. which supplies its service on
payment of fees, is an industry and
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covered by the Industria]

Act; Disputes

(b) if not, whether the manage-
ment-employees relations at the
NCAER are subject to the provisions
of Shops & Establishment Act or any
other Act; and

(c) if not, ecovered by any a
whether Government are hk.ini a;t;r
step towards normalising manage-
ment-employees  relati .
NCATS ons -at the

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(i!). Wheﬂlﬁ' the Council is covered
by the Industrial Disputes Act, the
Shops and Establishments Act, etc. or
not will be detérmined by the provi-
sions of the relevant Acts, and in case
of any controversy regarding applica-
bility of Industrial Disputes Act to
any establishment, the matter has to
be judicially determined. According
to the information made available by
the Delhi Administration 4 former em-
ployees of the Council have filed a
writ petition before the Delhi High
Court, inter-alia, challenging the man-
agement’s contention that the Council
is not an industry within the meaning
of the Industrial Disputes Act 1947.
The petition is pending before the
High Court. Meanwhile, Delhi Ad-
ministration are reported to have
referred the case of these 4 dismissed
employees to the Industrial Tribunal
Delhi for adjudication, Further action,
if any, that may be calleg for in this
case will have to be considered in the
light of the final judgement of the
High Court and Award of the Indus-
tria] Tribunal. As far management-
employees relations, according to the
Delhi Administration, there was some
trouble in this establishment during
May—July 1877 but that “lock-out”
was lifted by the management on 29-7-
7% following a settlement between the
parties arrived at on July 28, 1977.
The establishment is, now reported to
be functiening mormally.
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Opening of Telephone Exchange at
Chandoli, in Sangli District
Maharashtra

658. SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether Government are con-
sidering a proposal to open a tele-
phone exchange at Chandoli i Sangli
District, Maharashtra where the con-
struction of Warna Project, costing
about Rs. 75 crores, is going on; and

(b) if so, the particulars about the
same and the time by which the ex-
change would be completed?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) and (b). So far
only one application has been regis-
tered for a telephongs connection at
Chandoli by the Project Authorities.
It is being provided as a long distance
connection on a rent and guarantee
basis from the Islampur Exchange, A
telephone exchange will be planned as
and when there are sufficient demands
for more telephone connections to
make the exchange financially viable.

Target for Sterilisation Cases

659. SHRI NIHAR LASKAR: Wil
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) the number of sterilisation
operations performed during the last
six months;

(b) the target for the current year
and the steps taken to achieve the
results; and

(¢) whether the Government intend
to open family planning centres in
rural areas and if so, the number
thereof, during this year?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAGDA-
MBI PRASAD YADAV): (a) As per
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information available, 346,255 wvoiun-
tary sterilisations have been done in
the first six months (April—Septem-
ber, 1977) of the current financial year
1977-78.

(b) Every year targets for steriiisa-
tion and aiso of other melhuds are
fixed for States in consultation with
them so as to achieve the goal of brin-
ging down the birth-rate of 30 per
thousand by the end of Fifth Five
Year Plan. This year when the meet-
ing with the States took place most
of the States expressed difficulty in
achieving much in respect of sterili-
sation on account of wide-spread anla-
gonism aroused against these opera-
tions ag a result of coercion used in
certain parts of the country. As such
the word ‘target’ has been changed to
‘levels of achievement’. Also it was
decided that for this year the ster:li-
sation targets would not be insisted
upon. However, the level of achieve-
ment in respect of sterilisation during
this year was 4,000,000. To rule out
any element of compulsion the word
‘sterilisation’ is replaced by ‘volun-
tary sterilisation’ so that the pro-
gramme is carried out on purely
voluntary lines. The Central Govern-
ment has requested the State Govts/
Union Territories to implement the
programme vigorously without any
element of compulsion or coercion.
All methods of contraception inclu-
ing voluntary sterilisation are being
suggested to the potential acceptors
who may choose any method accord-
ing to suitability and convenience.
Recently all the Chief Ministers of
States/Union Territories have teen
requested to ensure that the staff
working under Family Welfare Pro-
gramme show no slackness or com-
placency or diffidence regarding pro-
motion of contraceptive methods in
general and voluntary sterilisation in
particular.

(¢) The State Governmentg have
been allowed to open 200 rural family
welfare centres in this vear 1977-78.
The Planning Commission has also
agreed to the opening of 2814 rural
sub-centres under the Minim}xrq Needs
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Programme which is in the State sec-
tor, to cater to the health and family
welfare needs of the rural areas.
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Support to Nationalist Guerillas in
Rhodesia and Namibia

661, SHRI P. RAJAGOPAL NAIDU:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Government supported
the Nationalist Guerillas in Rhodesia
and Namibija; and

(b) the other countries which are
supporting them?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) Yes, Sir, India has al-
ways supported diplomatically and
otherwise, recognised liberation move-
ments struggling for majority rule
and independence in Zimbabwe (Rho-
desia) ang Namibia.

(b) A large number of countries
have recognised and declared their
support for these liberation move-
ments. Notable amongst these are the
members of OAU, other Non-aligned
nations and the Socialist and Scandi-
navian countries.
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Progress in family welfare programme

664, SHRI HITENDRA DESAI: Will
the Minister of HEALTH AND FAM-
ILY WELFARE be pleased to state:

(a) the progress of the Family Wel-
fare Programmes during the last six
months; and

(b) whether Government consider
the same to be satisfactory and
adequate?
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAGH
DAMBI PRASAD YADAV): (a) The
progress of the Family Welfare Pro-
gramme during the last six months
(April 77—September 77) is at An-
nexure I and II. [Placed in Library.
See No. LT-1073/717].

(b) The progress of the Family
Welfare Programme during the six
months ending September, 1977 cannot
be regarded as satisfactory except in
the case of the oral pills programme
and, in the case of_prophylaxis against
nutritional agnaemia among WoOmen.
The Family Welfare Programme has
no doubt receiveg a set back due to
the large scale cases of coercion dur-
ing the period of emergency reported
from certain parts of the country.
The effect of the Government is to
propagate the programme in a purely
voluntary way and in this respect the
motivational campaign is being stes?-
ped up through Government machi-
nery as well as non-official agencies.
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Accidents in Coal Mines

666. SHRI ROBIN SEN: Wil the
Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to refer to the reply given to Un-
starred Question No. 1530 on the 23rd
June, 1977 regarding accidents in coal
mineg during 1975 and 1976 and state:

(a) the number of accidentg that
occurred in coal mines and the work-
ers died and injured in these acci-
dents during January to October 1977;
and

(b) the steps taken by Government
to improve the conditiong of safety in
coal mines?

THE MINISTER OF PARLIAMEN.-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
According to provisional figures there
were 185 fatal accidents resulting in
the death of 202 persons and seriously
injuring 33 others in coal mines
during the period from January to
Octeber, 1977 and 1511 sarious acci-
dents sgeriously injuring 1888 persons
during the period from Jabuary to
September, 1977.

(b) Steps taken by Government to
improve conditions of Safety in Coal
Mines.

(1) Carry out routine and special
ihspections of mines io .check com-
pliance with law point out violations
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if any and take further follow up
action where necessary.

(2) Carry out periodic dialogue
at various levels of management on
results of inspeqtions.

(3) Draw the  attention  of
management to any unusal inci-
dence of accidents/increase in
accidents and ask for specific action
programme to arrest any such un-
toward rise in number of accidents.

(4) Strengthen the eniorcement ag-
ency (DGMS). This includes i)
augmenting the strength and (ii)
improving the service conditions so
ag to attract competent and qualifi-
ed persons to D.G.M.S.

(5) Setting up a SAPICOM (Sur-
vey of Accident Prone Mines and
Identification of  Corrective Mea-
sures) unit in D.G.M.S. to identify
accident prone mines and carry out
indepth studies to eliminate unsafe
conditions.

(6) Implementing the
mendations of the Revorts of Court
of Enquiry and Conference on
Safety in Mines. Two  high level
meetings under the auspices of the
Labour Ministry were held in Nov-
ember, 1976 and May, 1977 to review
the status of Safety in Mines. The
deliberations of the above and the

progress in the state of implemen-
tation of the recommendations of
the Third Conference on Safety in
Mines were reviewed in the first
meeting of a reconstituted Review
Committee on 29th October, 1977.

Governmnt are aiso examining the
recommendations made by Court
of Enquiries set up in respect of
Chasnalla, Kessurgarh and. Suda-
mdih disasters.

(7) Conduct of Safety weeks as
an aid to sustain the spirit of
Safety consciousness among wor-
kers.

(8) Training of freshly appointed
Asst. Managers of the Coal Com-

_panies at D.G.MS. .

recoms- -
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(9) Organising one-week courses
of mines safety for senior mana-
gerial personnel of B.C.CL. and
C.CFL. in September—November,
19717,

Setting up of Wing to deal with Wor-
kers’' participation

667. SHRI L. L. KAPOOR: Will the
Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether inspite of the fact that
the scheme of Workers Participation
in Industry was introduced in 1958,
no exclusive Division gor Wing has
been set up in the Ministry of Labour
and, on the contrary the set up existed
during the period 1964 —89 was also
disbanded;

{b) if so, the reasons therefor; and

(c) whether Government now in-
tends to take up seriously the schenre
and implement it in near future and if
so, the details thereof?

THE MINISTER OF PARLIAMEN-
TARY  AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) and
(b): Though no exclusive Division or
Wing was set up in the Labour Minis-
try to deal with the Workers’' Partici-
pation, staff was sanctioned from time
to time. According to the Report of
the National Commission on Labour
submitted in 1969 the Joint Manage-
ment Councils have not been a re-
sounding success at any place either
from the point of view of employers
or labour.

(c) Later on two new Schemes of
Workers' Participation were introduc-
ed, one in October 1975 and the other
in-January 1977. After the new
Government took over at the Centre,
a Committee has been appointed in
September 1977 to suggest a suitable
Scheme of Workers® Participation in
Management and Equity.
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Qutput of Stee] during 1976-77 and

1977-78

668. SHRI O. V. ALAGESAN: Wwill
the Minister of STEEL. AND MINES
be pleased to state:

(a) the output of steel in terms of
ingots saleable products wvalue gnd
capacity utilisation with reference to
each plant in 1976-77 and in the first
s1x months of 1977-78;

(b) the quantity and value of steel
exported in 1976-77 and in the first six
months of 1977-78 country-wise and

(c) internal consumption in 1976-77
and in the first six months of 1977-78
in terms of quantity and value?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
The output of steel in terms of ingot
steel and saleable steel from each of
the integrated steel plants in 1976-77
and during the period April—Septem-
ber, 1977, and the extent of capacity
utilisation are indicated in the state-
ment I laid on the Table of the House.
[Placed in Library. See LS-1074/77].

The estimated value of saleable
steel (inclusive of excise duty and
Railway freight) in respect of Bhilai,
Rourkela, Durgapur and Bokaro Steel
Plants is indicated below. Similar in-
formation in respect of TISCO 2nd
IISCO is being collected and will be
laid on the Table of the House.

{Rs. in million)

S. No. Plant for for
production production

during during
1g76-77 six months
of 1977-78

1. Bhilai Steel Plant . 3184 1503
2. Rourkela Strel Plant 3230 1513
3. Durgapur Steel Plant 1615 751
4. Bokaro Steel Limited. 1655 . 987
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(b) The couniry-wise exports of
steel in 1976-77 and guring the period,
April-September, 1977, are shown in
the Statements II and III, laid on the
Table of the House. [Placed in
Library. See No. LT-1074/77.]

The tota] value of exports in 1976-77
and in April-September, 1977, was
Rs, 260.51 crores and Rs. 101 crores
respectively. It will not be in com-
mercial interest to indicate the walue
of exports country-wise.

(c) The internal consumption of
steel in 1976-77 and during the period
April—September, 1977, is estimated
at 6.133 mullion tonnes and 3.493 mil-
lion tonnes respectively. Informa-
tion relating to the wvalue thereof is
being collected and will be laid on the
Table of the House.

Report of working on future growth
of Steel Plants

669. SHRI D. D. DESAI: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether the working group set
up by his Ministry on future growth
of steel plants has given its report;

(b) if so, the details thereof; and

(c) whether his idea of export-
based steel plants has been endorsed

by this group?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
to (c¢). Presumably this refers to the
Study Group set up by SAIL on Ex-
pansion of Steel Industry.

"The Report has since been sub-
mitted by the Study Group and recom-
mendations made by them are given
in the Statement attached.

In the deliberations of the Study
Group during the various meetings,
the possibility of setfing up an export-
oased steel plant was also consider-

- Ed".
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Statement

Summary of recommendations made by
the Study Group on Future Growth of
Steel Plants.

1. Expansion of steel industry has
to be dovetailed with the national
priority of agriculture as the base and
industry as the leading factor in the
development of the economy.

2. Implement measures to increase
the domestic need for steel by mecha-
nisation of farming, water manage-
ment schemes, deveiopment of roads
and railways, widening industrial
base, electrification schemes and em-

phasis on regeneration of rural econo-
my.

3. While the main thrust for expan-
sion of steel industry should be to
cater to domestic demand, the steel
surplus to the domestic requirement
may be exported. In export efforts
the emphasis should always be on
exporting the product with the maxi-
mum added value.

4. On specifics of expansion, the
Report states:—
(i) Expansion of existing plants
should be considered on merits.

{ii) Expansion of existing plants
and installation of new planis must
go hand in hang te provide continu-
ing base for expansion,

(iii) Fer the present the ultimate
size of the plants may not be very

large from strategic and logistic
considerations.

(iv) Location of new steel plants
should be on techno-economic con-
siderations, keeping in view balamc-
ed regional development and ecom-
miiment already made,

(v) Existing plants which gre
obsolete/obsolescent should be mo-
dernized with the principal object
of redueing cost and wastage and
improving quality. Steps must be
taken to expand/diversify the plants
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with modernization
power is not reduced.

so that man-

{vi) There need not be any further
expansion of mini-steel plants.

5. On introduction of new techno-
logy, the Report has recommended
that it shouid be  basically oriented
towards economy in material usage,
while keeping the national objective
of generating maximum employment.

6. On financing, the Report has
stressed the need for finding the fina-
nce at home, and suggest seeking assis-
tance at the state level only, if outside
finance is unaveidable.

7. The Report has recommended
that workers and employees should be
consulted on question of expansion of
steel plants.

Rising of Marriage Age

670. SHRI D. B. CHANDRE GOW-
DA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether Government have
made any new scheme regarding the
Family Welfare Programme;

(b) whether Government intend to
raise the marriage -age of boys and
girls; and

(¢) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAGAD-
AMBI PRASAD YADAV): (a) Govern-
ment of India have reviewed the
Family Welfare Programme. On the
basis of this review, the Family Wel-
fare Policy Statement of the Govern-
ment of India dated 29th June, 1977,
has been finalised. A copy of the
Statement has already been placed on
the Table of the House in the last
session of the Lok Sabha, in reply to
Question No. 688 bn 16th June, 1979,
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(b). Yes sir.

(¢) The minimum age of marriage
is proposed to be raised from eighteen
to twenty-one years for males and
from fifteen to sixteen years for fe-
males. A Bill for the purpose is
likely to be introduced in Parliament
in the current session.

Cold Rolling Mill Cemplex, Bokaro
Entrustied te American Firms

671. SHRI M. SATYANARAYANA
RAO: Will the Minister of STEEL
AND MINES be pleased to refer to
the reply given to Unstarred Question
No. 1629 on the 23rd June, 1977 re-
-garding installed capacity of Bokaro
‘Steel Plant and state the reasons for
entrusting the completion of the cold
rolling mill complex at Bokaro to two
American firms?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
The work relating to the expan-
sion of the cold rolling mill complex
in Bokaro Steel Plant has been en-
trusted to certain Indian organisations
such as MECON, EPI, BHEL, and
HEC who are expected to do a major
portion of the designing and manufac.
turing themselves or through other
Indian parties. Use will also be made
by MECON and EPI of their exist-
ing licence agreements with M/s.
‘Wean United of U.S.A. for the rolling
‘mills and the processing lines respec-
tively. Similary, BHEL will wuse
their know-how  licence agreement
with M/s Siemens of West Germany
for systems design for electrical drives
and controls.

The main reason for deciding on the
aforesaid agreement is to maximise
the quantum of wotk to be done by
the Indian organisatiohs with mintram
forelgn assistance. This will net only
create a wider technical base for the
indigeneus parties but alse lead gree-
ter self-reliance ih an area of Highly
sophisticatel  téchnelogy in the meel
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sector. At the same time, this
agreement also leaves the options
open to us for using the best techno-

logy available for  specific areas of
work.

White attack on Indian Staff in Lon-
don

672. SHRI RAMANAND TIWARY:
SHRI S. G. MURUGAIYAN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether his attention has been
drawn towards news item entitled
“White Attack Indian Staff in London”
(Statesman 24-8.77); and

(b) if so, whether the matter has
been taken up with the British Govern-
ment with a view to provide security to
the Indians living there?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Yes Sir. On 22nd
September 1877 at 7.30 p.m., a group of
8 teenage boys threw stones and
broke some glass-panes of the Jawa-
harbagh flats owned by the Govern-
ment of India in South London in
which our junior.level officials are
housed.

(b) The matter wag taken up with
the local police who took up investi-
gation and also made necessary pro-
tective  arrangements. The  police
authorities subsequently  arrested 8
white boys who confessed to the in-
cident.
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Memorandum by National Federation
of P&T Employeeg Union

674. SHRI S. C. MURUGAIYAN:
Will the Minister = of COMMUNICA-
TIONS be pleased to- state: -

(a) whether he has Teceived a
Memorandum from the National Fede-
ration of P&T employees Union stat.

ing some of their grievances when he *
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visited Patna in the first week of
September; and

(b) if so, the details thereof and
Government's reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEOQO SAI): (a) A Memorandum
was received from the Bihar Circle
“Coordinating Committee” of the Na-
tional Federation of P&T Employees.

(b) The Co-ordinating Committee is
not a recognised body and therefore
no action was necessary.

HISCO Ltd. as a Subsidiary of SAIL

675. SHRI C. K. CHANDRAPPAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government have a
proposal under consideration to make
the Indian Iron and Steel Co, Ltd. a
subsidiary of Steel Authority of India
Ltd.; and

(b) if so, the details thereof?

-THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
and (b). Government have recently
taken certain decisions regarding the
restructuring of Public Sector Steel
Industry. One of the decisions is
that, in order to ensure a coordinated
development of the Indian Iron and
Steel Company Ltd., the shares pre-
sently held by Government in this
Company should be transferred to
Steel Authority of India Ltd. On the
transfer of these shareg the Company
will become a subsidiary of SAIL. A
proposal is also under consideration
to acquire the shares held by the pub-
lic financial institutions and others,
and. to transfer them to Steel Authori-
ty of India Ltd., so that the Indian
Iron and Steel Company Ltd., will also

“ hecome a division of S.A.LL.
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Change in Source of Technology for
Cold Rolling Mill in Bokaro Steel
Complex.

676. SHRI M. N. GOVINDAN NAIR:
SHRIMATI PARVATHI KRI-
SHNAN:

Wil]l the Minister of STEEL AND
MINES be pleased to state:

(a) whether it has been decided to
change the source of technology for the
cold roll mill expansion of the Bokaro
Steel Complex;

(b) if so, whether this decision was
taken without consulting with SAIL;

(c) whether this change is likely to
cause delay in its implementation; and

(d) if so, the details thereof?

THE MINISTER OF STEEL AND
MINES (SHRI BILJU PATNAIK): (a)
It was decided to entrust the work of
the cold rolling mill complex expan-
sion of Bokaro Steel Plant to the
Indian organisations such as MECON,
EPI, BHEL and HEC in the interest
orf achieving greater self-reliance, It
15 expected that the major portion of
the work pertaining to project lay-out
as well as the design and manufacture
of the equipment required from this
complex will be undertaken by these
Organisations and Other Public Sec-
tor Units in the country.

(b) and (c). No, Sir.
(d) Does noi arise.

CGHS Homoeopathic and Ayurvedic
Dispensaries of Gole Market, New
Delhi.

678. SHRI D. G. GAWAI: Will the

Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether there is any proposal
under consideration of the Govera-
ment to make the Homoeopathic and
Ayurvedic dispensaries working under
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- the Table of the Sabha.

Written Answers 118

CGHS located at Gole Market, New-
Delhi as functional dispensaries: and

(b) if so, when a final decision in
the matter is likely to be taken and.
from which date the said dispensaries-
are likely to function ag functional
dispensaries?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND-
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV):(a) No.
However, there is a proposal to in-
troduce full day service in one of the-
existing Ayurvedic and Homoeopathic
dispensaries under CGHS Delhi on am
experimental basis.

(b) No specific date for taking a
final decision can be given at present.

Statement Regarding Manufacture of”
Nuclear Arms

679. SHRI F. P. GAEKWAD: Will
the Minister of EXTERNAL AFFAIRS-
be pleased to state;

(a) whether it is a fact that he
made a statement in New York that
India will never make N-arms;

(b) if so, whether a policy decisio‘n
hag been taken by Government in this
respect; and

(c) the salient
policy?

THE MINISTER OF EXTERNAL.
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) and (b). The statement
made before the UN General Assemb-
ly on 4th October 1977 reiterated the-
consistent policy of the Government
of India not to go in for nuclear wea-
pons. Extracts of the statement
dealing with this subject are laid on
[Placed in
Library. See No. LT/ 1075/771.

features of that

¢c) The salient- features of the Gov-
ernment’s policy on this subject are:
(a) India is not only against the:
proliferation of nuclear weapons but
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is against nuclear weapons themszalves;
(b) Non-proliferation of nuclear wea-
pons should be no the confused with
non-dissemination of nuclear techno-
logy; (¢) India remains committed to
its programme for the peaceful uses
of nuclear energy; (d) India will
always Oppose anNy moves or measures
“which stand in the way of the peace-
ful utilization of nuclear energy; and
(e) India will be prepared to coope-
rate wholeheartedly with other coun-
“tries in discussing ways and means of
putting an end to the danger of nu-
- clear weapons.

Removal of Unemployment
680. SHRI MANI RAM BAGRI:

SHRI PADMACHARAN SAMA-
NTSINHERA: Will the
Will the Minister of PARLIAMEN-

"TARY AFFAIRS AND LABOUR be
pleased to state:
(a) whether Government have

chalked out a plan to remove unem-
.ployment in rural areas in ten years;
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(b) if so, the salient features there-
of; and

(c) the number of unemployed,
skilled and unskilled labour and edu.
cated unemployed persong in Haryana,
Rajasthan, Bihar and U.P.?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) and
(b). Governirent propose to make all
possible efforts to solve the problem
of unemployment in the country, in-
cluding in rural areas in the next ten
years. The next five year plan which
is currently being formulated is likely
to have a high employment content.
Concrete policies and programmes are
proposed to be formulated as part of
the Plan. Additional employment is
likely to be created among others, in
agriculture and allied fields, in irriga-
tion and cottage industries sectors in
the rural areas.

(c) Available information relates
to the number of job-seekers regis-
tered with the Employment Exchanges
as given in the Statement attached.

Statement

Nunberof job-seejors'on the Like Registerof the E

L]

Exchanges in the States of Bihar, Haryana,

Rajasthan and Uttar Pradesh.

No. of Job-scekers as on 31-12-1976.

State

Total  Educated Skilled Unskilled

(included (included (included)

in tetal). in total). in total).

1 2 3 4 5

Bihar . . . . . . 986,507 5,05366 1,797,601 2,48,234
Haryana . . 2,42,470  1,37.870 11,701 73430
Rajasthan . . B . . 2,927,017 1,35,186 5,074 82,849
Uttar Pradesh, . . . 11,12,932  6,33,734 60,462  2,72,727

Note =—*The figures given in Cok. (3); (4) and {5) arc not necessarily mutually exclusive,
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Central Assistance for Building Hospi-
tal in Kota

682. SHRI CHATURBHUJ: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the Central Govern-
ment propose tp provide special as-
sistance for building a hospital in
Kota, Rajasthan; and
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(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND-
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) and
(b). A proposal for the grant of assis-
tance by the Central Government for
the building of a hospital in Kota is.
under consideration.
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Killers on Prowl amd the Victims are
Nurses

684. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether Government’s atten-
tion has been drawn to a news item ap-
pearing in “THE WEEKLY SUN"
Vol. No. 9 of 15th Oectober. 1377
under headline “KILLERS ON THE
PROWL AND THE VICTIMS ARE
"NURSES"; ang

(b) .if so, what steps Government
‘have taken in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) Yes,
"Sir.

(b) The news item referred to two
incidents—one at the All India Insti-
tute of Medical Sciences, New Delhi
and the other at the G. B. Pant Hos-
pital. So far as the All India Insti-
‘tute of Medical Sciences is concerned,
‘no such incident has taken place and
as such the report is not correct.

As regards the G.B. Pant Hospital,
one Staff Nurse was found dead in
Operation Theatre No. 2 of the hos-
plital on the night of 20-9-1977. Conse-
quently there was a strike by Nurses
on this issue. The Executive Coun-
«cillor (Medical) Delhi Administration
~took a meeting on 20-9-1977 with the
representatives of the Delhi Nurses
Association, following which the strike
-was called off. As a result of the dis-
cussions held at the meeting and an
‘inquiry conducted by the Secretary
(Medical) Delhi Administration into
-the complaints of the Nurses, the fol-
‘lowing steps have been taken:—

(i) The call duty system of the
nurses has been suspended.

(ii) The Deputy Nursing Superin-
‘tendent of the G.B. Pant Hospital
has been transferred,
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(iii) The monthly meetings with
the representatives of the Delhi
Nurses Association are being called
by the Medical Superintendents of
the Hospitals. One such meeting
has already been held in October,
1977.

(iv) Additional safety measures
for nurses residing in the Nurses
Hostel and while on duty in the
Hospital have been taken.

An enquiry into the allegations
levelled by the Nurses Association at
the meeting taken by the Executive
Councillor (Medical) was conducted
by the Secretary (Medical) Delhi Ad-
ministration. Follow up action un
the Inquiry Report is in progress.

Redistribation Policy of Steel

685. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of STEEL
AND MINES be pleased to refer w
the reply given to Unstarred Ques-
tion 2784 on the Tth July, 1977 re-
garding redistribution policy of sieel
and state:

(a) whether arrangements have
been made by Hindustan Steel Ltd.
to open a consignment agency at
Gwalior under the redistribution po-
licy of Steel in the country; and

(b) if not, the reasons therefor?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
and (b). It was proposed originaly
by Hindustan Steel Limited to have a
Consignment Agency at Gwalior.
However, State Government ol
Madhya Pradesh offered land and
other facilities for operating the
stockyard. In view of this, it was de-
cided by Hindustan Steel Limited to
start a departmental yard at Gwalior.
The vard has started functioning from
10th November, 1977.
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Demands of Employees of Indian Tele-
phone Industries, Palghat, Kerala

687. SHRI VAYALAR RAVI: Will
the Minister of COMMUNICATIONS
be pleased to refer to the reply given
to the Unstarred Question No. 858 on
the 16th June, 1977 regarding demands
of employees of Indian Telephone In-
dustries, Palghat, Kerala and state:

(a) whether Government have taken
a. decision on the demands of the
workers of Indian Telephone Indus-
tries; and

(b) if so, the details thereof and
if not the reasons for delay?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJLAL VERMA):
(a) and (b). As demands for revision
of wage structure etc. were received
from the employees of other units of
Indian Telephone Industries Ltd., the
matter has been under consideration
and the ITI management has recently
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started negotiations with the Em-
ployees’ Union.

Expansion of Telephone Exchanges in
Himachal Pradesh

688. SHRI DURGA CHAND: Will
the Minfister of COMMUNICATIONS
be pleased to state:

(a) whether there is a demand for
expansion of Gaggal Yol Civil and
Shahpur Telephone Exchanges in
Kangra District and Chamba exchange
in Chamba District, Himachal Pradesh;

and

(b) whether Government propoge to
expand these telephone exchanges
and if so, when and if not, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) and (b). The position
of telephone demand and proposals
for expansion of these exchanges are
as follows:

Sl Name of Exchange Present  Working Waiting  Expansion program-
No. capacity ~connections list. me.
of
exchange.
ines 1 1 Expansion not  re-
G =5 lin ¢ quired for th: time
being.
2 Yol 1o lines 9 Expansion will be ta-
) ken up whenever ad-
ditional demands
are registered.
3 Shahpur . 30 lines. 26 3 E;pmmpo'soc?:l .to 59 lines
4 Chamba . . 200 lines 191 Expansion to 300 lines
proposed.

Applications for Telephone connections
pending at Telephone Exchange,
Jaisinghpur, Himacha] Pradesh

689. SHRI DURGA CHAND: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether some applications are
pending for telephone connections at
the telephone exchange, Jaisinghpur,
in Kangra District, Himachal Pradesh;

(b) if so, by when it is proposed
to provide telephone connections to
the applicants; and
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(c) the capacity of the telephone
exchange and the number of telephone
lines working at present?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) Yes Sir, there are 3
applications pending in the general
(non-OYT) category.

(b) The required lines stores are
being arranged and the connections
will be provided early on receipt of
the same.

(c) Capacity of the exchange is 25
lines. There 11 telephone connec-
tions working at present.
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Representation Re. Telephone cow-
plaints from Dombiwali, district
Thana, Maharashtra

692. SHRI R. K. MHALGI: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether a written representa-
tion regarding telephone irregulari-
ties from Dombiwali, District Thana
(Maharashtra) has been received by
\Government in the month of Sep-
tember or October, 1977; and

(b) if so, what action has been
taken in that regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHAR] PRASAD SUKH-
DEO SAI): (a) and (b). Yes Sir. A
Written representation was received
by General Manager, Telecommunica-
tions, Maharashtra Circle, Bombay,
on 21-9-1977, from M/s. Bombay
Papers, MIDC, Dombiwali, subscriber
Telephone No. 2231, regarding work-
ing of the said telephone connection.
The faults have been rectified and
reply has been sent to the party.

2416 1L.S—5

Written Answers 130

Telephone complaints from residents
of Ulhasnagar town, district Thana,
Maharashtra

693, SHRI R. K. MHALGI: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether there are numerous
complaints of various nature from the
residents of Ulhasnagar Town, district
Thana, Maharashtra regarding the
telephones of the town for the last
two years or so: and

(b) what action Government have
taken or propose to take in  the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) Several complaints
have been received from Ulhasnagar
Exchange subscribers. Prompt action
was taken to remove the faults. How-
ever, the main demand from Ulhas-
nagar Subscribers is for réplacement
of existing manual exchange by auto
exchange and provision of STD ser-
vice to Bombay.

(b) Requisition for land for cons-
tructing new building for auto ex-
change at Ulhasnagar has been plac-
ed with local Revenue authorities.
Plot earlier earmarked for P&T is
sald to have been unauthorisedly oc-
cupied. Case has once again been
taken up with the State Government
for allotment of a suitable plot to
Posts & Telegraphs.

Grievances of Postal Employees at
Thana (Maharashtra)

694. SHRI R. K. MHALGI: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether attention of the Dis-
trict and Circle authorities of the
Posts and Telegraph Department have
been drawn to the monthly publica.
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tions for the months of July, August
and September, 1977 published by
Postal Employees organisation class
III of Thana (Maharashtra) wherein
the organisation hag given vent to its
various grievances and difficulties;

(b) if so, what action has been
taken by the authorities concerned;
and

(c) if no action has been taken, the
reasons for delay?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) Yes, please.

(b) Some of the grievances men-
tioned therein relate fto All India
issues which have already been taken
up by the All India Unions and are
under wvarioug stages of examination.
Some of the local issues have been
settled and the rest are looked into.

(c¢) Does nof arise.

Copper Plant in M. P.

695. SHRI PARMANAND GOVIND-
JIWALA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether it is not a fact that
in May-June, 1975 the Russian experts
submitted a report tp the Govern=
ment to establish a copper plant in
Madhya Pradesh; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) Soviet
experts had submitted the Detailed
Project Report for Malanjkhand Cop-
per Project in Madhya Pradesh, in two
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instalments, in January, 1975 and in
January, 1976, o

{b) The salient features of the re-
port are given in the Statement at-
tached.

Statement

Salient features of the Detailed Pro-
ject Report on the Malanjkhand Cop-
per Project, prepared by the Soviet
Consultants are given below:—

(1) This project is likely to cost
Rs. 91.90 crores.

(2) This will be the first large-
sized open pit mine in hard rock in
the country. Mining will be fully
mechanised, and will employ heavy
earth-moving equipment.

(3) The development of the mine
envisages a Preparatory ' period of
16 months, after which the actual
mine construction work will com-
mence.

(4) The ore production of 1 mil-
lion tonnes per annum (15,200 ton-
nes of metal equivalent) will be
achieved during the fourth year
from the start of construction. It
will be increased to 2 million ton-
nes (23,000 tonnes of metal equiva-
lent) in the sixth year from start
of construction of the mine.

(5) Apart from the mine, there
will be a concentrator plant to treat
2 million tonnes of ore annually.
The construction of the concentra-
tor will be for treating 1 million
tonnes of ore per annum in the first
phase, to be increased later to 2
million tonnes.

(6) The concentrates will be
transported from Malanjkhand to
the Khetri Smelter.

(7) The project is expected to
provide employment to around ‘1860
persons at full operation stage.
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P. C, 0, and Telegraph facilities in
Ratnagiri and Kolaba Districts
Maharashtra

696. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether there is not a single
village having population of 5 thou-
sand in Districts of Ratnagiri and
Kolaba, Maharashtra to get the faci-
lity of public call office as per the
policy of Government;

(bY what norms Government pro-
pose for sanctioning public call offices
in these villages of two Districts which
are backward and inaccessible;

3

(c) whether Government are aware
that out of 1520 villages in Ratnagiri
District, telephone facility is avail-
able only in 67 villages and Telegraph
facility is available gnly in ninety
villages;

(d) whether Government propose
to make special effortg to make these
facilities available to rura] areas of
these two Districts; and

(e) if so, how many villages will
be given this facility during 1977-787

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) There are four vil-
lages in Kolaba District and six vil-
lages in Ratnagiri district with a po-
pulation of 5,000 and above which are
yet to be provided with telecommu-
nication facilities.

(b) According to the present policy
of the Government, all villages with
a population of 2500 and above in
backward areas will be progressively
provided with telecommunication faci-
lities even on loss.

(c) Sixty-six villages are provideqd
with telephone facility and eighty vil-
lages are provided with telegraph
facility in Ratnagiri District.

(d) Special efforts are being made
for providing telephone and telegraph
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facilities in the rural areas on a libe-
ral scale.

(e) During the year '1977-78, five
villages in Kalaba District and six
villages in Ratnigiri District are like-
ly to be provided with telephbne and
Telegraph facilities,

Aluminium Project in Ratnagiri

697. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of STEEL
AND MINES be pleased to state:

(a) how many acres of land have
been acguired for the aluminium pro-
ject at Ratnagiri, at what cost and
when; A

(b) how many acres of land out of
the acquired land have been actually
used for the project and to what use
the remaining land has been put to;

(¢) the tota]l strength of staff in
the project at Ratnagiri 3 years be-
fore and the strength at present and
the reasons for the reduction of staff,
it any;

(d) whether Geolocigal survey_of
the Bauxite mines at ‘DHANAGAR-
WADI' ang ‘UDGIR’ in Kolhapur
District was made before Ratnagiri
project was sanctioned; and

(e) whether geological survey' of
Bauxite mines was again made in
September, 77 and if so the reasuns
therefor? Y|

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
About 1000 acres. An advance pay-
ment of Rs. 20 lacs has been made;
but the final cost is yet to be settled.
The land was acquired between 13971
and 1977,

(b) Except for a few temporary
quarters; the land has not been put
to use for the project.

(c) 15 three years ago, and 10 at
present. The reduction is due to tem-
porary redeployment of some em-
ployees; and repatriation of one offi-
cer on deputation.
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(d) Yes, Sir.

(é) No survey as made in Septem-
ber, 1977,

Non-availability of medicines for the
treatment of Kala-Azar

698. SHRI AHMED HUSSAIN: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) whether it is a fact that medi-
cine for curing Kalaazar ig not avail-
able in gur country as a result of
which Kalaazar is not being control-
led;

(b) whether the World Health
Organisation has been requested to
assist in thig matter; ang

(¢) whether, China, who has re.
ported to have eradicated the disease
in that country, has offered to assist
India in the eradication of Kalaazar
from India?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAYV): (a) and
(b). No. Antimony compounds which
are the most effective drugs for cur-
ing Kalaazar are manufactured in the
country and the position of their avail-
ability is now quite satisfactory.
However about 5 per cent cases of
Kalaazar may not respond to anti-
mony compounds and such cases are
treated with Pentamidine. This drug
is not manufactured in the country
and hence the W.H.O. have been re-
qguested to assist in its supply. Part
of the supplies have already been re-
ceived.

(¢) No such offer has been received
by this Ministry.

Instant Service Counters (Savings
Bank) opened by P & T Depariment

£99. SHRI AHMED HUSSAIN: Wil
the Minister of COMMUNICATIONS
be pleased to state:
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(a) the number of Instant Service
Counters (Savings Bank) opensd by
the P&T Department in the country
so for in order to speed up the service
at Post Office Savings Banks;

{b) number of instant Service
Counters proposed to be opened dur-
inng the current year and number pro-
posed to be opened in Assam; and

‘(c) whether Government is con-
sidering to provide instant service
counters also in the rural post offices
in Assam?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) Till April 1977, the
Instant Counter Service has been pro-
vided in all Head Post Offices and
Higher Selection Grade and Lower
Selection Grade Sub Post  Offices
where there is an exclusive Savings
Bank Counter clerk.

(b) Since May 1977, the Service has
been extended to LSG Sub Post Offices
with three hands or more. In Assam
State the service is available in 13
Head Post Offices and 58 Sub Post Offi-
ces. It is proposed to be extended it
to 5 more Sub Post Offices in the State
during 1977-78.

(c) It is already available in 26
Post Offices in rural areas of the State
and wil] be extended to 2 more Post
Offices in 1977-78,

250 Million Rouble credit by Sovief
Union

700. SHRI D. AMAT: Will the Min-

‘ister of STEEL AND MINES be pleas-

ed to state:

(a) whether it is a fact that a pro-
posal is under consideration to utilise
the 250 million Rouble crediy made
available by the Soviet Union for set-
ting up an export oriented blast
furnace complex at Visakhapatnam;
and

(b) if so, the main features of the
proposal?
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THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
and (b). ‘Development of ferrous me-
tallurgical industry’ is mentioned in
a general way as one of the projects
among others for being financed under
the 250 million Rouble credit. Speci-
fic projects in the metallurgical in-
dustry will have to be identified, for-
mulated and negotiated for purposes
of utilising the credit. In this con-
text, setting up of an export oriented
blast furnace complex in one of the
port towns was mentioned to the So-
viet technical delegation that visited
our country in August-September,
1977. Secretary (Steel & Mines) also
in his recent visit to USSR had some
exploratory talks with the Soviet offi-
cials in this connection mainly to eli-
cit Soviet reaction to such a proposal
Depending on Soviet Government’s
response, further details will have to
be worked out and proposal formulat-
ed. It is premature to visualise at this
stage the final outcome,

Problems of Workers of Dugda Qoal
Washery

701, SHRI A. K. ROY: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether serious problems and
sufferings of the workers in regard to
manual unloading of raw coal wagons
at Dugda Coal Washery regarding
their permanent absorption are with-
in his knowledge; and

(b) if so, the action taken by Gov-
ernment to solve these serious pro-
blems of the poor workers?

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK): (a)
and (b). Presumably the reference is
to the engagement of contract labour
on the manual unloading of raw coal
wagons in Dugda-II _Coal Washery of
Hindustan Steel Limited and the ques-
tion of departmentalisation of this
work, If so, thig is a matter to be
decided by the management of the
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Company and it is already under
their consideration in accordance with
the overall policy of the Government
on such matters,

Convention on industrial relation
Policy

702. SHRI RAJ KESHAR SINGH:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether the Adminstrative Staff
College of India, Hyderabad organis-
ed a three day convention on Indus-
trial Relation Policy during the se-
cond week of August, 1977;

(b) the outlines of the recommen-
dations and guidelines that emerged
from the discussion in the areas of
Trade Union Legislation, Industrial
Disputes Legislation, workers partici-
pation in management, bonus and gra-
tuity and labour welfare and social
security; and

(c) how far the above recommen-
dation are helpful in draftjng a com-
prehensive labour legislation?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) (a) Yes,
Sir,

(b) and (c). Recommendations re-
ceived from various academic and pro-
fessional organisations are given due
consideration by the Government in
framing policies, . o
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Kashmir

706. SHRI M. KALYANASUNDA-
RAM: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether the Chief Minister of
Kashmir has approached the Union
Government for taking speedy steps
towards “final settlement” of the prob-
lem arising out of illegal occupation of
States territory by Pakistan; and

(b) if so, the details and Govern-
ments’ reaction thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) and (b). A communi-
cation has been received from the
Chief Minister of Jammu.and Kashmir
in which he has referred to the prob-
lem of displaced persons and divided
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families in the State of Jammu and
Kashmir and urged that it deserves an
early solution. The matter is under
the consideration of the Government
of India.
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Steps to reduce Birth Rates

710. SHRI S. R. DAMANI:
SHRI K. LAKKAPPA:
SHRI O. V. ALAGESAN:
SHRI ARJUN SINGH BHADO-
RIA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether the need for reducing

the birth rate in the country is recog-
nised,
, (b) if so, the targets set for the
current year and the details of im-
plementaion and new steps taken for
its intensification;

(¢) whether it is a fact that the
programme is at a very low key in
several States; and

(d) if so, the details and reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA.
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAVY): (a) Yes, Sir.

(b) As a result of coercion used ear-
lier in certain parts of the country, a
widespread antagonism has arisen
against these operations and as such
the word “target’ has Been changed to
‘levels of achievement’. Also it was
decideg that for this year the sterili-
sation targets would not be insisted
upon. However, the levels of achieve-
ment fixed for this year are as
under:—

—

Voluntary Sterilisation 4,000,000
1.U.D. 1.000,000
C. C. users® 5,000,000

@Including oral-pills

The Central Government have impres-
sed upon the States/U.Ts. the need
for promotion of the small family norrm
and for propagating acceptance of
. contraceptive practices according to the
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choice of the acceptor. All methods of
contraception including voluntary ste-
rilisation are being suggesteq to poten-
tial acceptors who may choose any
method according to suitability and
convenience and it has bé@nsuggested
that all out efforts should be made to
ensure the full achievement of the
suggested levels in respect of these
methods. An intensive family welfare
fortnight was observed in October,
1977. Besides, all the Chief Ministers
of States/U.Ts have been requested to
ensure that the staff working under
Family Welfare Programme show no
slackness or complaceney or diffidence
regarding promotion of contraceptive
methods in general and voluntary ste-
rilisation in particular,

{c) The progress of the Family Wel-
fare Programme has not been quite
satisfactory in almost all the States.

(d) The performance during the
first six months of 1977-78, in compa-
rison to that during the corresponding
six months of 1976-77 was as under:

1977-78  1976-77
(Apr.-Sep.) (Apr.-Sep.)

Voluntary® Sterilisation 346,255 3,770,931

LUD. . . + 106,245 256,623
Conventional Contracep-

tiveusers, . « 2,641,495 3,241,435
OralPillusers. . . 58360 49,769

*The term “voluntary” is specificallly
applicable to the performance since April 1977,

As stated in part (B) of the question,
as a result of coercion used earlier in
certain parts of the country, wide-
spread antagonism has arisen against
this programme in general and against
sterilisation in particular, which has
undermined the progress of the pro-
gramme, T
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Man-Hourg lost due to Labour unrest

711. SHRI S. R. DAMANI:
SHRI VAYALAR RAVL:
SHRI K, LAKKAPPA:
SHRI P. RAJTAGOPAL NAIDU:
SHRI KANWAR LAL GUPTA:
SHRI P, THIAGARAJAN:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased tp state: -

(a) whether inspite of restoration
of bonus there is a widespread in-
dustrial unrest in the country;

(b) if so, the details thereof in-
cluding the man hours lost and its
effect on production during the last
€ months; .

(¢) what are the reasons for this
unrest; and

(d) the actions taken by Govern-
ment to secure industrial peace?

THE MINISTER OF PAXRLCIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(c). Complete statistics in regard to
the mnumber of mandays lost due to in-
dustrial disputes after the restoration
of bonus by the Payment of Bonus
(Amendment) Ordinance in the first
week of September, 1977 are still
awaited from State Governments; till
such reports are available, it is not
possible to reach any conclusion.

(d) The situation is umder constant
watch of the Government and all ef-
forts-are being made to improve the
industrial climate in the country with
the help of the Industrial Relations
Machinery both at the Centre and in
the States. Wherever necessary the
Government: {5 intervening in disputes
with a view to promoting settlements.
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Capital cost of one fonne of Stee] at
Visakhapatnam

712. SHRI S. R, DAMANI: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) the capital cost for output of
one tonne of steel at the Visakhapat-
nam Steel Plant as estimated by
Messrs Dastur & Company;

(b) the major itemg of capital out-
lay that were reckoned to work out
the cost;

(c) whether it is a facy that the
cost at Bhilai, Rourkela, and Bokaro
worked out to much less; and

(d) if so, the details together with
reasong thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND MI-
NES (SHRL KARIA MUNDA): (a) to
(d). Accoording to the Detailed Pro-
ject Report on Visakhapatnam Steel
Project submitted by Messrs M. N.
Dastur and Company (P) Ltd, the
‘plant cost’ is estimated at Rs. 1,672
crores. Besides the plant cost, addi-
tional expenses are to be incurreg on
spares, preliminary activities, cons-
truction facilities, training, start-up,
township, interest on long-terr: loan
during construction, etc. The plant
cost together with these additional in-
vestments amounts to a ‘total fixed in-
vestment’ of Rs. 1,926 crores. On this
basis the capital cost for the output of
one tonne of steel at this plant would
work out to Rs. 6420/,

Figures of capital output cost per
tonne are not strictly comparable from
plant to plant because of the different
time periods of investments and dif-
ferences on account of investment on
captive facilities like mines, collieries,
coal washeries, power plant, other
auxiliary facilities, degree o? sophisti-
cation of the finisked mills, townships,
sources of procurememt, €tc, How-
ever, the position of gross block in res-



151 Written Answers
pect of Bhilai, Rourkela and Bokaro
Steel Plants is indicateq below:
Block per
Gross Block tonne of
(Rs. in crores) ingot
capacitv
(Rs. per
tonne )

Bhilai Steel Plant 1 MT
{58-59) . 2 200" 1 2,011

Rourkela Steel Plant
1 MT {58-59) . 235°0 2,350

Bokaro Steel Limited.
4 MT (Estimated) 2,053°30 5,133

475 MT (Estima-
ted) . 3173730 4,575

Threat to Prime Minister from Anand
Marg

713. SHRI S. S. SOMANI:
SHRI C. K. JAFER SHARIFF:
SHRI ISHWAR CHAUDHARY:
SHRI K. MALLANNA:
SHRI NAWAB SINGH
CHAUHAN:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether a message addressed to
the Prime Minister of India threaten-
ing a campaign of political assessina-
tion to secure the release ot the
Anand Marg Chief. Mr. P. R. Sarkar,
was thrown into the Indian Tourist
Office London, on 8-10-77.

(b) if so, whether it is also a fact
that some damage to the building of
the Tourist Office was also cause;

(c) if so, the details thereof; and
(d) the reaction of Indian Govern-
ment thereon?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) Yes, Sir.

(b) Yes, Sir. »
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(c) The front sheet glass windqw at
the Indian Tourist Office was smash-
ed. The broken glass pieces were
scattered on the office floor.

(d) The government is naturally
concerned about this and other similar
incidents which have resulted in da-
mage to property and violence to in-
dividuals, The matter has been taken
up at the appropriate level for ensur-
irg the gafety of our officers,

=it ¥o Hlo T AYIT ¢
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Yisit to Great Britain by Minister of
Health and Family Weifare

715. PROF. P. G. MAVALANKAR:
Will the Minister of HEALTH AND
FAMILY WELFARF bBe pleased to
state: T

(a) whether he recently paid a
visit o Great Britain;

(b) if so, the purpose of his journey
and the duration of his stay; and

(¢) whether the said wvisit resulted
into any concrete benefits in the terms
of setting up of a National Health
Service in India and/or in any other
sphere of activity under his Minis-
terial charge?

THE MINISTER OF STATE IN
TIIE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAYV) : (a) Yes.

(b) and (¢). The Minister visited
the UK. from: September 3 to 5, 1977
at the invitatioh” of the High Commis-
sioner for U.K. in India. During his
wisit to that 'country, the Minister
discussed” with fhie U.K. Government
inter alia assistance to the Rural
Heaith Service Scheme.

The UK. Governmeny appreciated
the scheme and have agreed to pro-
vide ‘318 fully equipped Mobile Clini-
cal Vans for 106 Medical Colleges. Thig
asgistance would be in the form cf a3
gift ang is likely to be received by
April—May, 1978.

This aid Mcludes spare parts requir-
ed for these mobile clinics for the
coming five years.



155 Written Answers

Non-working to telephones in Ahmeda-
bad and removal of excess billings

716. PROF. P. G. MAVALANKAR:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government are aware
that several telephone connections in
and around Ahmedabad are not work-
ing satisfactorily, involving cross-talks,
abrupt disconnections, dead lines, get-
ting wrong numberg continually, etc;

{b) if so, the urgent remedial steps
being taken to eorrect and improve
the said state of affairs;

(c) whether Governmeng are galso
aware that several telephong subs-
cribers have been complaining in
Ahmedabad about the excessive bills

which are wrongly or unjustly charg-
ed; and

(d) if 50, steps beil'lg t,aken to re-
dress such grievances?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI  PRASAD
SUKHDEOQ SAT): (a) and (b). Dur-
ing monsoon months, there was an in-
crease in the numBer of cable faults
causing cross-talk, wrong numbers and
dead lines etc. Cable faults have been
attended to and the working of the

telephone system is tormal from: Sep-
tember, 1977.

s

(c) and d). A few complaints about
excesg calls are received. However,
the mumber of excess call complaints
per hundred subscribers per month
during 9 months ending September,
1977 has been lower than that in the
last three years. For speedy disposal
of excess call complaints, a special call
has been formed under the overall
supervision of Chief Accounts Officer
of the Telephone District.

NOVEMBER 17, 1977
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Death of a Nurse in G. B. Pani
Hospital, New Delhi

717. SHRI RAMANAND TIWARY:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased tc
state:

(a) whether his attention hag been
drawn to the news-item appearing in
the ‘Times of India’ dated the 23rd
September, 1977 under the caption,
“Nurse wag killed after rape” in G.B.
Pant Hospital, New Delhi; and

(b) if so, whether any investigation
has been made in this regard and the

action taken or proposed to be taken
against the culprits?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) Yes,

(b) The matter is under investiga-
tion by the Crime Branch, Delhi Po-
lice. However, a fact finding enquiry
has already been conducted by the
Secretary (Medical) Telii Adminis-
iration and action taken against the:
officials found to be negligent in the
discharge of their duties.

Search of Gold in Himachal Pradesh

718. SHRI RAMANAND TIWARY:
Will the Minister of STEEL AND-
MINES be pleased to state:

(a) whether his attention has been
drawn tp the news-itemn appearing in
the ‘Statesman’' dated the 27th Sep-
tember, 1977 under the caption, "‘Sear-
ch of Gold in Himachal”; and

(b) if so, the details thereof; steps
taken for the search of gold deposits?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (ak
Yes, Sir.

(b) The newspaper report has refer-
red to deposits of copper. zine, anti-
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mony, nickel, cobalt, mercury and tin,
besides those of gold. There are
known minor occurrences of alluvial
gold in Chamarwin in Bilaspur dis-
trict, Chargaon in Mahasu district,
Hukkal, Dharampur and Jauri in
Mandi district and in parts of Sirmur
district. While the Geological Sur-
vey of India during 1977-78 field sea-
son proposes to investigate antimony-
lead-zine occurrences around Bara-
Shigri glacier, Lahaul-Spiti district,
besides some other minerals in
different parts of Himachal Pradesh,
exploration for gold is not program-
med as the occurrences of gold are
of a minor nature.

Report by Committee set up to
Calculate Price Index

719. SHRI VASANT SATHE: Wil
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased

to state:

(a) whether the Committee set up
by Government to Took into the com-
pilation methodology of index number
for working class families has com-
pleted the task and submitted its
report;

(b) if so, the important features of
the report; and

(c) the action taken/proposed to be
taken by Government?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
No, Sir. The Commitlee is expected to
submit its report before the end of this
Year.

{b) and (c). Do not arise,

Voluntary Organisation for eradication
of leprosy and rehabilitation of lepers

720. SHRI VASANT SATHE: Will
the Minister of HEALTH AND FA.
MILY WELFARE be pleaseq to state:

(a) the number of voluntary grga-
nisations Statewise which are engaged
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in eradication of leprosy and rehabi-
litatiop, of lepers;

(b) the estimateq .allocations of
fundg provided for these organisations,
Statewise, during the 4th & 5th Plan
and the amount actually utilised;

(¢) whether {+ js a fact that the
incidents of leprogy, particulary among
the children below 12 years are on
increase and has assumed alarming
proportions; and

(d) if so, what are the proposals
finalised or wunder consideration for
eradication and rehabilitation of
lepers in the country? ’

THE MINISTER OF STATE 1IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) A
statement containing the required in-
formation is enclosed.

(b) No allocation for grants to vo-
luntary organisations for SET work is
made Statewise but grantg are released
to the concerned organisations direct-
ly. The grants given have been gene-
rally tully utilised. The total amount
of grants released during the 4th Plan
was Rs. 11.85 lakhs and during the 5th
Plan up to 1976-77 is Rs. 33.65 lakhs.

(c) Not to the knowledge of the
Government of India.

(d) Does not arizé. However, Gov-
ernment “have already launched a Na-
tional Leprosy Control Programme
under which intensive measures are
being taken for controlling the disease,
The Department of Social Welfare also
gives grants to voluntary organisations
for the rehabilitation of cured leprosy
patients. They also consider applica-
tions of voluntary organisations work-
ing in the fleld of welfare of physical-
ly handicapped jncluding those of
cured leprosy patients under their
scheme of assistance for physically
handicapped persons.
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Name of the State Number of
Voluntary
Organigy™
tionse
1. Andhra Pradesh . . 6
2. Assam . 2
§- Bihar 14
4 Gujarat 2
5 Kerala . 3
6. Madhya Pradesh . I
7. Maharashtra
8. Tamil Nadu

9. Uttar Pradesh

10. West Bengal . . T

TorAL .

Number of passports jssued

721. SHRI MOHD. SHAFI QURE-
‘SHI: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

{a) the number of passports issued
since the declaration of pew liberaliz-
ed policy; and

(b) the number of applications re-
ceived for passports and those in
arrears uptil September, 19777

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) The to®? number of
passports issued by all the 9 Regional
Passport Offices in India for the period
1 August, 1977 to 31 October 1977 is
251110,

(b) The total number of applica-
tions for passports received by all the
.9 Regional Passport Offices during the
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period 1 January, 1977 to 30 Septem-
ber, 1977 was 7,61,133. The number of
applications for passports pending in

the Passporty Offices as on 1 October,
1977 was 3,02,008.

Supply of T.B. drugs to Chest Clinic
run by Howrah District T.B. Associa-
tion

722. SHRI SHYAMAPRASANNA
BHATTACHARYYA: Will the Minis
ter of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether Government have mot
supplied anti-T.B. drugs free of cost
to the chest clinic run by the Howrabh
District  Tuberculosis Association.
Howrah (a charitable Institution) for
the last three months; and

(b) if so, the reasons for not sup-
plying the drugs thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) Gov-

ernment continue to supply the drugs
to the clinie.

(b) Does not arise.

Threat to Indians in Australia

723. DR. MURLI MANOHAR
JOSHI:

SHRI C. K. JAFFER SHARIEF:

SHRI G. M. BANATWALLA:

SHRI M. RAM GOPAL
REDDY:

SHRI C. K. CHANDRAPPAMN:

SHRI HUKAM CHAND
KACHWAI

SHRI D. AMAT:

Will the Minister of EXTERNAL
AFFAIRS be pleased tp state:

(a) whether Indian missions at Can-
berra and Air-India’s office aty Sydney
have been damaged by fire recently;
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(b) whether an Indian diplomat
had been attacked and efforts were
made to kidnap him;

{c) whether Government have en-
quired into these incidents and the ex-
tent of loss to the Government; and

(d) whether these acts of sabotage
and violence have been masterminded
by certain elements and aimed at ob-
taining political concessions znd re-
lease of certain prisoners and if so,
the reaction of Government thereto?

THE MINISTER OF EXTERNAL
ATFAIRS (SHRI ATAL  BIHARI
VAJPAYEE): (a) The Chancery of the
High Commission of India, Canberra,
was partially destroyed on  29th
August, 1977. The Air India Office In
Sydney has not suffered any such da-
mage.

(b) Yes, Sir.

(e¢) Yes, Sir, Enquiries have been
made and the property lost in fire is
under evaluation. The Chancery nas
since been shifted.

(d) These acts of sabotagé anq vio-
lence have been claimed by an organi-
zation calling itself Universal Proutist
Revolutionary Federation, which has,
in 3 number of anonymous communi-
cations, demanded the release of Shri
P. R. Sarkar, the head of the Anand
Marg.

The Government is determined to
let the law take its course and not to
submit to any act or threat of violence,

Patel Chest Institute

724. DR. VASANT KUMAR PANDIT:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that the
University Grants Commission has
recommended revised Pay Scale for
the whole of the Delhi University Staft
and the non-academic class of Patel
Chest Institute;

2416 LS—6
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(b) whether it is a fact that the
Academic and Research Staff of Patel
Chest Institute have resigned Enumarse
proiesting againgt the Ministry of
H_ea.lth for not implementing the re-
vised scales of Pay; and

(c) whether Government have taken
any decision in the above matter
which was pending about last two
years, causing frustration among the
Academic Researech Staff and also
affecting new recruitment?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAGDA-
MBI PRASAD YADAYV): (a) The Uni-
versity Grants Commission had recom-
mended the revised scaies of pay for
the staff of the Delhi University and
that of fhe colleges receiving main-
tenance grant from the University
Grants Commission. Since the Val-
labhabhal Patel Chest Institute receives
maintenance grant from the Ministry
of Health and Family Welfare, the re-
commendations of the University
Grants Commission are not ipso-facto
applicable to this Institute. The Gov-
ernment of India had, however; appro-
ved adoption of these scales of pay in
the case of non-academic staff of the
Vallabhbhai Patel Chest Institute
also.

(b) No, Sir. However, some mem-
bers of the academic staff of the In-
stitute have forwarded a jointly signed
letter in protest against the delay in
introducing the University Grants
Commission scales to them stating
inter-aliac that this letter may be
treated as their three months notice
for resignation effective September
1, 1977.

(c) Orders were issued in May,
1976, introducing the revised CHS
scales of pay to the academic staff
(Medical), of the Vallabhbhai Patel
Chest Institute. It was also decided
that the revised scales of pay pre-
scribed for corresponding posts in the
National Institute of Health and
Family Welfare may be adopted in
the case of non-acpdemic staff. How-
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ever, the academic staff of the Institute
bas been representing that the Uni-
versity Grants Commission scales of
pay may be introduced in their case
also. This was considered by a group
consisting of representatives of the
Director General of Health Services,
Vallabhbhai Patel Chest Institute,
University of Delhi and the University
Grants Commission. This group recom-
mended that before the University
Grants Commission scales of pay
could be introduced, it would be desi-
rable if the University of Delhi could
consider designating the posis of
Assistant Director, Senior Research
Officer and Junior Research Officers of
the Institute as Professors, Readers
and Lecturers according to its rules.
The decision of the Delhj University in
respect of 5 posts only has been rece-
jveq so far and their decision in res-
pect of the remaining posts is gwaited.

Reports of Joint Working Groups

726. SHRI C.R. MAHATA:
SHRI KANWAR LAL GUPTA:
SHRI M.N. GOVINDAN NAIR:
SHRIMATI PARVATHI KRIS-
NAN.
SHRI YASWANT BOROLE:
SHRI O. V. ALGESAN:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the Joint working
groups constituted recently to study
the various aspects of steel industry
and its expansion have submitted their
report; and

(b) if so, the salient features there-
of and the actions taken thereon?

THE MINISTER OF STEEL AND
MINES (SHRI B1JU PATNAIK):
(a) Yes, Sir.

(b) The Summaries of the Reports
of the Study Group‘ are given in An-
nexures I to VI. [Placed in Library.
See No. LT 1077/77.] The Reports are
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presently under examination in Steel
Authority of India Limited and in Go-
vernment.

Aluminium Projsct at Ratnagiri

727. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the state-
ment made by the Chief Minister of
Maharashtra on the 10th Cctober, 1977
that the Central Government has
practically dropped or intend to drop
the aluminium project at Ratnagiri;

(b) if so, the facts thereof,

(c) whether Government are awa:e
that a serious misunderstanding has
been caused in the minds of the peu-
ple in Maharashtra over the statemeit
made by the Chief Minister;

(d) whether there is any truth or
substance in the said statement made
by the Chief Minister; and

(e) if not, whether the Government
propose to clarify the matter and in-
form the Chief Minister of Maharash-
tra accordingly?

THE MINISTER OF STEEL. AND
MINES (SHRI BIJU PATNAIK):
(a) No, Sir.

(b) to (e). There is no intention to
abandon the Ratnagiri Aluminium Pro-
ject.

fadwr wa w fode o
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Trade Union Representations in Indian
Labour Conference and Convening its
Meeting

732. SHRI SIVAJI PATNAIK: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether Government have con-
sidered the question of trade ynion
representations on the Indian Labour
Conference;

(b) if so, Government's decision
thereon; and

(¢) when the meeting of the Indian
Labour Conference will be convened?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) and
(b): Government had set up a 30-
Member Tripartite Committee to go
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inter-alia into the guestion of the
composition of Indian Labour Con-
ference. At the Committee’s meeting
in September 1977, the Members ex-
pressed their views on the subject of
representation. Government has not
yet taken a decision on this.

(¢) No date has been fixed for con-
vening the Indian Labour Conference.

Ssizure of Adulterated Mustered Oil
in Dwethi

733. SHRI AHMED M. PATEL:

SHRI SUKHDEO PRASAD
VERMA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

{a) whether 127 tins of adulterated
mnustered oil have been seized in Delhi;

(b) the trad= mark given on the
containers; and

(c) The action taken aeainst the
culprits ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) to
{c). The information is being collec-
ted and will be laid on the Table of
Sabha.

Sirike by Workers of India Explosives
Limited Factory, Gomia (Bihar)

735. SHRI AHMED M. PATEL:
SHRI K. LAKKAPPA:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be

pleased to state:

(a) whether workers of the India
‘Explosives Limited Factory at Gomia
(Bihar) went on strike in Séptember,
1977;

(b) if so, the reasons therefor; and

KARTIKA 28, 1809 (SAKA)
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‘c) Government’s reaction thereto?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(c). The matter falls essentially in
the State sphere. According to availa-
ble information, the workers of Indian
Explosives Limited, Gomia. Bihar,
went on strike on September 20, 1977
in support of their charter of demands
relating to reinstatement of dismissed
workers, improvements in working
conditions. etc. The strike was called
off from October 26, 1977 at the in-
tervention of the State Industrial Re-
lations Machinery and the State Chief
Minister.
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Malaria in the Country

742, SHRI PRASANNABHAI MEHTA.
SHRI RAMJI LAL SUMAN:
SHRI YASHWANT BOROLE:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government’s attention
has been drawn to the press report
in the Sunday Standard dated the 9th
QOctober, 1977 under the heading
‘Malaria control set up is sick’;

(b) M so, whether this year the
country was in the grip of Malaria; if
s0, the factor responsible for this sud-
den rise;

(c) how many persons died and how
many suffered due to this disemse
during 1977 in the country; and

(d) the preventive measures taken
to meet the challenge?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YABAV): (a) Yes.
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(b) Though the incidence of Malaria
has been rising gradually during the
last 10 years or so, on the basis of
reports available up to September this
year the incidence of positive cases
of Malaria is 30,21,864 as against the
incidence of 30.98.6G6 for the same
period during the last year. There is
thug a decline of about 11 per cent
in the incidence of cases this year so
far. However, while Himachal Pra-
desh, Jammu and Kashmir, Karnataka;
Punjab, Rajasthan, Sikkim, Kerala,
Meghalaya, Nagaland, Uttar Pradesh,
Andaman ang Nicobar Islands, Chandi-
garh, Delhi and Pondicherry have re-
ported increase in the incidence, other
States and Union Territories have re-
ported decline.

(c) The positive incidence reported
upto September, 1977 is 30,21,864 and
20 deaths directly due to Malaria have
been confirmed.

(d) A statement indicating the pre-
ventive measures taken to control the
disease is attached.

Statement

The following steps have been taken
by Government of India for controlling
Malaria:—

1. A modified plan of operations is
being implemented by the Govern-
ments of States and Union Terri-
tories for from the 1st April, 1977.
While the ultimate objectives of
NMEP continues to be eradication
of Malaria for the present it is pro-
posed to contaim it.

2. The existing N.M.E.P. units
have been re-organised to conform
to the geographical boundaries of
the districts. The Chief Medical
Officer of the district has been
made primarily responsible for the
programme in the district.

3. Increased quantity of the re-
quired type of insecticides have
been/are being provided with the
available resources.
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4. Insecticidal spray operations
have been undertaken in all rural
areas, which have incidence of two
or more cases per thousand popula-
tion.

5. Adequate quantity of anti-
malaria drugs have been supplied to
the States and TUnion Territories
Governments. Drug Depots/Drug
Distribution Centres/Fever TIreat-
ment Centres have been opened
from where anti-malarial drugs are
available conveniently to the public
free of cost, In g few areas where
resistance to choloroquine by parasit-
ed has been noticed, alternative anti-
malarials like quinine have been
supplied.

6. Anti-larvel  operations under
Urban Malaria Areas Programme
have been intensified. The Scheme
has been extended to 38 towns dur-
ing 1977-78 besides continuing it in
the already existing 28 towns.

7. For early examination of blood
smears and providing quick medical
treatment, to positive cases, lapora-
tory services have been decentralised
to the P.H.C. level.

8. Supervision of the field staff
has been tonned up.

9. Steps have been taken for
undertaking both fundamental and
operational research in Malara.

10. Intensive campaign has been
started in North Eastern region with
World Health Organisation assist-
ance for containing the spread of
P. Falciparwm infection.

11. Steps have been taken for im-
parting health education regarding
the disease and for seeking coopera-
tion of public organisations e.g.
Panchayats School teacher stu-
dents, Youth Organisations; Medical
Practitioners etc. in controlling the
disease.
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Mineral Resources of Himachal
Pradesh

743. SHRI DURGA CHAND: Wiil
the Minister of STEEL AND MINES
be pleased to state:

(a) the mineral resources tapped in
Himachal Pradesh during the last
three years; and

(b) the steps being taken to make
a survey of all the minerals hidden in
Himachal Pradesh?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) During
the last three years major minerals
like rocksalt, limestone and barytes;
besides minor minerals such as slate,
ordinary clays, sand, kankar and
building stones were mined in Hima-
chal Pradesh.

(b) Geological Survey of India and
State Directorate of Industries are
actively engaged in survey and ex-
ploration of minerals in  Himachal
Pradesh. During 1977-78 field season,
Geological Survey of India intends to
investigate for cement grade limestone
in Simila District, clay in Mandi dis-
trict, slate in Kulu, Kangra and Mandi
districts and for antimony-lead-zinc
around Bara-Shigri glacier in Lahaul-
Spiti district.

Reorganisation of Statutory Tripartite
Beodies

744, SHRI DINEN BHATTA-
CHARYA: Will the Minister of PAR-
LIAMENTARY AFFAIRS AND LAB-
OUR be pleased to state:

(a) whether Government have not
yet reorganised statutory tripartite
bodies like the ESI Corporation, Pro-
vident Fund Trustees etc.;

(b) if so, the reasons therefor;

(¢) whether the Congress Govern-
ment constituted these Committees on
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the basis of political consideration;
and

(d) the steps taken by Government
to undo these political consideration?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KRIPAL SINHA): (a) and (b)
The question of reconstituting the
statutory tripartite bodies, assuring
broad based representation to the in-
terests concerned is under considera-
tion.

(c) No.
(d) Does not arise.

Withdrawal of victimisation measures

by Employers
745. SHRI DINEN BHATTA-
CHARYA: Will the Minister of

PALIAMENTARY AFFAIRS AND
LLABOUR be pleased to state:

(a) whether several employers in
the private and public sectors have
not withdrawn the victimisation mea-
sures taken during the Emergency;
and

(b) the steps taken by Government
to ensure that private and public sec-
tor employers withdraw the victimi=
sation measures?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDIA VAAMA): (a) and
(b). Government of India laid down
certain guidelines in its letter of April
1977 to all State Governments and
the Central employing Ministries/De-
partments and requested them to
ensure the reinstatement of employees
who lost their jobs during the period
of the emergency as a result of acts
of victimisation by their employers.
Replies received from the State Gov-
ernments and Public Sector Corpora-
tions indicate that by and large the
employees who lost their jobs on ac-
count of the operation of Maintenance
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of Internal Security Act, the Defence
and Internal Security of India Rules
and the then Government's attitudes
to association with banned organisa-
tions have been taken back in service.
On being informed subsequently that
there were still a number of employees
to be taken back in service, parti-
cularly in the private sector, Govern-
ment wrote again on the 4th Novem-
ber, 1977, to the State Governments
and the Central Employers’ Organisa-
tions for taking appropriate steps to
ensure the reinstatement in service by
the employers the remaining affected
persons in accordance with the guide-
Tines issued in this regard. The Cen-
tral Workers’ Organisations have also
been advised to take up any such pend-
ing cases with the concerned State-
Government.

Setting up of Sponge Steel Plant in
Orissa

746. SHRI CHITTA BASU: Will the
Minister of STEEL. AND MINES be
pleased to state:

(a) whether the Government have
under consideration any proposal to
set up a sponge Stee] plant in Orissa;

(b) whether TISCO has offered col-
laboration with the said project; and

(c) if so, the terms and conditions
for such collaboration?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
M/s. Ifdustrial Promotion and In-
vestment Corporation of Orissa Ltd.,
a State Government Undertaking are
considering implementation of a pro-
ject, for production of 300,000 tonnes
of Sponge Iron per annum. For this
purpose they were granted a Letter of
Intent on 5-10-TT.

(b) The above project does not envi-
sage any collaboration offered by
TISCO.

(c) Does not arise.
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Contract Labourérg

747. SHRI CHITTA BASU: Will the
Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
‘to state:

(a) the total number of labourers
now working on contract in different
‘organised industries in the country;

(b) the approximate number of
‘Contract labourers in unorganised in-
dustries in the country;

(c¢) whether Government considers
‘that the legislation for the abolition
.and regulation of the system have
proved to be inadequate; and

(d) if so, the steps taken or pro-
‘posed to be taken for making suitable
amendments in the existing Act?

THE MINISTER OF STATE IN
"THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
LARANG SAI: (a) and (b). While
complete and precise information re-
garding this is not available, on a very
rough estimate, there are nearly 1
million persons employed as contract
labour in the Central sphere indus-
“tries.

(c) and (d). While Government do
‘not consider that the legislation in
question has proved to be inadequate
‘the position is being reviewed by Gov-
ernment from time to time, in the
‘light of experience in regard to the
working of the Contract Labour (Re-
-gulation & Abolition) Act, 1970.

Declaration, of Industriaj; Truce

748. SHRI CHITTA BASU: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
-state:

(a) whether Goveriiment proposk to
-declare ‘Industrial Truce for 3 year or
s0; and
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(b) if so, the general reaction of the
organised Trade Union tn the sad
proposal?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) and
(b). At the Tripartite Labour Confer-
ence held in May, 1977, the Union
Labour Minister made an appeal for a
period of industrial peace so as to
allow Government to bring about a
change in the machinery and proce-
dure for settling industrial disputes.
He again brought the issue to the
notice of the representatives of the
employers and employees in the Tri-
partite Committee on Comprehensive
Industrial Relations Law and stated
that it was necessary that all con-
cemed should agree for a period of
industrial peace for a year or so. The
proposal was generally welcomed by
both the employers and employees.

Pilferage of Foreign Mail

749. SHRI SAUGATA ROY: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether large pilferage is occur-
ring in the case of foreign mail especi-
ally magazines and newspaper; and

(b) if so, the steps taken by Gov-
ernment to prevent such pilferage?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR!I NARHARI PRASAD SUKH-
DEO SAI): (a) No.

(b) Does not arise.

Rise in prices of antl Malaria drugs

750. SHRI M. RAM GOPAL REDDY:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether the steep rise in the
prices of anti Malaria drugs has eff-
ected the eradication of Malaria in the
country; and
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{b) if so, the steps taken in this
regard by Government to cantrol the
spread of malaria?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) The rise in
the prices of anti-malaria drugs has
not appreciably effected the eradica-
tion of malaria in the country. The
rise in the prices of some of the in-
secticides eg. DDT, DHC and Mala-
thion did not also effect the control of
malaria during the past few years.

(b) A statement showing the steps
taken by the Government to control
the spread of Malaria is attached.

Statement

The following steps have been
taken by Govermment of India for
controlling Malaria:—

1. A modified plan of operations
is being implemented by the Gov-
ernments of States and Union Terri-
tories from the 1st April, 1977
While the ultimate objectives of
NMEP continues to be eradication
of Moalaria for the present it is
proposed to contain it.

2. The existing N.M.EP. units
have been re-organised to conform
to the geographical boundaries of
the districts. The Chief Medical
Officer of the district has been made
primarily responsible for the pro-
gramme in the district.

3. Increased quantity of the re-
quired type of  insecticides have
been/are being provided within the
available resources.

4. Insecticidal spray operations
have been undertaken in all rural
areas. which have incidence of two
or more cases per thousand popula-
tion.

5. Adequate quantity of anti-
malaria drugs have been supplied
to the States and Union Territory
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Governments. Drug Depots/Drug
Distribution  Centres/Fever Treat-
ment Centres nave been opened
from where anti-malarial drugs are
available conveniently to the public
free of costs. In a few areas where-
resistance to choloroquine by para-
sited has been noticed, alternative-
anti-malarials like quinine have been
supplied.

6. Anti-larvel operations under-
Urban Malaria Areas programme
have been intensified. The Scheme-
has been extended to 38 towns dur-
ing 19877-78 besides continuing it in
the already existing 28 towns.

7. For early examination of blood
smears and providing quick medical
treatment, to positive cases labora.
tory services have been de-centra-
lised to the P.H.C. jevel.

8. Superyision of the field staff
has been tonned up.

9. Steps have been taken Ifor
undertaking both fundamental and
operational research in Malaria.

10. Intensive campaign has been
started in North Eastern region with
World Health Organisation assisiance.
for containing the spread of P.
Faiiparum infection.

11. Steps have been taken for im-
parting health education regarding’
the disase and for seeking coopera-
tion of public organisations eg.
Panchayats School teachers, students
Youth Organisations, Medical Practi-
tionerg etc. in controlling the disease.

Report of Study Groups of Trade
Unions constituted by SAIL

751, SHRI SAMAR MUKHERJEE:
Will tbe Minister of STEEL AND
MINES be pleased to state:

(a) whether the Study Groups of
trade unions constituted by the SAIL
have submitted their reports;

(b) the nature of recommendations:
riade by the Groups; and
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(c) the steps Government propose to
take on these recommendations?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a} Presumably the reference is to
the constitution by SAIL, of six Study
Groups consisting of representatives of
Steel Plants Managements and Trade
unions to study various aspecis of
‘the working of the steel industry. The
Study Groups have submitted their
Reports.

(b) Summaries of the Reports are
given in Annexures I to VI {Placed
in Library. See No. LT-1081/77].

(c) The Reports are presently under
.examination in Steel Authority of India
Limited and in Government.

Alleged Charges against Officers of
Labour Bureau, Chandigarh

752. SHRI SAMAR MUKHERJEE:
Will the Minister of PARLIAMEN-
"TARY AFFAIRS AND LABOUR be
pleased to sfate:

(a) whether the CBI is investigating
into serioua charges against certain
senior officers of the Labour Bureau,
Chandigarh;

(b) the nature of the charges and
names of officials involved: and

(c) whether Government  have
taken any action against the officials?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA). (a) No,
Sir.

(b) and (c). Do not arise.

Tripartite Meeting to consider Pro.
blemg of Unorganised Workers

753. SHRI SAMAR MUKHERJEE:
SHRI D. D, DESAI:
SHRI RAMESHWAR PATI-
DAR:
SHRI SUBHASH AHUJA:
DR. LAXMINARAYAN
PANDEYA:

Will the Minister of PARLIAMEN-
"TARY AFFAIRS AND LABOUR be
‘pleased to state:
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(a) whether Government gave an
assurance in May, 1977 last to convene
a tripartite meeting to consider the
problems of unorganised workers;

(b) whether Government have con-
vened such a meeting; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
FARLIAMENTARY AFFAIRS (SHRI
LARANG SAI): (a) to (e). The
problems of labour in the unorganised
sector were discussed at the recent
Tripartite Labour Conference held at
New Delhi on May 6-7, 1977. The
general consensus at the Conference
was that, having regard to the various
complex issues involved, a Special
Conference should be convened 1o
consider the problems relating to rural
workers. It also decideqd that the na-
ture of subjects to be discussed and
nature of participants to the proposed
Conference should be settled 11 consul-
tation with the interests concerned, in-
cluding the State Governments, Union
Territory Administrations, Central Or-
ganisations of Workers and Employers
ete. The suggestions received Erom
these interests are being examined and
steps are being taken to convene the
proposed Special Conference soon.

Shop/Joint Councilg in Central Under-
takings

754. SHRI K. RAMAMURTHY: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether all the 134 Central
Departmental TUndertakings/Establish-
ments have Constituted Shop Coun-
cils/Joint Councils in their respective
units, as recommended in the scheme
of Workers' Participation/Joint Com-
mittees;

(b) if not, the number and names of
Centra] Undertakings that have consti-
tuted them; and

(c) the steps taken to enforce this
scheme in al] the public undertakings?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) and
(b). According to the information so
far received in the Ministry of Labour
almost all the eligible units of the
‘Central Government Public Sector
Undertakings numbering 545 have
«either implemented or Inftiated steps
to implement the Scheme.

(c) In pursuance of a recommenda-
tiou of the Tripartite Labour Confe-
rence held on 67th May, 1977, a tri-
partite committee has been set up to
‘make a comprehensive review of the
Scheme of Workers' Participation in
Management and Equity.

Import of Contraceptives

755. SHRI K. RAMAMURTHY: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) whether  contraceptives  like
jellies, foam tablets, diaphragm and
oral pills. are imported and if so, the
va'ue of imports during the past three
years;

(b) if not, the names of manufac-
turers in India of these contraceptives:
and

(e) the annual sale value thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): Ta) Jel-
lies and foam tablets are being manu-
factured indigenously and during the
past three years no import of these
items has been made,

(i) Diaphragms are not manu-
factured in India. Imports are made
as per requirementa. No imports have
been made in the last three years,

(iii) During 1975-76 oral pills were
imported through UNFPA to the tune
of Rs. 14.35 lakhs and raw material for
pills to the tume of Rs. 8.65 lakhs. Sub-
sequently, the tabletting facilities
were developed in the country by M/s,
ID.PL. and M/s. Haffkine Bio-Phar-
maceuticals, Bombay and the raw ma-
terial worth Ra. 6.54 lakhs was impor-
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ted during “T576-77 through UNFPA
assistance,

(b) At piesent Tollowing firms are
manufacturing approved brands of
Jellies. foam tablets, and tebletting the
oral pills:

(i) Jellies: M/s. Ethnor Ltd,
Bombay. -

{(ii)Foam tabets: Ms, Smith Stani-
sireet and Co. Ltd., Calcutta.

(iii) Tableting Oral Pills: M/s.
IDPL, New Delhi (Public Undertak-
ing).

Ms. Haffkine Bio-Pharmaceuticals,
Bombay,

(c) During 1976-77 stock of Jellies,
foam tablet, diaphargms and oral pills
of the following value have been sup-
plied to the State Governments, Union
Territories and other organisations.

(i) Jellies: Rs. 3.47 lakhs.
(ii) Foam Tablets: Rs. 0.25 lakhs.
(iii) Diaphragms: Rs. 0.01 lakhs.
(iv) Oral Pills: Rs. 8.67 lakhs.

Deposit wf Sulphur and Borax in
Ladakh

756. SHRI K. RAMAMURTHY: Will
the Minister of STEEL AND MINES
be rleased to state:

(a) the total deposit of sulphur and
borax estimated in Ladakh area; and

(b) whether Government] propose
to expedite exploring of these de-
posits and setting up of a refining
unit?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
and (b). In Ladakh district reserves
of 5400 tonnes of borax have been
estimated. Besides about 1250 tonnes
of borax are getting replenished every
year as surface encrustations. About
210,700 tonnes of crude sulphur with
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8.65 to 25.45 percent purity are estima-
ted in Puga Valley. There is no pro-
posal for setting up a refining unit in
the area or for further exploration of
these deposits at present.

Tin Deposits in Bastar District in
M, P.

757. SHRI K, RAMAMURTHY: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether it is a fact that large
quantities of tin deposits have been
found in Bastar District in Madhya
Pradesh;

(b) what are the estimated deposits;

(c)} whether there is any proposal to
extract these deposits in the near
future; and

(d) if so, whether the proposed tin
mines wil] be in public sector?

THE MINISTER OF STATE IN
THE MIWISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
ard (b). Occurrence of tin associated
with certain pegmatites has been
established in certain parts of Bastar
district of Madhya Pradesh. Regional
surveys by the Geological Survey of
India and detailed exploration by the
Department of Geology and Mining,
Government of Madhya Pradesh, are
still being carried out for estimation
of reserves.

(¢} and (d). It is premature to
consider the extraction and exploita-
tion of these deposils g¢ this stage.

Execution of Orders for Supply of
Steel Products by TISCO, IISCO &
HSL Ltd. by Privaie Dealers

756. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether it is a fact that TISCO,
IISCO and Hindustan Steel Lid. ar2
not executing the orders booked by
the private dealers for the supply of
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various steel products manufactured
by them for the last §-8 years al-
though earmest money had been de-
posited therefor;

(b) if so, the reasons therefor; and

(¢) the amount of orders still pend-
ing for execution with these three
units as on 1-10-1977 and steps Gov-
ernment propose to take to ensure
that these orders are executed without
any further delay?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (BHRI KARIA MUNDA): (a)
to (¢). The information is being col-
lected and will be lmd on the Table
of the House.

Grant of Telephone Conneciions/Ex-
temsions to Officerg of Telephone
Department

759. SHRI MUKHTIAR SINGH MA-
LIK: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether any limit has been
fixed about the number of parallel
telephone connections and extensions
which an officer of the Telephone De-
partment can have at his residence
and if so, what;

(b) whether any orders have been
fssued about the period for which an
officer can retain his residential tele-
phone with extension or otherwise
while he goes on leave, placed under
suspension or transferred and if
so, what; angd

(c) whether he is aware that very
large number of officers of Delhi
Telephone District are having parallel/
extensions connections and unlimited
telephone cables etc. at their residence
and if so, whether he will get the
matter investigated and put a stop to
this unhealthy practice by these offi-
cers?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEQ SAI): (a) Parallel tele-
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phone is provided under IPT Plan 101
and a maximum of 2 telephones can
be connected in parallel subject
te certain conditions. Plug and
Socket arrangement is provided
under IPT Plan 102 and a maxi-
mmm of 4 sockets are permitted.
Internal extensions with inter-commu-
nication facility is provided under
IPT Plan 103 and a maximum of 2
extensions are permitted. Extermal
cannections with communicationg faci-
lity is provided under IPT Plan 104;
only one extension is permitted Ex-
temsion ~ without inter-communication
feoility is provided under IPT Plan
185 and only 1 extension is permitted.
These limits applies to official connec-
timas provided to the officer of Tele-
phene Department as well.

(b) The Service telephone connec-
tiens at the residences of the officers
of the P & T are permitted to conti-
nue in the following cases. )

(1) When an officer proceeds on
leave and is likely to return to the
same station.

(2) When an officer leaves the
station on temporary transfer, and

(3) When an officer is deputed by
the Department for training or other
Departmental work away from the
sfation.

The facility is allowed for a period not
exceeding 6 months.

(c) This is being checked and if any
noa-standard or unapproved facilities
are Yound on residential Service tele-
phones of P & T officers, these will be
terminated.
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Strike by Nurses of Irwin ang Pant
Hospitals of Delhi

765. SHRI VAYALAR RAVI: Wil
the Minister of HEALTH AND FAMI-
LY WELFARE be plaased (o state:

(a) whether nurses of Irwin and
Pant Hospitals of the Capital went
on 3 strike recently; ~=7

(b) if so, the reasons therefor; and

(c) on what conditions the strike
was withdrawn and the steps taken
to implement the assurances given to

them together with the results there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY ‘WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (z) Yes,
Sir.

ib) A stafl Nurse of G.B. Pant Hos-
pital was found dead in the Operation
Theatre on"the night of 20th Septem-
ber 1977 and the nursing staff was not
satisfied with the preliminary enqui-
ries,

(e) The strike was withdrawn after
the Executive Councillor (Medical
had a meeting with the Delhi Nurses
Association on 23rd Septembér 1977. In
pursuance of the assurances given to
the repregentatives of the Delhi Nurs-
es Association, the gdministration have
taken the following steps:i—

(1) The call duty system: of the
nurses has been suspended.

(ii) The Deputy Nursing Superin-
tendent of the G.B. Pant Hospital
has been transferred.

(iii) The monthly meetings with
the representatives of the Delhi
Nurses Association are being called
by the Medical Superintendents of
the Hospitals. One such meeting
has already been held in October,
1977,

(iv) Additional safety measures for
the nurses residing in the Nurses
Hostel and while on duty in the
Hospital have been taken.

Representation against appointment
of Chairman Posts and Telegraphs
Board

766. SHRI VAYALAR RAVI: Will
the Minister of COMMUNICATIONS
be pleaseq to state: ‘

(a) whether it is a fact that diffe-
rent P&T employees associations have
represented against the appointment
of a non P&T cadre man as the Chair-
man of the P&T Board; and

(b) if so, the details thereof, and
the reaction of Government thereto?
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THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJLAL VERMA):
(a) and (b). The two Federationsg o?
P&T Employees and the Telegraph
Engineers Association Had sent repre-
sentations against the posting of a non-
P&T officer as Chairman, P&T
Board and Secretary Ministry of
Communications.

The Secretary, Ministry of Commu-
nications is alsa the Director-General,
Post and Telegraphs and the Chairman,
P&T Board. According to the pres-
cribed procedure, appointments to
the post of Secretaries are made
after considering the claims of
various officers, Whether serving in
the Government of India or in the
States. The appointment of the pre-
sent Secretary, Ministry of Corrmuni-
cations, Director-General, P&T and
Chairman, P&T Board has been made
by the Government in accordance with
the prescribed procedure.
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P. C. Os and Sub-Post Offices opened
in Orissa

769. SHRI JENA BAIRAGI: Wil
the Minister of COMMUNICATIONS
be pleased to state the number of P.C.
Os. and Sub-Post Offices and Branch
Fost Offices opened in Balasore District
of Orissa during March to = October,
19777

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): During the period
from March to October, 1977 two
P.C.Os. and three E.D. Branch Offices
have been opened in Balasore Dis-
trict of Orissa. No Sub-Post Office
was opened during thigs period in the
District for the present.

Strike in H.S,C. Litd.

71. SHRI SURENDRA BIKRAM:
Will the Minister of STEEL AND
MINES be pleased fo state:

(a) whether the workers of Hin-
dustan Steel Construction T.imited.
went on strike during September,
1977; ang

(b) if so, the reasons for the strike
and total loss in production?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) The
workers of Hindustan Steel works con-

Written Answers 202

struction Limited at Bokaro went on
strike from the 27th August, 1977 to
the 10th September, 1977.

(b) The main reasons for the strike

were the following demands of wor-
kers:—

(i) Adoption of the Steel-wage
pattern for H.S.C.L. workers;
(ii) Judicial Inquiry into the fnci-
dent of police firing at Bokaro on
the 27th August, 1977;

(iii) Suspension of the Magistrate
who ordered firing;

(iv) Withdrawal of C. R. P. from
Bokaro; and B

(v) Release of the arrested workers.
The total loss in H.S.C.L’s turn-
over, as a result of he aforesaid
strike, was of fhe order of Rs. 38 lakhs,
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Jobs fo Unempolyed

777. SHRI K. T. KOSALRAM:

SHRI MADHAVRAO SCIN-
DIA:

SHRI PADMACHARAN
SAMANTASINHERA:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) the latest figure of wmiemployed
persons in the country and the num-
ber of educateq unemployed among
them;

(b) the break-up of unemployed
persons in the urban and rural areas;
and

(c) the schemes undertaken by
Government to solve thte problem of
unemployment ang how may un-
employed persons are expecteq to be
covered during the current finamcial
year?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA  VARMA): (a)
Available information relates to the
number of jobseekers registered with
the Employment Exchanges as on 30-
6-77, which was 104.06 lakhs; out of
them 53.98 lakhs were educated (Ma-
triculates and above).

(b) Accodring to an ad hoc survey
conducted in the year 1973 about 47
per cent of the job seekers registered
with the Employment Exchanges were
found to be from rural areas.

{c) Government proposes to follow
Employment Oriented Strategy in tihe
next Five Year Plan. Additional em-
ployment is likely to be created
among others, In agriculture and alli-
ed fields, in irrigation and small and
cottage industries’ secfors, with appro-
priate’ emphasis on area planning.
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Permission to ONGC for having own
Troposcatter Communication Link

778. SHRI P. RAJAGOPAL NAIDU:
Will the Mihister of COMMUNICA-
TIONS be pleaged to state:

(a) whether ONGC has been per-
mitteg to have its owma troposcatter
communication link between Bombay
High Offshore platform and the shore
based terminal at Karnali Hill; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) and (b). The
choice of a suitable medium. wviz., sate-
1lite or troposcatter, for the communi-
cation link between Bombay High
Shore Platform: and the shore termi-
nal is still under discussion between
the Ministries of Communications and
Petroleum. Hence, the question of
permission at this stage does not arise.

g arsy
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1975, 1976 "X 1977 ¥ g= mfagi
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T ST are faam & gwed
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Reduction of Permanent Workers by
Pereign Multi-National Corporations

783. SHRI JYOTIRMOY BOSU:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether it has been brought to
his notice that the Pfizer, Inter-
national Business Machines, and Hin-
dustan Lever; foreign Muilti-National
Corporations operating in India have
in a systematic and planned manner,
reduced their permanent work force
by increasing the number of con-
tracts/casual workers; and

(b) if so, the details thereof and
the action taken in this regard?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). Government received some
representations alleging wrongful ter-
mination of permanent employees and
increase in casual and contract labour
foree by some multi-national corpora-
tions. The matter falls essentially in
the State sphere and has been brought
to the attention of the State Govern-
ments concerned,
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Action against Jlarge and medium
Companies for not giving Bonus

784. SHRI JYOTIRMOY BROSU:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) how many large and medium
companies have not given statutory
minimum bonus as per provisions of
the recent bonus ordinance; and

(b) what action, if any, is proposed
to be taken against those companies?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA YVARMA): (a)
The information is not yet available;
the ‘appropriate Governments’ for bulk
of the establishments coming within
the purview of the Act are the State
Governments/Union Territories.

(b) Section 19 of the Payment of
Eonus Act, 1965 provides a time limit
of & months for paying bonus; the time
limit can be extended by the ‘appro-
priate Government’. The Act also
contains provisions for dealing with the
defaulting employers.

Official Study Group on the expansion
of Steel Industry

785. SHRI JYOTIRMOY BOSU:
Wili the Minister of STEEL AND
MINES be pleased to state:

(a) whether an official study group
on the expansion of the Steel Indus-
try appointed by him has opposed the
use of private foreign investment:
and

(b) if so, what action, if any, is
being taken on the said report?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
and (b), The Study Group on Expan-
sion of Steel Industry, comprising rep-
resentatives of Steel Plants’ Manage-
ments and Trade Unions, which was
constituted by SAIL in April, 1977,
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ha’s recently submitteq its report. The
report, in its recommendations on fin-
aneing,, has stressed the need for
finding the necessary finance, to ihe
extent possible, from within the coun-
try. The report has also observed that
when outside finance is unavoidable,
this should be arranged at the State
level on Government to Government
basis.

The report of the Study Group is
presently under examination in Steel
Authority of India Ltd. and in Govern-
ment.

Ceorrgption and favourMisay' in Iudian
Council of Medical Research:

786. SHRI JYOTIRMOY BOSU: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleaseq to state:

(a) whether he has received re-
ports of irregularity, corruption and
favourtism in the Indian Courneil of
Medical Research;

(b) if so, the facts thereof; and

(c) action, if any taken thereon?

. THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) Yes,
Sit.

(b) and (c). Copies of an anony-
mous note. apparently, written by a
disgrauntled employee of the Council,
conlaining allegatidns of itreguiarities
in the functioning of the Council was
received from some Members of Parlia-
ment some time ago. After looking
into the matter, the allegations were
found to be baseless.

Strike in Bokaro Steel Plant

787. SHRI ROBIN SEN: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether the  workers in Bokaro
Steel Plant went on strike in Septem-
ber, 1977;
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{b) the reasons for the strike; and

(c) the steps taken by Government
to improve the situation in Bokaro?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) There was a one-day strike in
Bokaro Steel Plant on the 21st Sep-
tember, 1977.

(b) The strike was called in response
to a charter of demands given by

Bokaro Steel Employees Progressive
Front which, inter nlia had asked for
the following:—

(i) Election to Union through
secret ballot;

(ii) Annual bonus @12.5 per cent;
(iii) Incentive scheme; and

(iv) Reinstatement of employees
whose services had bteen terminated,

(¢) The following steps have since
then been taken:—

(i) The question regerding elec-
tion through secret ballot has been
referred to the State Government
for taking early action;

(ii) Ex-gratia payment @ 8.33 per
cent has been made for the year
1978-77;

(iii) An incentive scheme has been
introduced with effect from  1-16-
1977; and

(iv) Conciliation proceedings have
been initiated by the Deputy Labeir
Commissioner.

During October, 1977 no manday
was lost in Bokaro Steel’ Plant. The
labour situation there is normal at
present.

Prohibitien Policy in Diplomatie
Missions Abroad
788. SHRIT MANORANJAN BHA-
KTA: Will the Minister of EXTER--
NAL AFFAIRS be pleased to state:
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(a) whether instructions have been
recently issued to the Indian diplo-
malic missions abroad to observe the
new prohibition policy, if so, details
thereof;

(b) whether a complete ban is pro-
posed on serving drinks by our dip-
lematic missions abreoad while hosting
receptions ete.; and

(¢} if so, facts thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) to !{c). There are stand-
ing instructions governing the con-
sumption of alcoholic beverages by
Government servants, whether in India
cr broad. The Ministry of External
Aflairs have issued guidelines in the
light of India’s policy of prohibition
regarding the consumption of alcohol.
The serving of alcoholic beverages on
National Day receptions is banned.

Setting up of Hospitals in Delhi

789. SHRI MANORANJAN BHA-
KTA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
1o stater

(a) whether the present facilities
in hospitals in Delhi are insufficient
toe cope with the increasing rush of
ralients;

(b) if so, the doctor-patient ratio
in Delhj hospitals and how it com-
pares with hospitals in developed
rountries; and

(c) whether any steps are being
taken to set up more hospitals in
Delhi to meet the needs of its grow-
inng population and if so, details
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE: (SHRI JAG-
DAMBI PRASAD YADAYV): (a) Yes,
Sir, - ’
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(b) Information regarding doctor-
patient ratio is nmot available. For
every 100 beds in Delhi hospitals, i19-
doctor? are in position., The bed
population ratio in the hospitals in_
Telhj is 3 beds per 1008 population.
The bed population ratio for India amd -
for some of the developed countries
is as follows:-

India . . 1bed for 4,000 popu-
lation i
USA. . . . 1 bed for 6oo Population

Japan . . . 1 bedfor 860 Population
U.K. . . . 1 bed for 760 Population
USSR.. . 1 bed for 390 Population
Canada . « . 1bedfor63o Population

(c) Proposals for opening two 500°
bed hospitals—one eaca a: Hari Nagar
& Shahdara and seven 100 bed hospi-
tals in rural fperipheral areas of
Delhi are under consideration.

Improvised Accommodations for
C.G.H.S. Dispensaries

790. SHRI MANORANJAN BHA-
KTA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether most of the G.G.ILS.
dispensaries in Delhi are located in
improvised accommodations and if so,
reasons therefor;

(b) the number of dispensaries
which are housed in properly built
buildings and those housed in im-
provised premises; and

(c) the steps being taken to pro.
vide proper buildings for the affected
dispensaries?

THE MINISTER OF STATE IN
THE, MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMEI PRASAD YADAV): (a) Yes,
Sir.  Non-availability of land for
construction of C. G. H. S. dispensaries
and inadequacy of funids for under-
taking the construction works are the
main reasons;
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(b) No. of dispensaries housed in
buildings 21 constructed according to
standard specifications. '

No. of dispensaries housed jn 41 im-
provised Government/rented build-
ings.

te) Efforts are being made to

(i) secure suifable plots of land
from the D.DA. and other
agencies in various localities;
and =

(ii) to secure adequate funds for
undertaking the construction
of C. G. H 8. dispensaries
on the plots of land already
available for the purpose.

Harassment to the Bonafide Indian
Tourists visiting England

791. SHRI MANORANJAN BHA-
KTA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether Government have re-
ceived complaints about harassment
to the bonafide Indian tourists wvisit-
ing England;

(b) whether the British Minister
visited India recently to look into
-such complaints and to streamline the
procedure regarding Indian tourists’
visits to UK.; and

(c) whether any negotiations have
taken place with the British Go-
vernment on this issue and if so, the
full facts?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATALE BIHARI
VAJPAYEE): (a) No speCfic com-
plaints have been recived in the Mini-
stry of External Affairs jn recent
months. e

(b) A Minister from the British
Foreign Office visited India in early
October but his visit was in no way
connected with the streamlining of pro-
cedures for Ifidian tourists visiting
U. K.

(c) Does not arise,
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Patients and Doctors in Central Lep-
rosy Teaching and Research Institute
Chingleput

792. SHRI O. V. ALAGESAN: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) the number of patients and
doctors in the Central Leprosy Teach-
ing and Research Institute (CLT & RI)
&t Chingleput;

{(b) the maximum number of pa-
tients treated mm the CLT & RI in any
year;

(c) the research activities of the
Institute;

(d) how many research papers were
prepared and presented by the Insti-
tute before National and Internation-
al forumsg during the last three years;
and

(e) for how many years the present
Director has been in this Institute?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV) (a) Num-
ber of patients treated separately in
the hospital wards., O. P. D. and Mo-
bile Clinic for the years 1974, 1975
1976 and upto 30th September 1977
during 1977 ig as follows:—

Wards OAP.D. Mobile

Clinic.
1974 . 2.318 46,158 2,308
1975 - . 1,465 32,636 2,320
1976 . . 1,440 138,057 1.387

1977 (upto 80-9-77 1,554 30,426 551

The number of posts of doctors sanc-
tioned and number in position is as
follows :—

1974 1975 1976 1977
No. of posts sanc-

tioned . 24 22 19 19
No. of Doctors in
position 14 15 14 135
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(b) 50,874 during 1974.

(c) Research activities of the insti-
tute consists of clinical, surgical jabo~
ratory and epidemiological studies on
leprosy. The total number of studies
undertaken during each of the three
. years 1974, 1975 and T57® is 9.

(d) The number of research papers
prepared and presented by the insti-
tute are as follows:-

1974 1975 1976

Published 7 15 15
Read : 8 8 1

(e) The present Director has funec-
tiened in the position of Director from
1987 and as Head of Laboratories
Division from 1961 to 1567,
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Waiting list for Telephone connections
in major cities

79%4. SHRI D. D. DESAI: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether Government have taken
any stepg in the last few months to
wipe out the waiting list for telephone
connections in major cities; and

(b) if so, the results thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) and (b). Yes, Sir, The
Government has taken steps o meet
the telephone demand at all places
in the country including the major ci-
ties. At the beginning of the year,
i.e, on 1-4-77, there was a waiting
list of about 1,52,000 in the 19 large
cities in the country. It is hoped to
provide about 1 lac new telephone
connections in these places during the
current financial year. Of these, ap-
proximately 33,000 connections have
heen provideq during the first &
months of the year,

Laibour unrest in Faridabad, Bombay-
Poona and Madras Indusirial Areas

795. SHR1 D. D. DESAIL: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LLABOUR be pleased to
state:

(a) whether the industrial areas of
Faridabad, Bombay-Poona and Mad-
ras have beep victims of widespread
labour unrest in the last' six months;

(b) if so, the reasons therefor;

(c) what. steps have been taken to
remove the cause of this unrest; and

(d) whether Government suspects
organised sabotage in these areas and
if so, the details thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
*{(d). The Government hag received re-
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ports of industrial unrest in the in-
dustrial areas of Faridabad, Bombay-
Poona and Madras during the last
six months. The matter essentially
falls in the State sphere.

Bonus to Workers of Burhampur
“Papti Mils

7896. SHR] PARMANAND GOVIND-
JIWALA: Will the Minister of PAR-
LIAMENTARY AFFAIRS AND LaA-
BOUR be pleased to state whether Bo-
nus has been given to the workers «f
Burhampur Tapti Mills, an undertak-
ing of N.T.C.7

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Bonus
for 1976-77 is reported to have been
paid to the workers of Burhampur
Tapti Milis, 5

Losses in Hindustan Zinc Ltd., Udaipur

797. SHRI PARMANAND GOVIND-
JIWALA: Will the Minister of STEEL
AND MINES he pleased to state:

(a) whether it is a fact that in
Hindustan Zinc, Udaipur the average
treated ratio for the zinc cathode to
celeine is only 0.39 which is 25 per
cent less than the normal efficiency,

(b) is it not also a fact that due to
below normal efficiency Hindustan
Zine has incurred a loss of Rs. 40 lakh
from June 1976 to February 1977; and

(c) the steps taken to stop the loss-
es?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) to fc).
The average ratio beteeen zinc catho-
de and calcine during 1976-77 was 0.46
(and not 0.39) against the normal ratio
of 0.50 attainable. The reduced re-
rovery was mainly due to disruptions
that occurred in the process of change-
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over from the old baich leaching/

purification process to  sophisticateil
continuous process, and trial runs of
the expanded smelter.

2. Due to reduced recovery the
quantity of Zine which found its way
inte the ‘Moore Cake’ (which is the
leaching and purification residue) was
more than normal. The ‘Moore Cake’
is being accumulated, and will be
‘treated by the company for recovery
of zinc. Action has already been ini-
tiated for getting the requisite know-
how for recovery of zinc from the ac-
cumulated ‘Moore Cake’.

3. The operations of the expanded
smelter at Debari are gradualtly stabi-
lising, and the recoveries during the
current year have improved very con-
siderably.
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12 hrs,

QUESTION OF PRIVILEGE AGAIN-
ST SHRIMATI INDIRA GANDHI
AND OTHERS—Contd,

PROF. P. G. MAVALANKAR
(Gandhinagar): Sir, I have a point of
order. Yesterday when I trieq to in-
vite the attention of the House to the
rule saying that not more than one
motion can be moved on any day
about question of privilege, you had
given the ruling yesterday referring
to the rules and interpreting
that more than one motion can come
provided other motions are moved by
other Members, If that is so, then
my point of order today is two-fold.
One is that in today’s order paper I
find that only Shri Madhu Limaye's
motion is printed whereas Shri Kan-
warlal Gupta's motion is not printed.
Today's Order Paper shoulg have both
the motions moved yesterday, and
both the motions must come in the
House today so that the House would
know what those motions were. The
whole point of Mr. Stephen's argu-
ment yesterday was that the House
must know what motions of privilege
were moved yesterday so that only
then we can know how to proceed in
the matter. While Shri Madhu Li-
maye’s motion was admitted and pre-
liminary discussion had already start-
ed, you also said earlier that there was
an identical motion moved by Shri
Kanwarlal Gupta. But I find in the
order paper that only Shri Madhu
Limaye's motion is printed, and not
Shri Kanwarlal Gupta's motion also
with the result that Shri Stephen's
point of view which you upheld yes-
terday according to which the debate
was postponed from yesterday to to-
day still holds because the informat-
ion supplied by the office is inadequate
and incomplete, because we are not
in possession of the motion moved by
Shri Kanwarlal Gupta. Secondly
please see the bulletin and the record
of the proceedings of yesterday which
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say that Shri Kanwarlal Gupta MP
participated and supported the motion
of Shri Madhu Limaye. Yesterday’s
proceedings do not say that Shri Kan-
warlal Gupta, MP, moved another
identical motion on the subject during
the day. It is not there. I think this
irregularity has to be explained some-
how by your ruling. That is why I
am seeking your guidance.

A ww T (ARIR) :
Hege WERd, s FAT A TA &I
mreEfers W & a7 ST &1 AW WY
39§ g oA =g )

MR. SPEAKER: It is not an iden-
{ical motion.

PROF. P, G. MAVALANKAR: I
am not challenging.

MR. SPEAKER: ou are right. They
are not identical motions. The office
had to print the motien of Shri Kan-
warlal Gupta also and if the bulletin
or the record mentions marely that he
supported it, it is not correct. The
motion was also not worded identical-

ly.

PROF. P, G. MAVALANKAR. Iam
gratefui to you for this. But I want
to be doubtly assured on this point.

MR, SPEAKER: I can only give
one assurance, not double assurances.

PROF. P. G. MAVALANKAR: I
want to be doubly assured about what
happened yesterday and what is hap-
pening today, now.

MR. SPEAKER: I have allowed
the two motions to be moved, one by
Shri Madhu Limaye and another by
Shri Kanwarlal Gupta and it is on
that basig I said that there were two
motions and the two motions were al-
lowed.

They overlap one another to
many an extent but they are different
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[Mr. Speaker]

motions altogether. They have given
two different motions. I do not know
why the Bulletin was published that
way. Anyway I shall loock into the
matter. They are not :dentical,

PROF. P. G, MAVALANKAR:
1 am grateful to you for the explana-
tion. I want to be doubly assured
about another aspect of the raatter. It
is important.

MR, SPEAKER: If the House is
agreeable, in spite of the fact that a
separate motion is not printed—I do
not think any inconvenience has been
caused—we shall discuss both the
motions, That is, if the House so
agrees.

PROF. P. G. MAVALANKAR:
I abide by your decision, that even
though Shri Gupta's motion has not
been printed in today's order paper,
we take it ag printed and we continue
the discussion. I only want streng-
thening of your assurance Yyesterday
and today, your interpretation on the
basis of your ruling, that whenever a
privilege motion has to e moved by
any Member of the House, we need
not go according to the practice so
far of one motion one day.

MR. SPEAKER: I did not say
that. Do

PROF. P. G. MAVALANKAR:
1f there are more motions they can
he taken up.

MR. SPEAKER: My understand-
ing of the rule is this. That rule fol-
lows the earlier rule and therefore
it only restricts one Member to move
nne motion. Anyway that decision has
been given.

PROF. P. G. MAVALANKAR:
Let me complete my point. For fur-
ther guidance, we should knsw.
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MR, SPEAKER: I have given my
ruling and it js on record,

PROF. P. G. MAVALANKAR:
Am I right in saying that we can now
move several motions on the question
of privilege the same day as long as
they are moved by different Mem-
bers and they have secured your con-
sent?

MR. SPEAKER: Yes,
SHRI SHYAMNANDAN MISHRA

(Begusarai): ] move my amendment
No. 1:

That in the motion,—
Omit “and others' (1)
SHRI NIRMAL CHANDRA JAIN

(Seoni): I move my amendment No.
2:

That in the motion,—

After “Shrimati Indira Gandhi”,
insert

“Shri R. K. Dhawan and Shri
D. Sen. -

SHRI GAURI SHANKAR RAIL
1 move my amendment No, 3:

That for the moaticn,
the following:—

substitute

*That this House resolves that
Shrimati Indira Gandhi has commit-
ted a grave breach of privilege and
contempt of the House by causing
obstruction and harassment to the
concerned Officers for collecting
information in reply to question in
Lok Sabha in the discharge of their
official duties to the House,

This House further resolves that
Shrimati Indira Gandhi be sentenc-
ed to imprisonment for the duration
of the remainder of the present
Session of the House for her of-
fence.” (3)
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SHRI C. M. STEPHEN  (Idukki):
Sir, this amendment patently out of
order. 1 invite your attention to
rule 226.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): On a point of or-
der.

MR. SPEAKER: How can there be
a point of order on a point of order?

SHRI JYOTIRMOY BOSU: Let no
coal be carried to New Castle, You
bave ammitted the amendment and
circulated ijt. Is he juestioning that.

MR. SPEAKER: I have not ad-
mitted the amendment at all; my or-
der is: print and circulate. Please see
my order,

SHRI JYOTIRMOY BOSU: It is
admifted; you have allowed him to
move it.

MR. SPEAKER No. I have made
a specific order there: print and cir-
culate. The question of admission will
come up later.

SHRI JYOTIRMOY BOSU: It is ad-
mitted and allowed to be moved. That
is all. I do not want to say anything
more.

SHRI C. M. STEPHEN: I am draw-
ing your attention to rule 226 and 134
According to rule 226, when leave is
asked for under 225 House may con-
sider the question and give a deci-
sion, that is a course which is open
to the House. Or, it may refer to the
Committee of Privileges on a motion
made by a Member has raised it or
any other Member. The motion now
before the House is that the matter
be referred to the Privileges Com-
mittee. Until that motior: ig rejected,
.-this motion does not come at ail.
If that motion is accepted, this motion
does not come at all. If that motion
is rejected, then alone this motion
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can come up. He is mot actually
amending it. It is a substitute motion
in place of the motion before the
House—a motion substituting in en-
tirely a motion before the House can-
not be an amendment. Therefore, this
cannot be accepted as an amendment
at all. Whether the new motion can
e accepted or not, this can be decid-
ed only after the motion before the
House is disposed of. Rule 344 says:
“The amendment shall be relevant to
end within the scope of the motion
to which it is proposed.” The motion
is “referring to the Privileges Com-
mittee”. This motion cannot be with-
in the scope of the original meotion.
“The amendment shall not be moved
which is merely giving the effect of
a negative vote”. If this motion is
accepted, then the motion before the
House is negatived. .It has got that
implication. Therefore, on these three
grounds, namely, it is not an amend-
ment but a substitute motion, it is not
within the scope of the motion and
it has got the effect of negativing the
motion already before the House, it is
out of order. It is based on one of the
two alternatives contemplated wunder
Rule 226 and one of the alternatives
we are already discussing and unless
the House disposes of that, this mo-
tion cannot be taken into considera-

tion.

&t A e T wAW AEIEA,
AR ®ow WTE NEAT & faw 226
F oET gET A @ fawew § ) o
feafa & a2 wearg a7 & wwer 9ET
t—w Hwwm AR A F
AR W9 wFd §—ag TENT faeeq
&1 gEq fawey 7 & fF o< @ A
w0 O FT gwaT §, qgi GEen A
aFATE ) TIT F AN & Wl FAE
¥ grarg ¥ STy S g aea §—
iz #9SY § HoX #7 wea W @
FFaT 2, I a<E ¥ fraw 226 & W=
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[4 arr siwe mg]

ag waeT WY &1 awat & 5 @ 1 @@
FHAT %3 fear 917 | g8 fad ag she-
LE S L S

S FET AR (AHET) ¢ T T
fadedt &

R A s o - frded A )

Rule 226 says: “If leave is granted
under rule 225, the House may consi-
der....”

I have proved this motion under this
aspect.

wEY, WO #e fadamew ad

There is no contradiction nor there is
any deviation. The first part of it
explains ang givss the powers to the
House to refer it to the Privileges
Committee and the other part gives
the power to the House to take a deci-
sion now.

wafad 77 a8 frdew s a1 fF
favrarfasT #1 78 = §, e & a7w
¥ @ & WX AR AWy I A
IEF § ) TW F = F agg wiH
FE AT mraw@Ear T@r g 1 shw
i Y ¥ faeTs o gTAT §-IT%
TR W AT §S9, /IO AW /T qTA
g simvaeq & 5 3 s s@ )
W FHAA F G AT G §, I
¥ foed well dew & aewdl A4 W@ FC
fem g fr s T v feq ) Haaw
FT SART F¥7F FE AT ATGAT F—HL
fra 7y foma w1 93 a9 g7 A
N HIAT 9 XA A &, 99 ¥ "=
2 W 5" 39 weA F1 ag fafeaq WA 2
Fr simdl aidT & 9 s ey &
A & 4 ¥ A gy, gl ¥ g9
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It is an obstruction in the working

and doing the official duties of the
officers in the service of the House.
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™Ay & g9 & arww ¥ W@
ST FAT AEA E fE wErw |
T FT I GFa1 FT w16y | F oF
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Frarima o s a7 §, 7
FOOT FRAATAE | 9 A 79T
a1 woqd ¥ grEy A FoIAT g g
There are imaginations about crimes.
afe gfaar & 2w & qar s wmar
o FeqATdT WOV g E

Unimaginable «riimes have been com-
mitted in the history of the World.

MR. SPEAKER: I will come to that
after deciding the admissibility of
your amendment,

it W0 W T : § a7 FgAT AN
M FTWE !

-

MR. SPEAKER: You are going into
the merits of the case. I will first go
into the question whether your amend-
ment is permissible under the rules.
I will go into that first.

SHRI KANWAR LAL GUPTA
(Delhi Sadar): 1 invite your kind
attention to rule 226 which says:

“If 'leave under rule 225 is gran- -
ted”—which you have granted—“the
House may consider the question
and come to a decision”.

i
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So, this House 18 cuiupewent to take
‘a final decision on any motion. The
second alternative is “or refer it to a

Committee of Privileges”. So  there
are two aspects of the matter, There
1s no question of negation. This is

not a new motion. If you read rule

226 further it says:

“Or refer it to a Committee of
Privileges on a motion made either
by the member who has raised the
question of privilege or by any
other member”.

Rule 228 says:

“The Speaker may issue such
directions as may be necessary for
regulating the procedure. . ..

So, my submission is tkar rule 226
is very clear. There are certain
motions or resolutions which are pas-
sed by the House then and there.
There are certain others which are
referred to elicit public opinion and
there are certain others which are re-
ferred to a select committee. This is
not a negation of that motion. This
is just an amendment, which is very
Teasonable. The case is such that
the lady should be punished here and
now, She is the biggest criminal in
the country. But we are judicious-
minded people believing in democracy.
"So, we want to give her a chance to
explain her case before the committee,
That is why we have done this.

SHRI JYOTIRMOY BOSU: Under
Tule 226 the question of privilege has
been termed as a motion. So, imme-
diately we are required to refer to
rules 345 and 346, You have admitted
the motion and you have called on Mr.
Rai to move his amendment. Is it not?

MR. SPEAKER: I have not admitted
it. I have only allowed him to men-

tion it .

SHRI JYOTIRMOY BOSU: Mention-
ing is moving. Amendmentis or sub-

stitute motions can be grought on the
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floor of the House under one channel
only, namely, the Speaker allows it
to be moved. There is no other channel,
Rules 345 and 346 have to be read
with rule 226. What Mr .Rai has done
is right and he has to be aliowed to
move his amendment and speak on it.

SHRI GAURI SHANKAR RAI: This
is not an amendment but a substitute
motion. Rule 226 says:

“If leave under rule 225 is gran-
ted the House may consider
question and come to a decision or
refer it to the Committees of Pri-
vileges”.

The motion moved by Mr. Limaye
concerns the other part of it. After
your consent is given, any member
has got a right to give the motion ac-
cording to the other alternative given
in rule 226. So, this is a substitute
motion and there is nothing illegal,
no contradiction and no negation.

SHRI VASANT SATHE (Akola):
One alternative given under Rule 226
is:

“If leave under Rule 225 is gran-
ted, the House may consider the
question and come to a decision™

That means, one alternative is that
the House itslf can consider the mat-
ter and come to a decision, That is
the proposition of Mr. Gauri Shankar
Rai. He says that the House should
itself decide to punish. That is his
position, But both the alternatives
cannot go simultaneously when the
Rule specifically says:

“ ...Or refer it to a Committee of
Privileges”.

Now, in the main motion of Mr.
Madhu Limaye, he has chosen this
alternative and this remedy and both
things cannot be done simultaneously
on a motion moved by this Member
and the motion moved by the other
Member. How can you have these
two because one negatives the other?
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[Shri Vasant Sathe]

If the first motion is takén up the
motion moved by Mr. Madhu Limaye,
the other motion cannot be taken up
simultaneoulsy unless that motion is
rejected. I am not saying that the
other motion cannot be considered;
all I am saying is that first Mr. Madhu
Limaye's motion be considered. Let
the House reject it and after that is
rejected, we can take uo the motion
of Mr. Gauri Shankar Rai who wants
that this House should decide to
punish Mrs. Indira Gandhi. That is
his motion of privilege. Go ahead
and do what you like, but Sir, do it
legally.

To FMIT FEW  (FyEER)
mere weied, faw 226 faegw s
21 fraw 225 % st oF T AV
gefre @@ I F IR gER I
ez ®3m1 wEag g T} e
fafassr Aem o2 faae Fom, @H
7z 7 & fF fa seeifed w3 frame
Fom | faA @ & @@ 7 i
faFeqi # ¥ OF 9T BENT T FFHAT
2 TF I FEARFET &

FH F qC TEHY HAT HLAWT T X
Frra farer  gw TEw 2 fE
W 9T TR ° & fa= few so
ar ffeer 8 1 @ Ao

SHRI NARENDRA P. NATHWANI
(Junageih): Rule 226 is quite clear.
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Once leave is granted, the House can

do either of the two things: either it
can decide the question jtself of refer
the matter to a Committee of Privile~
ges. But before the House can do it
there must be a motion before it. The
motion may be for deciding the ques-
tion by the House itself or the motion

may be for referring the matter to a
Committee of Privileges. Today we

have got both the motions before us.

Then it is within the competence of

the House to decide which course io
adopt. There is no ambiguity in this. '
This is my view. What is required

is, there should be an appropriate mo-

tion before the House. If there is no

motion moved thea the House

cannot take action Suppose

there is only one motion moved to

refer the matfer to a Committee of

Privileges. Then the House cannot it-

self decide the matter because Rule

226 requires it. There must he a

Motion moved, if the House wants to

decide it itself. That has been done

in this case. It is left for the House

to decide.

MR. SPEAKER: 1 want your assis-
tance. Under rule 226, it is open iu
the House either to remit it to the
Committee of Privileges or to discuss
it. There is no third course. If Mr. .
Gaudi Shankar Rai’'s Motiocn is an
amendment of Mr. Madhy Limaye’s
Motion saying that it should be dis-
cussed by the House itself, it is per-
missible because he is trying to amend
the Motion as earlier given. But the
rea]l difficulty comes this way: please
see the main Motion of Mr. Limagye.
It says:

“That the question of breach of
privilege and contempt of the House
against Shrimati Indira Gandhi and
others be referred to the Committee
of Privileges with instructions to re-
report  within a  period of six
months.”

That is' the main Motion. Mr.
Gauri Shankar Rai says:

“That this House resolves that

Shrimati Indira Gandhi hag commit~
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ted a grave breach of priviiege and
contempt of the House by causing
obstruction and harassment to the
concerned Officers...... ’

If he bad merely said that it should
be discussed only by this House, I can
understand that amendment. Whai he
wants is to substitute the original Mo-
tion with the other Motion. He wants
a total substitution. Is it permissible
under rule 2267

SHRI NARENDRA P, NATHWANIL
1 submit that the amendment to the
other motion....

MR. SPEAKER: Is it permissible?

SHRI NARENDRA P. NATHWANI:
The amendment to the other Motion
viz. that the House itself should decide.

MR. SPEAKER; It may be permis-
sible. .

SHRI NARENDRA P. NATHWAN:
It may not be an amendment. You
should not view it as an amendment.

MR. SPEAKER: Even if you view
it as an amendment, it does not mat-
ter. It is permissible under rule 226.

SHRI NARENDRA P. NATHWANI:
It is open to the House to take either
of the two courses mentioned in the
opening part of this rule; but for tak-
ing either action, it ig absolutely nec-
essary that a Motion should be moved
in this House; whether Mr Rai’s Mo-
tion amounts to an amendment or not,
is immaterial for the purpose.

MR. SPHAKER: He has specifically
mentioned that it is a substitute Mo-
tion.

SHRI NARENDRA P. NATHWANI:
In that sense it is an amendment
whken you say “substitute it”; but he
says that you may treat it as a sepa-
rate, independent Motion, There is
that Motion to-day. There is some mis-
understanding on the part of the offi-
ce if they have added the word ‘sub-
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stitute, by way of an amendment. But
suppose those words were not there;
difficulties seem o be created by print-
ing those words that it may be
moved as an amendment,

SHRI SHYAMNANDAN MISHRA
(Begusarai): As I said. the positionis
iike this: two things hzve been held
in order: that the question has been
alloweqg to be raised; and the matter
proposed to be raised has been found
in order. At this stage, the House
comes into the picture. In what form
should the proposal for further action
be formulated? (Interruptions) I am
analyzing the whole 1hing. The House
comes jnto the picture, It has to de-
cide in what form the proposed action
should be taken, The first duty of the
House is to decide whether it will
decide here and now itself. Then we..
(Interruptions) Please Let me analy-
ze objectively, (Interruptions) I really
do not understand this, I will analy-
ze the whole thing with the utmost
objectivity. The first thing that the
House is expected to do is this wiz.
to decide whether thig matter can be
disposed of by the House itself, And
then alone, if the House says that
this matter cannot be disposed of here
ang now, this matter can be referred
to the Committee of Privileges. One
may take a view, the House may take
a view, that this is a matter which
does not require any consideration or
examination by the Committee of Pri-
vileges. The offence is s> manifest.

So, the House may take a view that
the offence i$ so manifest that zany
plea for extenuation of the offence
cannot be allowed later and so the
matter must be decidej here. Here
are a few factors which peint in that
direction; there is no doubt about it:
and the factors are that the Mimster
who was charged with the responsibi-.
lity of answering the question....(In-
terruptions). I am  assisting  the
House in taking a right decision.

SHRI VASANT SATHE: We have
not reached that stage yet,
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SHR] SHYAMNANDAN MISHRA:
From the technical point of view, my
first submission is that the House has
to decide whether the matter would
be decided by the House itself or not.
Secondly, whether the hon. Member,
Shri Rai’'s amendment is considered to
be a substitute motion or an amend-
ment, ir. both cases you would rnd
that Shri Rai's motion has to be dis-
posed of first, because that substitute
motion relates to the first stage of the
consideration by the House, whether
the House will decide ‘he matter itself.
So that ill have to be disposed of first.
Even if 1t ig considered to be an am-
endment, as amendments are always
voted first this amendment will have
to be voted first. Therefore, in both
cases, from gz technical point of view,
it is Shri Rai’s motion which takes
precedence in the matter of voting, so
far as the House is concerned. That
is one submission. I hope I have
made myself quite clear to the Chair
on thig point that even frora the point
of view of substance, the first alter-
native before the House is to decide
whether it will decide the matter it-
self. In that sense also, Shri Rais
motion takes precedence. Secondly,
even if it is construed to be an amend-
ment—it is, in fact an amendmen:—
then it has to be voted first and then
the motion of Shri Madhu Limaye can
be voted. Thig is the technical posi-
tion,

But what I am suggesting is that
the House has got certain things hefore
it, which make the offence manifest
in the eyes of the House. The other
aspect is whether the House should
not take into account the natural jus-
tice aspect of it, that the accused aslo
has to be given an opportunity in the
matter. To that matter I will come
later. I am just assisting the House
to take a decision in the matter and
I am submitting that Shri Rai’s motion
has to take precedence over the other
motion, :
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. SHRI J. RAMESHWARA RAO
{Mahboobnagar): There is only one
motion ‘before the House. and that is
by Shri Madhu Limaye. There is no
amendment before the House, and the
House cannot take into consideration
two mctiong simultaneously. The
main motion before the House, moved
by Shri Madhu Limaye, is that this
matter should be referred to the Pri-
vileges Committee. Only this notion
is before the House, No other digres-
sion is possible. No other m-tion is
before the House,

MR. SPEAKER: Rule 226 provides
for two glternatives to the House—one
is reference to the Privileges Commit-
tee ard the other is the House itself
taking a decision. Shri Madhu Lim-
aye has mvedo that it oe referred to
the Privileges Committee. Now  an-
other Member says in his amendment
“No, the House itself has to decide it™.
If it is an amendment then that am-
endmen voteq first. If, on the

lr.»ther hand, it is not an amendment
but a totally new motion, probably it
“Lill,nw%ﬂ?l& The matter
we have to consider ig whether Shri
Gaudi Shankar Rai's motion is an am-

endment or an entirely different mo-
tion.

SHR] J. RAMESHWAR RAO: There
cannot be an gmendment to the motion,

MR SPEAKER: Why can there not
be an amendment?

SHRI J. RAMESHWARA RAO: If
the original motion had said that the
House should itslf consider it or refer
it to the Privileges Committe, it would
have been different, but the motion
specificially says that it should be
referred to the Privileges Committee.
So, no second motion can be moved.

SHRI SOMNATH CHATTERJEE
(Jadavpur): It has to be borne in mind
that specific provisions have been
made in our rules with regard to
privilege in Chapter XX. Under rule
225, a Member hag to obtain the
leave of the House to raise a question
of privilege.
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MR. SPEAKER: We have passed

that stage,

SHRI SOMNATH CHATTERJEE: It
is important. Before grant of leave,
the Member is permitted to make a
short statement relating to the subject
matter of the privilege. With regard
1o that a statement was made yester-
day on the floor of the House by Mr.
Madhu Limaye. We know what the
relevant facts are with regard to
which the privilege question has been
raised.

Then, after leave hag been granted,
there 15 a specific rule with regard to
privilege, namely rule 228, which is
not there in respect of other matters.
It has been specifically provided that
two alternative courses of action are
open. One has to be necessarily the
substitute of the other. Both cannot
at the same time remain. Therefore,
an alternative procedure having been
laid down in rule 226, it has to be
decided by the House itself how it is
to be done,

At the initial stage, when the Mover
was given leave to raise it, he asked
for a particular course of action,
namely referring it to the Privileges
Committee. Now, there is a provi-
sion for an~ amendment. It comes
under rule 226 and also rule 344.
Rule 344 says:

“An amendment shall pe relevant
to. and within the scope of the
motion to which it is proposed”.

The scope of the motion is a decision
on the question of breach of privilege,
whether the House itself decides it or
the Committee decides it. ‘The scope
of Mr. Madhu Limaye’s motion is cCe.
cision of the guestion of breach of
privilege for interfering with the due
discharge of the functioning by the
officers of this House. Therefore, Mr.
Gauri Shankar Rai's motion specifi-
cally refers to that question and
nothing else, and one cannot take
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that it is outside the scope of the other
motion. Therefore, it is an amend-
ment and comes under rule 226. Even
if it is a substitute motion, it is in-
order because both have been contem-
plated. I, therefore, submit that you
kindly permit Mr, Gauri Shankar
Rai's motion as an amendment or as
a substitute motion.

SHRI SHAMBHU NATH CHATUR-
VEDI (Agra): There are two options
before the House and during the dis-
cussion we have to decide one way or
the other, and both the motions must
be before the House before a decision
can be taken. We cannot contemplate
two debates on the same subject. So,
this substitute motion must be there
in the two options are to remain ooen,
and that is why whether it is taken as
an amendment or a substitute motion,
the motion of Mr. Gauri Shankar Rai
is perfectly in order, and House can
discuss both the options and come to
a decision.

SHRI RAM JETHMALANI (Bom-
bay North-West): There sems to be
a little confusion or misunderstand-
ing about the terminology. Would
you kindly refer to rule 186?

SHRI B. SHANKARANAND (Chik-
kodi): I do not know whether Members
who are in the Privileges Committee
can take part in this debate.

MR. SPEAKER: Mr. Jethmalani,
the advice to you is not to take part.

SHRI RAM JETHMALANI: I am on
the question of construction of rules.

MR. SPEAKER:
avoid that.

It is better to

SHRI RAM JETHMALANI: Then,
I will ask my colleague to raise it.

SHRI NIRMAL CHANDRA JAIN:
(Seoni): There ig a distinction between
question and motion, Kindly see Rule
226. There are two stages provided.
“If leave under 225 is granted, the
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House may consider the question...”
Now the question may come in the
form of one motion or in the form of
two motions. There ig one difficulty
also. Kindly see 186.

MR. SPEAKER: I have mentioned
that under rule 226, it is open to an-
other Member to amend the motion.
I cannot say, no, the House will dis-
cuss and take a decision,

SHRI NIRMAL CHANDRA JAIN:
Whether it shall be treafed as mofion
in the strictest sense of the term as
envisaged under 186. Kindly see the
rule:

“In order that a motion may be
admissible it shall satisty the follow-
ing conditions, namely:—

{v) it shall not raise a question of
privilege.” )

Jt has a loose terminology for
the purpose. For that purpose,
it cannot be treated as a motion under
186. Therefore, if the gquestion has
been raised that some breach of privi-
lege has been committed by Smt. Indira
Gandhi, then the questlon in wide
open. One, two, three jmotions ecan
come on this. Kindly see what was
your observation yesterday. You said
specifically that the question is now
before the House. On that question,
one motion was moved by Mr. Madhu
Limaye. Then Mr. Stephen again
said:

“Either you give us a copy of the
letter of Mr. Madhu Limaye seeking
your leave to raise this matter in
the House or kindly adjourn it teo
tomorrow and in the meantime
circulate the copy of the motion so
that we can look into the matter
.and make our contribution to the
debate.”

S0, the debate is going on and this
debate is on the point of question as
envisaged under 226. Therefore the

House is now onsidering the question.
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One motion may come, another motion
may come and, therefore it is permis-
sible for Mr. Rai to raise this motion
along with the first motion.

SHRI D. B. CHANDRE GOWDA
(Chikamagalur): I would like to draw
your kind attention to the fact that
the motion moved by the hon. Member,
Mr. Madhu Limaye, has been admitted
in toto. It has not been split. It is
very specific that the matter of privi-
lege be referred to the Privileges Com-
mittee. This motion cannot be split
up. There is no precedent in the
House that such a matter of great im-
portance connected with a great....

MR. SPEAKER: 1
point of view. but how can I do it?
What can I do? Under 226, it is
open for the House to decide either to
remit it to the Committee or decide
for itself.

appreciate your

SHRI. D. B, CHANDRE GOWDA:
The motion of Mr. Madhu Limaye has
not given any chance to the House to
consider this matter of privilege.

MR. SPEAKER: Under rule 226, once
the House is seized of it, Mr. Madhu
Limaye may say, “It must go to the
Committee of Privileges”  but the-
House may say, “No. We will con-
sider it” What am I to do?

SHRI VAYALAR RAVI: I rise on a
point of order. Rule 226 is very clear.
It says:

“1f leave under rule 223 is grant-
ed, the House may consider the
question and come to a decision or
refer it to a Committee of Privileges
on a motion made  either by the
member who has raised the question
of privilege or by any other mem-
lﬂr.”

Mr. Madhy Limaye raised the
question of privilege and moved a
motion. The motion is very clear and
specific that it should be referred to
the Committee of Privileges with in-
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structions to report within six months.
Now, there is rule 344 regarding the
scope of amendments. But here is the
Order Paper which says, another
resolution or a substitute motion. An-
other motion cannot be moved to the
effect that this House do take a deci-
sion on the question of privilege.
There is already a specific motion
before the House. It is not an amend-
ment. it is another motion. The speci-
fic motion before the House ig very
ciear and it cannot be substituted by
another motion.

SHRI P. K. DEO (Kalahandi): Sir, 1
would like to submit that the whole
House has been surcharged with emo-
tion and we are hearing the same argu-
ments again and again. Nothing new
has been said from both the sides.

MR. SPEAKER: I am also thinking
on the same lines. So that the House
may cool down, I will take time. I
will not give the order today.

SHRI P. K. DEQO Mr, Gauri Shankar
Rai may withdraw his motion. The
whole question of privilege could be
discussed in the Privileges Committee
in a very cool and dispassionate man-
ner the accused could be given a
chance to have full say, the evidence
could be recorded and all that. If
Mr. Gauri Shankar Rai is prepared
to withdraw his motion, he may be per-
mitted to withdraw the motion.

SHRI MADHU LIMAYE: The point
is very simple. There cannot be two
independent motions. The two mo-
tions cannot be discussed at the same
time. All that you have to decide is
whether Mr. Gauri Shankar Rai's
amendment is a substitute motion. If
it is an independent motion, it is clear
that, it is out of order. You please
take a quick decision on that.

Wt awaite fey (Sifrngr) -
qErN WS, TH § H1E AT w7 FATA
N w2 w226 FWEXF )
ag 1% wenfger MM 1 &
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faager *rae @ 5 gow doer &2
R gred T Far A gE FA |
ag A FIEHE NI F AW § I

TR IE! ®F F T AFEE) W
T AT AT AT g AT T
& T EFA T | TZAAAERATE ;AT
7 FEErqz W § T A ®C 226
oY saTeEe & gaw T grew S Fwr
gfrgeadamT L1 ag & 34T
foa & foF g@¥ aga &7 qaOUe &7 A
2| ag W duer FL av e mar
fafeorsr 9 ¥ o 2 1 wwleg
I T WISHE § WX T e
AT 1 ®F 226 FTHA AT FH
% faw wgr wr @ fF ag grew wEar
FL

MR, SPEAKER: I have heard enough
af 1t. I will reserve orders.

SHRI AMRIT NAHATA (Pali): The
whole confusion has arisen because of
the misinterpretation of rule 225.
Rule 225 relates to a question of privi-
lege, not a motion. You admitted a
question of privilege. The House has
allowed Mr. Madhu Limaye to move
that question of privilege and he
moved that question of privilege.
Once a question of privilege is placed
before the House, there are four alter-
natives before the House.

The House may come to conclusion
that there is no prima facie case of
any breach of privilege and the ques--
tion may be rejected. Then the house
may come to a conclusion that yes.
there is a prima facie case of privilege
and it must be referred to the Com-
mittee of Privileges. Or the House
may come to a conclusion that though
there is a very manifest, very patent,
very obvious transparent violation of
the privileges of this House and
though we are competent to take
a decision here, we would like the



247 Qn. of Privilege

[SHRI AMRIT NAHATA]

matter to be reffered to the Committee
because even the devil must be given
an opportunity to explain his or her
position. And the fourth position may
be that the House may take a deci-
sion, now we will take a decision here
and now which is very rare. Ordinari-
ly the demand of justice stipulates that
even when the House is convinced
that it is transparently clear that the
co2tempt has been committed, still we
will refer it to the Privileges Com-
mittee. If the House decides to take
a decision here and now which will be
a very exceptional case how does the
House do it without a motion. Now
that motion may be an independent
motion, a substitute motion or an
amendment or whatever may be, I may
not agree with that motion; I may
agree with Mr. Madhu Limaye’s
motion. 1 may not like the House to
take a decision here and now. But a
motion has to come before the House
if it has to take a decision here and
now.

Therefore, I submit that though the
motion of Mr. Rai is in order, whether
it is a substitute motion or a new
motion or an amendment, it is in order
and the House is competent to take
a decision on that motion.

o T AW TR (T ) -
wemm wgrea, wy foad oft w1 s
t frsmdt sfe ni T &
fafigfase T sEgwaT F¥ 2, ™
- %1 fawtesre afufa § a= fear
A o & Y G T FT RS
AR TS G § afew aoaa & R
Iq 9T FET Y AT w ) AT Wy
Fgm & 5 Jo g 7 e F e
g ot 7y famd At #r wfew & fr
AN FY TFL FLATTE | T
F TOTT HEIFE TG 4 & I IW qIT
F fra w7 & fF a7 gwee
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AAT WE AT W | g@iee ey
e wy fend o, aifF seE &
RS § I qer W i,
e ¥ AfuwR 2 fF oSEEr aEy
A A ) IEF A® W W W
frorm w3 &FaT &1

THE MINISTER OF STEEL AND
MINEg (SHRI BIJU PATNAIK): This
matter is getting more and more in-
tense every time as we go on discus-
sing. The fact of the matter is that
Shri Madhu Limaye moved a privilege
motion yesterday giving some persons
an opportunity to explain before the
Privileges Committee. Shri Stephen
from the Opposition chose to refute
and brought by delaying it by one
more day all these things on the House
and on themselves. Here is a clear
case of somebody wishing in her own
home, ‘Oh God! Please save me from
my friends’. This must be her atti-
tude now, listening to our great
friends on the other side...

MR. SPEAKER: What is your point
of order?

SHRI BIJU PATNAIK: I am trying
to assist you, Sir. Mr. Gauri Shan-
kar Rai has given...

SHRI O. V. ALAGESAN (Arkonan):
He is ging into the merits. (Inter-
ruptions)

SHRI BIJU PATNAIK): If the Op-
position Members wish to force our
hands. we have nothing to say. I am
only trying so that we are not forced.
The Janata Party is not going to be
provoked by this kind of things,

My suggestion is this. We would
request Mr. Gauri Shankar Rai to
withdraw his motion. Mr. Limaye's
substantive motion may be placed
before the House.

wrem W qfeaT s
(st T ATCOTW) : : wEw WRIEE,
orer oR W g Afer ) AT T
oH "W § !
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MR. SPEAKER: I am not allowing.
I do not want any more trouble. No.
I have not called you.

s TS ATTAN : [T FAT FT
I @TEE WE WIS g wifen,
T § gHET FT TAE (AEe S,
O AE  GAT 1 GHET FT U
T frw @i —w A ¥ §
& a@m oA 7R fawer  difeg

MR. SPEAKER: What is your point
of order?

A TIATOGW : AT AR HTH
e gg g 5 & oot a9 = ay
TG | W W A fEew #AE
F W A, T IR AT 1 T
v 7g & f oz Fassr v oo & —

The earliest opportunity should be
availed of.

st 7y formd o ofF agf T AN T A
SEA FEr 91 fF IFH 10 THREC W
7g faarar 1w & T o ey
grmar g

Justice delayed is justice denied.
qerm WElEw, WY gEW FR
¥ oo @ ¥ §—aar g afew
fexx wo =R &, q7 @Y WA §O T
F2 &, afFa § a7 T g v 2w
W a1a F1 a9w o 5 5w 79T Q7
afare & 5 @ 1 o9 T gFar
o sfmar gfer w3 feere
TENT A FFATE | FRT WY AT et
AR FAU AT AT G E
@ 1 foaes FUE 7 9T FL W W
ggi faare g1 "R 9W ¥ I Fwer
g

MR. SPEAKER: Mr. Gauri Shankar
Rai are you withdrawing your amend-

ment or are you pressing your amend-
ment?

KARTIKA 26, 1899 (SAKA)
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ot WY seT 0w ;AR aga
g #fifere, 99 F a1e 77 ¥ qfedw o

SHRI G. M. BANATWALLA:
(Ponnani): Sir, I have already sent
one motion to you...

MR. SPEAKER: You cannot send
not now. I have not allowed. You
have to give notice.

SHRI G. M. BANATWALLA: I
have given a motion that the entire
discussion be adjourned without fixing
a date....

MR. BPEAKER{ That cannot be
done now. I am not admitting it
because you have not given notice.

SHRI G. M. BANATWALLA: Let
me move it first, and then you may
allow or disallow. Without my mov-
ing it, you are giving your ruling on
it.

MR. SPEAKER: | am not allowing
it.

13 hrs.

SHRI G. M. BANATWALLA: You
must let me move it.

MR. SPEAKER: You should have
given notice earlier: not now.

SHRI G. M. BANATWALLA: I am
asking for an adjournment of the
entire discussion sine die: how can
you rule jt out?

MR. SPEAKER: You have to give
notice in time: You are creating
further trouble.

SHRI G. M. BANATWALLA: I am
within my rights to move a motion.

SHRI VASANT SATHE: The Rule
is very rlear: it can be moveq any
time.

MR. SPEAKER. All right; you may
move your motion.
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SHRI G. M. BANATWALLA: 1
move:

“That the entire discussion on
this motion and also on the substi-
tute motion be adjourned sine die
without discussion”,

This is necessary in order that a pro-
per mind is applied to this serious
question that is before the House.
(Interruptions),

NIk : far A ¥ oARw
Fram @1 g AwERd S
(swzemr) ... .. fem wvw 3 oY
¥ A @ %o 59 mmw § e
™ F A W owqwta &, F s
SEAT 1 98 AW AT T 9
21

MR. SPEAKER: Rule 340 allows
the motion to be moved.

St qeare fag : : famr s
! sRfAF AfV AR E 1 W
F ot 7 a1 fF 37 w1 A q9 9
" mEr § | W9 A WAAT e
oF fre ¥ 4% awa far,
(e M) ...

SHRI G. M. BANATWALLA: The
Hon. Minister has made a very wel-
come announcement that the Janata
Party is not provoked. Now, this is
a good announcement. It means that
everyone in the House is prepared to
apply a serious mind to this question.

MR. SPEAKER: Now please sit
down. You have been allowed to
move your motion under Rule 340 and
you have moved it. You know the
temper of the House and once you
bave moved your motion there is mno
point in dilating further. I am firy-
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ing to cool down the House and get
it into a reasonable mood. Your sine
die adjournment motion is further
provoking the House,

SHRI G. M. BANATWALLA: I am
taking Minister by his words that the
Janata Party is not provoked.

MR. SPEAKER: Now I will put the
motion to the vote of the House.

The question is:

“That the entire discussion on this

motion and also on the substitute

motion be adjourned sine die with-
out discussion”.

The motion wag negatived.
W

=S A Tw T o #ow
g, WU AH 99 Sifag ) ag A
e ¥ W 5 guAr giwde W oFE
I AFE | W ¥ @EF & wer 9
FgaT AgAT E 1. F #Wew F TEr
# fagdg #1190 77 W AT
% og 9=X S W § RO
T "wew #1 far ) w8 g 9 )
IqF AT T FI ST gEST ghiy,
gux faoda & @ ameaw 1 F o7
FT SqT2T YT TG TT FaA 79 o
a1 (=awT)

MR. SPEAKER: 1 am reserving
my orders on this motion. The matter
will be taken up tomorrow. Now,

the House stands adjourned for lunch.
13.04 hrs.

The House adjourned for Lunch till
Fourteen of the Clock.
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The Lok Sabha re-assembled after
Lunch at four minutes past Fourteen
of the Clock.

[Mr. DEPUTY SPEAKER in the Chair]

MR. DEPUTY-SPEAKER. Dapers
.0 be laid—Shri Ravindra Varma.

PAFPERS LAID ON THE TABLE

NOTIFICATION UNDER PAYMENT OF
WacEs AcT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABQOUR
(SHRI RAVINDRA VARMA): I beg to
lay on the Table a copy of the Pay-
ment of Wages (Mines) Amendment
Rules, 1977 (Hindi and English ver-
sions) published in Notification No.
G.S.R. 1383 in Gazette of India dated
the 15th October, 1977 under sub-
section (6) of section 26 of the Pay-
ment of Wages Acts 1936. [Placed
in Library. See No. LT-1063/77.]

NOTIFICATION UNDER INDIAN TELEGRAPH
Act

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJLAL VERMA):
I beg to lay on the Table a copy of
the Indian Telegraph {Third Amend-
men!) Rules, 1977 (Hindi and English
versions) published in Notification No.
G.S.R. 1188 in Gazette of India dated
the 10th September, 1977, under sub-
section 5 of section 7 of the Indian
Telegraph Act, 1885. [Placed in
Library. See No. LT-1064/77.1

STATEMENT SHOWING ACTION TAKEN BY
GOVERNMENT ON VARIOUS ASSURANCES,
ETC. GIVEN BY MINISTERS DURING
VARIOUS SESSIONS

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
LARANG SAI): I beg to lay on the
Table the following statements (Hindi
and English versions) showing the
action taken by the Government on
various assurances, promises and un-
der takings given by the Ministers,
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during the warious sessions of Lok

Sabha:—
(1) Statement No. XXVIT1—-
Seventh Session, 1969
(2) Statement No. XXXIX-
Second Session, 1975
(3) Statement No. XX-Sixih
ion, 1972,

(4) Statemtnt No. XXVI—
Seventh Session, 1973

(5) Statement No. XXII-Ninth
Session, 1973

(6) Statement No. XXVI-
Thirteenth Session, 1975

Fourth
Lok Sabha

~

| Fifth Lok
¥ Sabha

(7) Staicment No. IX-Fif-
teenth Session, 1976

(8) Statement No. IX-Sixteenth
Session, 1976

(9) Statement No. VI-Seven-
teenth Session, 1976

(10) Statement No. 11I-First 1

Session, 1977. |

(11) Statement No. II-Second |
Session, 1977 r Sabha

(12} Statement No. I1II-Second i

Session, 1977 \

|

J

(13) Statement No. IV-Second

Session, 1977.
[Placed in Library. See No. LT-1065/
77.]

NOTIFICATION UNDER TELEGRAPH ACT.

SHRI BRIJLAL VERMA: On be-
half of Shri Narhari Prasad Sukhdeo
Sai, I beg to lay on the Table a copy
of the Indian ‘Telegraph (Second
Amendment) Rules, 1977 (Hindi and
English versions) published in Noti-
fication No. G.S.R. 1165 in Gazette of
India dated the 3rd September, 1977
under sub-section (5) of section 7 of
the Indian Telegraph  Act, 1885.
[Placed in Library. See LT-1086/77.]

NOTIFICATIONS UNDER CoaL MiINES
PROVIDENT FUND MISCELLANEOUS
PROVISIONS ACT, EIC,

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
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RPAL SINHA): I beg to lay on the
ble:—

(1) A copy each of the following
Notifications (Hindi and  English
versions) under section 7TA of the
Coal Mines Provident Fund and
Miscellaneous Provisions Act, 1948:—

(i) The Andhra Pradesh Coal
Mines Bonus (Amendment)
Scheme, 1977, published in Noti-
fication No. G.S.R. 1231 in Gazette
of India dateq the 17th September,
1977,

(i) The Rajasthan Coal Mines
Bonus  (Amendment) Scheme,
1977, published in Notification No.
G.S.R. 1232 in Gazette of India
dated the 17th September, 1977.

[Placed in Library. See No. LT-
1076/77.]

(2) A copy of the Employees'
Provident Funds (Fifth Amendmen?)
Scheme, 1977 (Hindi and English
versions) published in Notification
No. G.S.R. 1229 in Gazette of India
dated the 1Tth September, 1977,
under sub-section (2) of section 7
of the Employees’ Provident Funds
and Misccllaneous Provisions Act,
1952. [Placed in Library. See No.
L.T-1063/77.3

(3) A coby of the Employees'
State Jnsurance Corporation (Gene-
ral Provident ' Fund) Amend-
ment Rules, 1977 (Hindi and English
versions) publisheq in Notification
No. G.S.R. 1234 in Gazette of India
dated the 17th September, 1977. un-
der sub-section (4) of section 95 of
the Employees’ State Insurance Act,
1948, [Placed in Library. See
No. LT-1069/717.]

(4) (i) A copy of the Audited Ac-
counts (Hindi and English versions)
nf the Employees’ State Insurance
Corporation for the vyear 1975-76
together with the Audit Report
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thereon, under section 36 of the
Employees State Insurance Act,

194k,

fii) A statment (Hindi and
English versions) showing reasons
for delay in laying the above docu-
ment, :

[Placed in Library. See No. LT-
1070/77.]

14.10 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED ASSAULT BY R.SS.
WORKERS ON SHR1 DAMODARAN Nain, A
GUIDE OF GANDiH] SMRITI.

SHRI C. M. sTEPHEN (Idu.kki): I
call the attention of the Minister of
Hume Affairg to the reported attack
and assault on Shri Damodaran Nair,
a guide of Gandhi Smriti, by R.S.S.
workers for his narrating the facts
about Gandhiji's murder and the ap-
prehension of such  attacks on the
guides and the employees of the
Smriti in future.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): Sir,
the attention of the Government has
been drawn through newspapers re-
ports regarding certain incidents at
Gandhi Smriti on 9th and 31st Octo-
ber, 1977, The leader of the Opposi-
tion also wrote to the Home Minister
on the 4th November, 1977 on this
subject. Consequent on these reports,
the Delhi Administration were asked
to send a report in the matter. The
Delhi Administration have informed
that their enquiries into these inci-
dents have not yet been completed.

The Prime Minister has already made

a statement in this regard in the
House on 14th of November and the
Minister of Works & Housing has also
answered an Unstarred Question on
this subject on the same day.



257 Reported Assault KARTIKA 26, 1899 (SAKA)

The Prime Minister had visited the
Gandhi Smriti in the evening of 8th
of October and he was informed by
some people that a guide, Shri Damo-
daran Nair, was alleging that the
R.S.S.S. was responsible for Mahatama
Gandhi's murder. The Prime Minis-
ter told the guide that this was not
correct and that he should not make
such statements,

On 9th of October, there was a
scuffle between one Shri R. C. Maha-
Jan, reportedly an R.S5.S.S. worker
and Shri Damodaran Nair when the
former visited the Gandhi Smriti in
which both the persons received some
bruises. On being informed, the po-
lice reached the spot and obtained
their statements. Their medical exa-
mination revealed that they had suf-
fered only minor injuries. According
to the statements made to the police,
the trouble started when Shri Maha-
jan objected to Shri Nair's statement
that Mahatma Gandhi was killed by
Godse, an R.S.5.S. worker. Since
no cognisable offence had been com-
mitted, the police did not take any
further action and only posted a con-
stable as a precautionary measure.
Considering the past conduet of Shri
Nair, he was transferred to the library
after this incident.

. In the afternoon of 31st October, a
group of students from Gujarat led by
Prof. N. J. Bhatt visited the Gandhi
Smriti. There was again an alterca-
tion between them and Shri Damoda-
ran Nair. who was acting as a guide
despite his transfer to the Library.On
being informed, the police reached the
spot and restored peace. The state-
ments of Shri Nair and the visitors
were recorded. Shri Nair, however,
refused to get himself medically exa-
mined as he had no apparent injury
on his person. According to Shri Nair,
the dispute arose out of his statement
that Nathu Ram Godse was respon-
gible for Mahatma Gandhi’s murder
and that he had been a worker of
R.5.5.8. in Poona. On the other
hand, Prof, N. J. Bhatt and others have
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stated to the police that Shri Nair
made some unfavourable references
about the R.S.S. As no cognisable
offence was made out, no further ac-
tion was taken by the police.

The Delhi Administration have
tightened the security precautions at
the Gandhi Smriti to prevent recur-
rence of any untoward incident

SHRI C. M, STEPHEN: Mr. Deputy
Speaker, Sir, in my judgement thig is
not merely a matter of minor assault
on somebody. Issues of very serious
national importance are involved in
this incident. In the first place, the
statement read out by the Home Min-
ister brought out two facts. First,
that Shri Damddaran Nair was attack-
ed on the 9th and that he sustained
injuries—minor according to them,
but finjuries nevertheless. Second,
that on the 31st, he was attacked again
and a scuffle took place,

These two things are admitted. It
is stated that “when Shri Morarjibhai
visited that place an allegation was
made that Shri Damodaran Nair was
telling wvisitors that RSS was respon-
sible for Mahatma Gandhi’s murder.”
This is only hearsay. The statement
very clearly says, somebody told Mo-
rarjibhai, that this was what Damoda-
ran Nair had stated. On the Sth
October, according to the statement it-
self, ‘the trouble started when Shri
Mahajan objected to Shri Nair's state-
ment that Mahatma Gandhi was killed
by Godse,"an R.S.S. worker.! Now,
Sir, there is no allegation to the
police by either side that RS.S. was
responsible for the murder of Mahat-
ma Gandhi, but that Godse murdered
Mahatma Gandhi as that Godse was an
R.S.S. worker. Therefore, Sir, the
report made to Shri Morarjibhai on
the 8th is not borne out by the suhs2-
quent events. The statement about the
subsequent incident on the 3lst also
says this: ‘According to Shri Nair,
the dispute arose out of his statement
that Nathu Ram Godse was respon-
sible for Mahatma Gandhi’'s murder
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and that he had been a worker of
R.S.S. in Poona'. Let it be clearly
noted that the allegation is not that
Damodaran Nair said that R.5.5. as
tuch coammitted the murder, but that
Godse committed the murder and that
Godse was an R.S.S. worker. This
is the statement that Mr. Damodaran
Nair made and it is in reprisal of this
statement that Mr. Damodaran Nair
was attacked. Now, Sir, what we
want to know is this. Gandhi Smriti
is a place where visitors are going to
see the spot where Mahatma Gandhi
was murdered. Is it not the duty of
the guide to tell these visitors who
murdered Mahatma Gandhi? He only
told them that Godse murdered Ma-
hatma Gandhi and Godse was an
RSS. man. Can anybody find fault
with Damodaran Nair for that? In
spelling out a fact which is borne out
by history, is the guide to be attack-
ed? Is not the guide entitled for pro-
tection?

1t is not Shri Morarjibhai's state-
ment only; the other day I was read-
ing Justice Bhonsle’s book. It was he
who tried Nathu Ram Godse. Ac-
cording to him Nathu Ram Godse
joined the RSS in his 22nd year, and
he has been continuing his associa-
don with it. He edited ‘Hindu Rash-
tra’; he was all along connected with
it. There is no denying of this fact
I would also invite attention to a
book by Pyarelal, “The Last Phase”
In the first volume and the second vo-
lume repeated references are made to
R.S.S. training and drills at the
Banghi colony where Mahatma Gandhi
was felled. Repeated references are
made to the activities of the RSS peo-
ple. Is the guide not entitled to spell
out what Morarjibhai has stated? Is
the guide not entitled to spell out
what Justice Bhonsle has stated? Is the
the guide not entitled to spell out what
Pyarelal has stated? This is an un-
challenged historic truth and historic
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fact. What has the Government done?
Here the statement says:

“Considering the past conduct of
Shri Nair, he was transferred to
the Library affer this incident”.

Now, 1 would like to ask this: What
is the wrong which he has done? He
was beaten up. Over and above that,
you transferred him to the Library.

Is it a justifiable action? What was
the incident in the past which you are
referring to? Shri Damodaran Nair
had been working as a guide all along.
The question arises: Why and how,
all of a sudden, somebody has taken
umbrage on this and started attacking
Shri Damodaran Nair? All along
every leader has been saying and all
along every guide has been saying
ever since 1947 or 1948 that Nathuram
Godse was an R.S5.S. worker; Nathu
Ram Godse murdered Mahatma
Gandhi. Nobody has taken so far
any objection to that,

Now, what is the special circums-
tance under which somebody had
taken upon himself the courage to
challenge it and to attack the poor
boy for spelling out what had been
done by him. For the last thirty years
this was what had been told to us. So,
the most significant aspect which I
want to bring to the notice of the
House is the changed political atmos-
phere and the changed political con-
dition in this country, The feeling
has been that it is the R.S.S. who is
ruling the roost in the country and it
is they who are controlling the admi-
nistration. They will be able to do
what they have chosen to do now.
They have now assumed a new pos-
ture so as to see that they will chal-
lenge this and oppose it. There was
a press conference held by Mr. Krishan
Kant on this matter and this matter
was put before him. In that Press
Conference it was stated that he had
taken up the matter with the Prime
Minister. What was the statement
made? According to, Shri Damodaran
Nair, the statement made was:.
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‘Nathu Ram Godse Amar Rahe;
Nathu Ram Godse Zindabad;
R.S.S. Amar Rahe;

- R.8.S. Zindabad.”

- Therefore, in the piace of narration of
a fact that Nathu Ram Godse killed
the Father of the Nation, that Nathu
Ram Godse was enrolled as an R.S.S.
worker, a new slogan appears namely
‘R. 8. S. Zindabad; Nathu Ram Godse
Zindabad’ And, in the place of Ma-
hatma Gandhi Amar Rahe’ a new
slogan appears namely ‘Nathu Ram
Godse Amar Rahe'. This is a most
significant fact. Who gets the protec-
tion? Not a person who says ‘Ma-
hatma Gandhi Amar Rahe’ but the
person who says ‘Nathu Ram Godse
Amar Rahe’ gets it; and the person
who defends that slogan ‘Mahatma
Gandhi Amar Rahe' does not get that
protection. Shri Godse was an R.S.S.
man. When Shri Nair sald that, he
‘got a strangled on his neck. The poor
guide simply told that Godse murder-
ed Gandhiji. But, the Government
felt that the part played by the guide
was not desirable at all and therefore

] he was transferred by the Government
to the Library. This was what was
being done. I am not bothered about
implicating R.S5.S. as such because
the history will judge about it. You
cannot re-write the history with re-
ference to the identity of this particu-
lar person. The Janata Party has been
saying that they swear by Gandhiji
and his philosophy. Here is a ques-
tion as to who murdered Gandhiji.
The posterity is being told that Gan-
dhiji was murdered by so and so.
‘Who was the murderer of Gandhiji is
a historical fact—an R.S.S. man—
and for saying that, that guide was
being attacked and beaten.

It is said that this is not a cognis-
able offence. Therefore, you have no
responsibility about it; you have no
responsibility to protect the guide whe
has told the historical truth to the peo-
ple. The truth is got distorted and
you are going to sit like that by say-
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ing that it is not a cognisable offence.

Is that your position?

It is alleged that Shri Mahajan who
went and beat Shri Damodaran Naw
at the Ajmere Gate is a Janata Party
worker. Here 1 would like to know
whether this has come out in the Press
Conference or not that Shri Mahajan
connected with the Janata Party along
with the R.S.S. people operated like
that. These forty people combined
together attacked that guide. But it
is said that this attack is not a cognis-
able offence. I ask: is not this attack
on him in a conspiratorial and calcu-
lated manner g cognisable offence?
What is the discovery in saying that
there is no cognizable offence. If .t is
323 well 1 will say that there is no
cognizable offence but when more than
five persons go and attack it does be-
come a cognizable offence. The hon'ble
Home Minister swears by the rule of
law but here under his nose in the
Capital of the country and on the sac-
red spot where Mahatma Gandhi was
shot there is no freedom to speak
truth and protection goes not to the
persons who speak the truth but to
the persons who violate fhe truth and

inflict a new system.

Now, I would like to ask the Min-
ister whether the Government intends
tp take any further action against
those persons who collectively attack-
ed Mr. Damodaran Nair? What Mr.
Morarji Nesai said the other day does
not change the situation at all
Morarji Bhai was told that Damoda-
ran Nair said that R.S.S. killed
Mahatma Gandhi. According to the
statement laid before the House the
proposition is that Damodaran Nair
said that Nathu Ram Godse kilied
Mahatma Gandhi and Godse is a mem-
ber of the R.8.8S. About that Mr.
Morarji Bhai has no dispute. Is not
the guide entitled to read out the pas-
sage from the Prime Minister’s auto-
biography and in reading it out is he
not entitled to protection? Are you
going to allow them to run amuck and
kill anybody they choose? What is
the policy of the government?
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St wwae fag (P ):
AT TIEq 7 & qgren gy w7 forew
T f5ar a1, w08 & a1 S Gt #
WEIEAT AT FT AT FT "o AT o

SHRI DHANIK LAL MANDAL:
Sir, recapitulate the events and cir-
cumstances again. On 8th October at
five in the evening the Prime Minis-
ter along with Shri Sikandar Bakht,
Ministgr of Works and Housing, visit-
ed the site. The Prime Minister was
told by the people there that Shri Da-
modaran Nair was alleging that Nathu
Ram Godse killed Mahatma Gandhi
and he was a R.S.5. worker.

SHRI C. M. STEPHEN: The Minis-
ter is saying just opposite to the state-
ment that he has made before the
House. He wants to involve the Prime
Minister (Interruptions).

SHRI DHANIK LAL MANDAL:
The Prime Minister told Shri Damo-
daran Nair that this was incorrect.

SHRI C., M. STEPHEN What is in-
correct?

SHRI DHANIK LAL MANDAL: He
s alleging that Nathu Ram Godse who
is a member of the R.S.8. killed
Mahatma Gandhi.

SHRI C. M. STEPHEN: Was it an-
other statement? Please read this state-
ment, How can he give another state-
ment? We have got his statement—
the Minister's Statement. (Imterrup-
tions)

SHRI DHANIK LAL MANDAL: On
the 9th of October, Shri R. C. Maha-
jan along with his daughter went
there at 12.00 Noon. There he met
Shri Damodar Nair. Shri Damodar

Nair explained, as he did before,
that Shri Nathuram Godse Wwho
was an RSS worker, killed Maha-

tma Ganéhi. This was objected to by
Shri R. (. Mahajan and this led t0O
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pushing and pulling and in the scuffle
both of them sustained some injuries.
The matter was reported to the Police.
The Police came on the scene, record-
ed their statements and because no
cognisable offence was made, simply
ed their statements and because no ’
posted there so that such kind of
incident may not recur. Shri Damo-
daran Nair was transferred to Library
Division. (Interruptions), .

MR. DEPUTY SPEAKER: Mr. Bal-
bir Singh, why do you unnecessarily
keep on giving a running commentary.
Please listen to him.

SHRI DHANIK LAL MANDAL: In
his own statement under section 364
Cr.P.C. before the Judge, Special Court,
Shri Atma Charan, ICS, he had stated
in para 29, “I have worked for several
years in RSS and subsequently joined
the Hindu Maha Sabha and volunter-
ed myself to fight ag a soldier under
its pan—-Hindu Flag..” So Shri Nathu.
ram Gedse, according to his statement,
had served relations with the RSS.
He was not a member of the RS§ at
the time of murder of Mahafma Gan-
dhi. In the Judgement delivesed oD -
21st June, 1949, by the High Court of
East Punjab in the appeal filed by
Godse ag2ins! his conviction by the
Special Judge, the learned Judges had .
observed “Nathuram V. Godse is the
Editor of a newspaper. He was born
in a devotional Brahmin family of the
Bombay Presidency. He worked for
several years in the RSS and subse-
quertiy joined the Hindu Maha Sabha
of which Mr, Savarkar was the presi-

‘dent.” Then the J. L. Kapur Commis-

sion which enquired into the gonspi-
racy to murder Mahatma Gandhi has
observed in para 19.82 as follows:—

“On May 15, 1942, V. I Savarkar,
President of the Hindu Maha Sabha
addressed the volunteers at the
training camp of that organisation
at Poona and emphasised the neces-
sity of forming a volunteer organi-
sation for secret activities as that
could not be undertaken by the
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Sabha. As a consequence of these,
Hindu Maha Sabha leaders such
as S. R. Date, V. V. Gogte, N, D.
Apte ang N. V. Godse, founded the
Hindu Rashtra Daily at Poona with
the object of assisting the Hindu
‘Maha Sabha activities.”

SHRI C. M. STEPHEN: It makes no
difference.

SHRI DHANIK LAL MANDAL: It
makes all the difference, Damodaran
Mair, as you say, was alleging..

AN HON. MEMBER: Was not Mr.
‘Sathe in the RSS?

SHRI KANWAR LAL GUPTA
(Delhi Sadar): Let us have an enquiry
how many of them were in the RSS?
. .(Interruptions)

SHRI VASANT SATHE (Akola): I
did,

MR. DEPUTY-SPEAKER: Piease
Yisten to what the Minister has to say;
¥cu can Take your submissions later.

SHRI DHANIK LAL MANDAL:
For providing protection to Gandhi
Smriti, as J have said, a constable was
posted there so that peace may be
maintained. So there is no question
of any failure on the part of the gov-
ernment,

SHRI VASANT SATHE: This is
probably the first time that the hon.
Minister of State is answeTing a call
attention motion and therefore, I
sympathise with him. Unfortunately
your leader has put the ball in your
court. There is the first point that
needs to be clarified by the govern-
ment. What they have said in their
statement as alleged to have been
stated by the Prime Minister is one
thing. The Prime Minister stated
here the other day in the House that
Damodaran Nair was alleged to have
said that RSS murdered Mahatma
Gandhi. He Said: this is not what
1 had said in the book. And correctly
sp. If this is what he was saying

Guide (CA)

then he should not say that that also
is correct, But the fact remains. Now
the Minister has admitted, contrary to
what he has stated ip his written state-
ment here, that what Damodaran Nair
was saying was that Nathuram Godse
who killedq Mahatma Gandhi was a
member of the RSS. All in the past
tense. The person who killed  him
was a member of the RSS, What is
the difference between this statement
and the statement which Morarjibhai
had made in the book? In the ook
he says:“Nathuram Godse was the man
responsible for the murder. He had
been a worker of the Rashtriva Swa-
yam Sevak Sangh”..... (Interruptions)

AN HON. MEMBER: ‘HAD BEEN' a
member.

SHRI VASANT SATHE; ‘Had been’
and ‘was' are both past tense; this book
is in the past tense..(Interruptions)
Shri Vasant Sathe will reply when You
come to him. What is the difference?
Nathuram Godse was admittedly a
member of the RSS. At what time did
he get promoted to Hindu Mahasabha
is like saying at what time some of
those members got promoted from Jan
Sangh to -Janta Party..(Interruptions)
You may say that you have ceased
to have separate identities. Balasaheb
Deoras has stated that a member of
the R.S.S  can be a member of
any political party. Do you accept that
or not?

(Interruptions)

DR, MURLI MANOHAR JOSHI
(Almora): “An RSS Member can be a
Member of any political party”—this
can be quoted only %y an RSS Mem-
ber,

SHRI VASANT SATHE: I will ask
the Minister. It has been said by
Balasaheb Deoras, the Head of the RES,
that an RSS Member can be a Member
of any political party.

(Interruptions)

Thic is digressing, If you want t0O
know. 1 was a Member of RSS from
the age of 13 to 15 till 1942 and I came
out of RSS because RSS refused to
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participate in the Independence move-

ment.
(Interruptions)

The second reason was, I refused to
accept the definition of ‘Hindu'.

SHRI KANWAR LAL GUPTA: Can
you deny that you were expelled from
R8S on account of your misconduct?

(Interruptions)

SHRI VABANT SATHE: I said.
“I do not accept the definition of
‘Hindu™. And I still do not.

(Interruptions)

MR. DEPUTY SPEAKER: Now
order please.

(Interruptions)

SHRI VABANT SATHE: I have said,

1 had been there not for two months as

Deoras has alleged, but for three years.
(Interruptions)

Gopal Godse has written this book.

TEF I 85 TLF qE FEA |
fwarow g

“AGTH T /I AT GfFT IIg
gdte g€ 1 wwfift &
ofqa argm af=z v 2=-
T T UF  IET-AE AT
o ag W wnfefk aF &
gifmg | g @9 ot iy
fergeli A WO T
% frdw oF fawme
areifags wf=T ar
HOET WA I8 &7 FG4E
a1 1 U FY TAA AN
FT €9 F1 dFcT AT 1 "I
warrfas & sy wifs

FTq &9 R wfew § gfas
a1 | 89 FY wal oA -
T oar o
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gt § o w9 &t waEr 49w
T FTiAe 9w foerd 9w F
Y WwT | TGO awgar &
o9 ¥ad ¥ gewg | aefei A
4 ag affgF Frdardy i)’

(Interruptions)

MR. DEPUTY-SPEAKER. Have
some patience, I keep a watch on time.

SHRI VASANT SATHE: This was
the role of Nathuram Godse in  the
RSS.

MR, DEPUTY-SPEAKER: We are
discussing the incident at Gandhi Smri-
thi and not about Nathuram Godse.

SHRI VASANT SATHE: Has he veri-
fied the factual position whether Mr.
Nair was telling an unturuth? Second-
ly, according fp Gopal Godse, the lasl
words on the lips of Nathuram en the
day he was hanged were the prayer,
which is the official prayer of RSS. He
says at page 105:

Ui F TN T G FTAAT A
1o fam —

TUET AT FEG A,
e fergd g9 fadan €
T QU NN @Rd
qARAT FTAT ATE AWE |

0% AL FIIAL F FATEA | 77
@I AT o fer i
X AT § iEY w1 FaT & fE v
ST 9weq ¥ fasvw gr w7

That means, till the last breath of
Nathuram, he was a devoted; dedi-
cated and committed member of the
RSS. What is the falsehood in Mr.
Damodaran Nair saying that he s
quoting verbatim Shri Morarii Desai
and nothing more?



269 Reported Assault KARTIKA 26, 1899 (SAKA)

' Sardar Patel in his letters said.. ..

An HON. MEMER: What are you
irying to prove? *

SHRI VASANT SATHE: I want to
prove that Mr. Damodaran Nair is be-
ing victimised unnecessarily for speak-
ing the truth, That is my charge
against the Home Minister. You are
unnecessarily trying to protect the
Prime  Minister. (Interruptions) At
page 66, Sardar Patel writes to Shri
Shyamaprasad Mookherjee....

SHRI KANWAR LAL GUPTA: On a
point of order, Sir. ﬁ-([mm
e aE ¥ B N s wRww
A 3 T vetw g e st I am
w agt 7% satee foar aar wiC I
fF ATRIA Afigwr 1 W
¥ TER A Ug TG TET A X WA
fs Ao el o THo THe T
TR 47 a7 T 97 WX Ao TWHo TFo
T & o AT F A T g
In gET, TWE AT § IAET A Hfew

2w

This is very important. Are we here
to discuss the ideology and working
of the RSS? I want a ruling on this
because Mr. Stephen discussed what
is RSS and my old RSS worker, Shri
Sathe is again discussing the same
thing,

&t Sitw wwTn awit (FEoEE) -
T g Ao Udo U FT /< g7
gt IEa fgg ¥ 1 oA @&
;7
SHR1 KANWAR LAL GUPTA: So, I
want a ruling on whether the persons

who are being called now will discuss
what is R.S.S. Is it the motion?

MR. DEPUTY-SPEAKER: That is
why you would have observed that
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when he was going on quoting certain
things, I asked him to confine himself
to the issue under discussion. But he
said there are certain related things
which he wants to say. But you
should not disgress into a discussion
of the RSS or its ideology or what it

stands for.

SHRt VASANT SATHE: Sir, if you
see the Calling Attention ‘potice, you
will find that it is directly related to
the point of quotation. The wording
in thiz notice is: “To call the atten-
tion of the Minister of Home
Affairs ...."”

MR, DEPUTY-SPEAKER: You come
to the point. That is all

SHR1 VASANT SATHE: Do not say
that J am going off the Calling Atten-
tion Motice which says:

“,...reported attack and assault
on Shri Damodaran Nair, a guide
of Gandhi Smriti, by R.S.S, worke:s
for his narrating the facts about
Gannhiji's murder and the appre-
henstion of such attacks on the
guides and the employees of th-

Smriti in future.”

That is where it comeg in, I am not
going »eyond this at all. The follow-
ing is from Vallabhbhai Patel to Dr.
Shyama Prasad Mukherjee—page 66
of “Scrdar Patel's Correspondence”:

“T quite agree with you that the
Hinda Mahasabha, as an organisa-
tion, was not concerned in the con-
spiracv that led to Gandhiji s mur-
der; put at the same time...."

A awae fag: ¥ =Ewr
FT AW 1 W TA FT T g

CRERY

MR. DEPUTY SPEAKER: You are
unnecessarily dragging on. (Interrup-
tion).

Mr. Balbir Singh you are eiving -
him latitude. By interrupting him you
are giving him more and more time.
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SHRI BAKEMR SINGH: Rule 197(2)
says: '

“There shall be no debate on such
statement at the time it is made,
but each Member in whose name
the item stands in the list of busi-
ness may, with the permission of

the Speakgr, ask a gquestion.”

Nothirg ¥ore and nothing less. But
what s this?
{Interruptions).

MR. DEPUTY-SPEAKER:
keep quiet. If you
whatever you say
record.

Please
go on like this
will go off the

CHOWDHRY BALBIR SINGH: It
may be on record or off the record.

MR. DEPUTY-SPEAKER: Yon do
not get interrupted by anybody. You
have obne more minute. Please finish
it in cne minute. Otherwise I will
arbitrarily ask you to sit down.

SHRI VASANT SATHE: Everybody
is disturbing me. Should I read even
when 1 am disturbed?

MR. DEPUTY-SPEAKER: You please
read. Do not get diverted to anybody.

SHRI VASANT SATHE: “....but at
the same time we cannot shut our eyes
to the fact that an appreciable number
of members of the Mahasabha gloated
over the -tragedy and distributed
sweets. ...’

“_...The same would apply to the
R.S.S. with the additional danger in-
herent in an organisation ™n in
secret on military or semi-military
lines.”

This is by Vallabhbhai Patel ibout
R.S.S.: “gloated over and distrihuted
sweets” on the death of Mahatma
Gandhi,
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My last point is that here is a pos-
ter which shows that R.S.S. today has
gone 1o the extent of displaying
Mah&atma Gandhi as a member of the
R.S.S. saluting the flag of the RSS
and Hegde was patting the author oc
the back. This is distributed officially
now. I would say, to what extent
your love for Mahatma Gandhi is
understandable. I understand the iove
of the Home Minister for Mahatma
Gandhi. But have you considered
this that Mahatma Gandi will
be stirring  wherever he is?7 Will
he agree that he was a member
of the R.5.S. saluting the flag? And
this for = disciple of Gandhi speaking
the truth and quoting only the truth
and noihing but truth from his own
autobiography supported and corro-
borated by the writtings of Gopal'
Would you penalise Mr. Damodaran
Nair? That is the question for which
I would like to get the answer from
the hon. Home Minister.

MR. DEPUTY SPEAKER: 1 wiil
now call the Minister to reply.

TR (@ won Fe)
IqTETE  AEIT, AAHT I 39 H AT
gt & fr ot a3 amga &t AgTey WY
Arogfaarrgrag 1w T T
tfr, # ug dt o Al FEFA E
IR @mfa & #f wway , T9tE
TEIT WY FT ATH MEr a1 9 dar
war & fF ey & A ¥ & 9F
faat w1 AEAT AT gE &, TR |
HETeAT MY &Y, a1 st g
g1 W AW ¥ SAET AT WEAHE
§ 7% W@ T @i & | wEn
T #7 97 gEy q€r faeww o 99
forears} #Y @Y SEX ¥ W fue ww g%
§ 2omas g Aa@fF
ITHY IqEY AT AT AL |

dYar-AT HATA B, SH &A@ WA
FT FART T FT IwqT F GH A
N ffew & w7 ™ IAT F I
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arfs Agar<l ¥ O, a1 SR ag Hfom
Fo ERT ) T g @ R e
AT & W A ey e ofa F
WY 2o @ A IE o 9@ o g
e & fF 3717 Fe1 % nred & wgren
T[T Y FAT F A 0 7 v 3fr
¥ gy wreEt Srar g, 9 o "gewr
T #Y T FY3ET AT § AT TBA 7
Y st & o med & sEEr g 9
‘q@ ET AT § i ame A agd
TS wEEt E, ag met % ¥
FET F & 7 T fF AR F
TAT F1 W /o UFo THo FT THT
w1 ag o femey a § e
<o THo THo FT FHT 4T fF 7&f
a1 ag A AT I TEA TGYOY )
e felY Y T T & A S 771 9T
FLEC T IH FATEE @ IEE Ry
qifafessr  feageom & 7 aem
=nfgg - (ST )

# magw@w 5 9] oF g9
¥ ofims #aw §, g I AT
¥ agt SF TIER & | A A @
Y & WK HE qAA g1 9", It
I IR AAT Ag WA g F 3w
# AR TET & q§ AT IAT FHT §
afenr et faae & 9gam 98 I9ar
weier A ) AG TE ARy )
AfeF wrem ar giar & 5 a8 w9z aw
I I F, AU TH F BT T,
oYy FIST Y AT FI, T WA A
gifaaet ag Fer & fF ag Ao g0
w@e FT AL 47 | forasr waww 7@
¢ fF ag w73 FT TgT &, 97 T
1 AT "ET § fF "4 e Ao
& wgiewr Ay &1 weY fEar 1 sy
Y @A AET 1 WA #E wE Y
g..

“Mahatma Gandhi was murdered by
R.S.S. or “Mahatma ‘Gandhi wag mur-
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derei by a man who was a worker of
the RSS."

W AR @%A 5 fewdw F77 Ay
Fiferer 1 Y A0 www F A 7o R
sar guy fewiw & 7 oY @7 TW
sy g, fex Sud 389 6T 2, w9
7 f& v & 97w ww e, @8
%7 H1gT T @1 §, qg @rfaq ar
agt & fo formw wea favam ar gt fram
= g gf, won T g, 5
wrefie g1, fred wE & g et
arfag AT § ) Fg WrQdrE W gaAr
gt g f yfere & wgd ¥ qrawrz aax
aga ¥ grfeves § A g @
oA |

femqz A amiax 1 quT war
ST AE¥ gEd T O AR, A4
ifadz, fvamfeas 3, sfen «ifs
A agd UL L ¢, e
IRIA a 9ws fady 2, & gua qs
248 < fad wezi w1 97 241 § :

“Nathy Ram Godse was the man
responsible for the murder. He haa
been a worker of the RSS in Poona
and also the editor of a paper.”

ga%T qa9q g FAT R Arg ded
7a zT & few foedrere ar, FgTw
e g1 F Ao THo THo F FHT
7T UF 9@ FT TAEH @ | AR
agY, =Y |13 7 A 1 F)A HT FAHA
@ i feag “aF’ A9 g fa
¥ & Ag FT T

SHRI C. M. STEPHEN: May I poeint
out to the Minister that until the last
moment he was the Editor of the
paper—the same “had been”. He “had

been” the Editor of the paper ~n¢
“had been” a member of the RSS.
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SHRI C. M. STEPHEN]

‘The fact remains that he was the
Editor of the paper on the day of the
murder. Therefore, the same “had
been” applies meaning thereby that
he continues to be in the RSS. It is
very clear.

st gw fag : o 7 fdt Ao
¥T T¥RT ¥, WX 39 ¥ 9@ | W
THo THo ¥ T AT, HIX AT THo THo
! o1 FT 78 fgrg wErewWr &1 W=7
&Y T, Y BT T AT A ¥ fraar
ff 7g Mo uFe THo FT FAT §,
wifs ww W @ § 9w Tnes §,
WA WR?

T omz @@ AR T oar g froag
Lo THo THo F ¥ &,%ﬁﬁr
i 52 T THo 1942 -
duwm ¥ feer A8 v oW W,
wafqy  IFA W THo THo
ere fear oiT w199 ¥ AT @ w0
AT T A W ag 2 fF MR
MTo UHo THo FT WAT 41, 7@
wz # fgeg wgrar 1 =T § o,
@ fBT WY ag WMo THo THo FT
¥T @ | ar | H Fg A
freme fe a8 |mee sTer | #1320 TR
ugo & WIET %,ﬁfﬁaﬁ*‘ﬁm‘(o
0o THe ¥ WAL q 7

ot weeq |« ¥y ¥ @ fF AR
Wi¥e THe UHo # 813 fear 1wy
wETE qF Med ¥ iues frar ¥ fe
I T }Te THo THo FY BIF faar
Iq & WL A oF [ fadt &, %
I WY T AT T gl g | (swwwm)

st wow fag : &9 7 qEET A
ot %, qoar awat qaar @ fe o
OTEHl ¥ 919 F1E aF T W@, q@ TEr
g P g0 JET A% OTed &7 g

1%

2
Guide (CA) 7

31 W T TR I F O gy
%f*'ﬁﬁﬂ%@ﬁmo@oqﬂo
FT HFL QT &), AfwA fow a9 IaA
AT S F FAT #T, IW T A Mo
THo THo FT W4T AN 4T 1 TIwIET
T AT AT ¥ A wfqd www
wgY 4 fF d4fF T=¥ o T miee
THo @oﬁﬁﬂtﬂ,ﬁ?ﬂﬁrw
JAY T TEY FY ZeqT A, aq 0
F Ao UHo THo & I¥aT 4T, TW
fag @t qwe qao ¥ W WiEY &Y
TAR 1 T TT & | W 9T
ARTHAATE N AT |WUF FHAOA
¥ v fm own gw fe g
ATERAY F I AHY | 31 qrow v
W IO HRET T, §&  AFF A7,
Wg WA T S § e ¥,
A AFTATA A, I AR T w9 ?
g e fow s 1w ¥ W
DT I F A F R Ao
THo THo & f&ATH FAIT YL |

T st Twa Agy ST awgar )
WETCHT WET &7 WAL & wfw faaer
WE AR AT IUT A3 g AR F A=Y
gfgaaT AXFRT FTWT §, W N ¥
foay a2t @ & et A o9 ¥ &9
TR, AW AE AT T
ag gt f Tz Y o3 ame
T FET =TT |

15 hrs.

st @d €18 . 4T HEwL F1 4
T gL .. (vTEeT) L

ot wow fag © wa @ afag
# ooy A w oA Feoaw @
FiT ds W T A A T
st T W o A e
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¥ ag o o wngwn g fF o
e wrar & o A T &
wH A TR gi R ? A gk
¢ witF I w1k sifaa wdy
@ a1 1 WA gf, Wil it e
S & Agt gf, T feer #r oggr @,
7 fedt 1 wi@ €| gAY A guT
gfer® T e oft R 1 AdY T ER
Ny Fmdfmwfrw
FifaT w&wm § A 5t et defha
#7 ¥ fag 91 97 e wE@T AR
s frg fag T 7 onn & weew
maqde & 1 few 9 1 a@w
#¥ gt v T ? e w2 qadde ?
T & A & qT TWTt St 8
aTF ¥ A I ¥ oA | 7 LA g
Iq 51 fF g oyl & g2 9w, a1 A
¥ gvnr wrd e @ fF qw wRd
# 9w oy 1 zEd fEeEl S s
#1E Ot ag ¥ & 1 & i wwwar
fF za% oo 15 wdw" 91 78 =
1 @ A ¥ faw

SHRI SAUGATA ROY (Barrack-
pore). Is the Home Minister giving a

new interpretation to the Indian Penal
Code gnd criminal law in this coun-

try by saying 2T A8 22T AT K7€ ATHH

T g ?

SHRI HITENDRA DESAI (Godhra):
I thoight the issue involved was of
such ;ireat importance that even the
menmb-.rz of the ruling party would
suppoit te some extent our views in
the m.tler. At least I wasg very sorry
to note that the old Gandhian Home
Minister only found fault with the
guide and did not find fault with the
administration of the Gandhian Smriti.

The relevant point is that two inci-
dents 1ave taken place, both un two
historical days, one during Gandhi
Jayanti on 9th October ....

SOME HON, MEMBERS: Second
October.
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SHRI HITENDRA DESAIL: I was
reterring to the Gandhi Jayanti Week;
and the other on 31st October, Sardar
Jayanti Day.

Atcer all, what was the duty c¢f the
guide? He has not been saying mere-
ly on tkis occasion. I understand he
has been a guide for more than two
years, right from March, 1975, and I
understang he has been saying this
when visitorg come there and visit the
Samadhi. They ask how Mahatma
Gandhi was murdered. What do you
expect the Guide to say? If he mere-
ly says that he was murderad by
Nathuram Godse, naturally oeople
will ask who was he. Was it outside
hig purview to say that Nathuram
Godse had been an RSS worker?
What is wrong about it? That is the
main pcint about which I want the
Home Minister to consider.

A passage from the autobiography
of tre Prime Minister was read. It
has heen clearly said that the raurder-
er Nathuram Godse had been an RSS.
worker Apart from that, I will refer
to Chapter 34—Assassination of Gan-
dhiji. These worlds have to be read

in that context.

“Con.munal volunteer organisa-
tions were declared illega] in the
first quarter of 1948. They included
organisations like Khaksars, the
Musliia  National Guardg and the
RSS. These worders were passed
unser the Bombay Public Security
(Measures) Act which kept a check
o anti-social and communal ele-
ments. This enabled us to put a
stop to incidence leading to rints.
The Govt. had wide powers under
the Act. We were at pains to use
these powers with great care and
caution.” :

When the RSS wag declared illegal
under this Act, he says:

“The purpose of the steps taken
wu- to prevent the incitement of
communal passions and the spread-
ing of false rumours.”
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[Shri Hitendra Desai—contd. ]

‘What the guide was doing He was
merely narrating what the Prime
Minister has said in his autobiography.
1 do not think it will be possible for
anyone {o re-write the assassination
history of Mahatma Gandhi.

In reply to my Unstarred Question
on ;4th November, it has been clearly
stated that on Sth October, 1977, a
visitor tc the Gandhi Smriti who is
reporied to be an RSS worker—Shri
Mahzjan was the RSS worker—pro-
tested and exchanged hot words with
the Guide, Shri Damodaran Nayar
when the latter described the
assassin of Mahatma Gandhi as
Nathuram Godse, an RSS worker.
‘This is what the Guide has said. If
he was in the wrong, he should have
been called ang told the true facts.
But instead of protecting him, 5 trans-
fer order was given on 4th of Novem-
ber—sa copy of which [ have got with
me—and he was posted in the Library.
What was< his fault?

Apart from this, even on 3lst of
Octaber, a much worse incident took
place when 40 students from Gujarat
who were members of RSS, went
there. Four buses were there, If
‘they really wanted to pay homage, zll
should have gone there. But a few
of them went there and the rest of
them were sitting in the buses, and
confronted the Guide; "“Why do you
say like this?”. Therefore, merely be-
cause a few persons protest against
the historical fact about the assessin.
ation of Mahatma Gandhi, is it pro-
per for a Gandhian like the Home
Minister to say that Shri Damodaran
Nayer should have stopped at that.
I woulg have certainly expected the
Home Minister to come out and say,
“It is a historical fact. The guide was
quite right in saying that; it was
within his duties and what he said
was correct and, therefore, he should
have been  protected.” It is not for
the first time that the guide has said
this; it is not for the first time even
in the l¢st six months. He has heen
saying it right from the beginning.

NOVEMBER 17, 1899

on Gandhi Smriti
Guide (CA)

Iet us not forget that, after all,
Gandhi Smriti jg 3 national memorial
to Mahatma Gandhi. I have gone
there several times. The moment we
enter that premises, there is a plaque
there. Shall | read what is written
in that plate? 1t is written:

“This national memorial honours
the virtues of truth, non-violence,
unity and equality. The hallowed
huuse which treasures many cherish-
od memories of the last dayg cf
Mahatma Gandhi now forms a part
of our rich national heritage. The
walls of the building reverberate
with his massage, ‘Ail men are
brothers’. Gandhiji's life and tea-
chirgs have left an indelible mark
on human history and the purpose
of preserving the memorial is to
foster and propagate his ideals.”

This 15 the task for which Gandhi
Smriti has been established.

It is not quite correct to say that
the Government has nothing 10 do
with Gandhi Smriti. In fact, Gandhi
Smriti comes under the Works and
Housing Ministry, I understand, the
Prime Minister is the President of that
Smriti: the Works and Housing Minis-
ter is the Vice-President of that Smriti
and the Joint Secretary of the Works
and Housing Ministry is the ex-offi-
cio Secretary of that Smriti. In fact,
I put this Question to the Works znd
Housing Minister. It is not merely a
question of law and order. It is a
question of the failure of the Minis-
try to safeguard Gandhi Smriti which
is really a national memorial to
Mahaimg Gandhi revered throughout
the country by all Indians.

I am glad to say that even those
who were opposed once to Maha‘ma
Gandhi and those who were opposed
to his ideals and philosophy have at
least now, after the elections, taken
the oath at the Rajghat. I would ex-
pect themn ang I woulg still expect the
Home Minister to come forward and
say that Gandhi Smriti will be pro-
tected, that ideals and principles fol-



281 Reported Assault KARTIKA 26, 1899 (SAKA)

lowed by Mahatma Gandhi will be re-
vered an,; respected and that history
will pot be attempted to be re-written.

st aow fag @ Soremw W,
# 7 gaAar av fF 3 mi 57 Serar
w7 frar 4r, 39 & I A=Ay
fgg 3 Y F A= F1 I FH AR
arm, dffw ®9a ¥ WA aw
FEAT & | 97 & FEAT ¢ TR oww
T [T FAAAT qET F W geEr
I FE WifE I 2 HFET
HETEHT et oAy 9 39 F 93-
fagi m ssr AN san @i 21 &
mT F Afd wEAT gEE #1 aT
femre s g 6 o O & v
@ AT A FHT W qESEr A0 A
U1, FE I sfefaama-den
F FAA FA A FEwEE §
F w7 off 29 F oo ¥ FiT A8 F—
T AR § feem mwar g0 ww
foa % 7 717 §, 77 1 7w A
ZHA &9 T5 8, A &7 a9 e
3T A, TG WA, qE TS I @Y

8, 3 s Al

stamfag: Fagammarg s
WX WX FATT FT AT gL, ar g
fer e = ¥ A R, o e &
fF mfa & ad gt 1 o) &1 S
M F faar wng O a8 grew A 9w
|

¥ wd FT @ AT-3A%FT FEATE
fe T matdT ard @, wifE STew
fafret 30 & dfwde § o fafed
FTEAT KB Iq A AFAE =™
1 waqT g€ FEF ¥ o) F
aigedozr g fafrer o sfedw

on Gandhi Smriti 28

Guide (CA)
FAT F, IME FIE FT T @91 @AHZ
Jardl &, T avE ¥ A ag o wEEaE
FT 7791 g1 7E, HfFT 98 ™ &, =H
ST § 99 1 TEGAAC FT qe9T @G
F2T T EFAT 3R 399 TgY ATE
g1 A 0w ¥ oo ofe A
st =fefe @ 77 weAgz Y g A
FE AT AFAT |

sl qWT WS ;10 I w0 et
W # AR &, A A9 WA @A
TEr WY F1 wetafrege §, deE

This is a wonderful understanding.

SHRT SAUGATA ROY: He is giving
his own interpretation of the Consti-
tution.

MR. DEPUTY-SPEAKER: Everybody
is entitle; to give his own interpreta-
tion. You are also entitled to give
your own interpretation. Please lis-

ten to him.

st 97w &g ©  SMad &1 awreT
Tz g Wammladgd) fwaed
g @R AW R, T wmfa ¥
g1 W oar | sAfau W s &
T A @ A ot s wfa & g
a% 99 W FEAge g @ gr
ST SR F1 g7 fee & A
ﬁ'ﬂ@'l“'(m)"'

AT 2ErE @y @ aw g
w& & f5 ey W o Mg &
fau frdeed | swfiagsareg s
& ST<e THo THo ¥ AL W, ‘ar
e 3 F g o= g, st waww
g ¢ v fow == o gam +,
IT THTR W0 THo THo ¥ A7 AL AH
g firc wﬁmﬁwiﬁa
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[ = fag]

fran & o ey o= 1 g% T 3
o 21, AR 7 ¥R ¥ ag T fam
a1 5 & 91 mee THo THo FT FFT
71 fee aga feal § & wo wwe o
B 9% § W " & fgg wgwn
FTWACE | EFRE A a T Fow
a1 & fow o 3w X 7 fFam o,
¥g WTo THo THo FT WG gl a1
oR fog wgmwr @1 W= AT 1 W@
M @ geE g

SHRI VASANT SATHE: Please
-quote where the High Court has said
‘that when you say that he left RSS.
Otherwise accept that.

SHRI CHARAN SINGH: The High
«Court said:

“Nathu Ram Godse is the editor
of a newspaper. He was born ia a
devotional brahmin family of the
Bombay Presidency. He worked for
several years in RSS and subse-
quently joined the Hindu Maha-
sabba of which Mr. Sawarker was
the President. (Interrupdions),

SHRI VASANT SATHE: Accept
-thig if you have some honesty in you.
Accept that this is not what the High
Court says. (Interruptions).

SHRI C. M. STEFHEN; Unless you
say that a person could not be a mem-
.pber of the RSS and the Hindy Maha-
isabha together, a mere statement that
“he joined the Hi;duy Mahasabha can-
not obviously mean that he left RSS.
(Interruptions),

JHRI VASANT SATHE: At Jeast
te you have been proved untrue
twmng. (Interruptions). At least
e you have been proved false,
terruprions).
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ot afag: & agswir s
a7 f& T8 1@ S HG GEHRA | o,
Tl T S o T € 48 g
1 3« SwaE Saam fEn
T AT, 39 A Sgi4 ag g 97

“l have worked for several years
in RSS and subsequently joineg the
Hidu wWahasabha”

(Interruptions)

SHRI V'AYALAR RAVI (Chirayin-
kil): It is a goonda organisation.
(Interruptions)

SHRI VASANT SATHE: He also
does nat say that he left. You have

doubly proved wrong. (Interrup-
tions).

SHRI SAUGATA ROY: His logic is
unfowided. (Interruptions),

SHRI VABANT SATHE: Unless you
positively say that he left, unless you
have quoteq him wrongly....
(Interruptions). He iz misleading the
House, misleading you by telling the
falsehood. (Interruptions). Let him
admit,

=t wew fag : & gy 99
FETIR AT T IR FATE W AH
& wot o =g § B fore o gt
FEW W ggaT 9, I FAG §W@R
R WX FAF ¥ I FT I |WH
o7 6 78 ¥ 5170 THo QHo FT TR |
WY MTe THe THo ¥ WWl W
frowe fear w1 SfET gFwa ®
qRd T Ao 9 g i Ao e
% tré(ifsm:oqqo El_'ﬂ'omgrq'qgf
qTi 12 JATE, A 1949 F1 ) T
w1 Far e sud g & afge gt
T W I 12 fom o 7o gwe
THe ¥ a@¥ ¥, dred 4, HifqUey
q, 77 @t fgrf v A oA
(e7awm) s WIOR TE AOF A
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@ at e s ¥ Tl e
qE | WY FEE-T-FIH 9 A @
¥ o (emgmw ). ..

MR. DEPUTY-SPEAKER: Order,
please. If anybody gets up and shouts,
it is not i‘0ing to help anybody. Please
hold your patience. Wg have had
enough of this noise. It is uot going
to help inybody. Let the Minister
-continue.

ot Tew fog : Iwmemw wEREm,
# ag o s5T ¥ & fau du g
fo st < ar A7 frdt #) o7 gurd
o #  wiT el oY SuEE #
7 o g 2 f ag weg T w7
¥ | ugt 7% 5 felt ) gt I
s gwava g IFT ow
T AT AT W T Ay g
ag wrAT T i I feafa qav )
qE UF O F wAATQ § W AR
WY TAAHE ¥ HEAT FEF EY 1 TH
AW I g TF AT AG g WK
Tafae 7@ § % 7930 %1 ag o T
T ¥ W gEY A gaw fevges
a7 faarag wa € 1 & ag W
¥ f fFoF amEe iR &
T S Ig gF e g1 AfEA
& FEU ® T @A g1 AT IS A
T T FL I WwfEC 1 7 Al
TF wenm & sHard § afea 9 zw
T ® wfgat s § | wuw A
} awmmEy, WX gAY T AW |
SETH W&, AT AT ¥ AR I
FHAE™ET AT W T @ "W )

o9 waArT qg ¢ o (N aEde
Ft 7 Fewifafafefe &, @@« =%
aFdr @ 7 oF wegET A g
2 WX T gem-erE g| e @
g gt & afew gfem S
AN TE F § @i Tam-
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foraw o & 1 T FTATTEe ATHw
grar, ®1§ Mfaw ATe g, 82 g7
T & gferE 1 %S a=ar a7 F ag
I @ ¥ AEm w7 A g
AT T FA TT TR FT KA
a7 WX W gH Ife| Al & qEe-
qed TGT S Al qg AT 7T FFA
a7 1

15.23 hrs.

COMMIT'[EE ON PAPERS LAID ON
THE TABLE :

(i) MINUTES

SHRI KANWAR LAL GUPTA
(Delhi Sadar): I beg to lay on the
Table Minutes of the sittings of the
Committee o Papers Laid on the
Table held on 27th November and 30th
December, 1976 and 1st September,
19177.

(ii) FirsT REPORT

SHR] KANWAR LAL GUPTA: 1
beg to present the First Report of the
Committee on Papers Laid on the
Table.

PUBLIC ACCOUNTS COMMITTEE
SIXTEENTH REPORT

SHRI C. M. STEPHEN (Idukki): I
beg to p-esent the Sixteenthr Report
of the Public Accounts Cemmittee ou
paragraph 32 relating to 5th Interna-
tional Film Festival included in the
Report of the Comptroller and Auditor
General of India for the year 1974-75,
Union Government (Civil).

RAILWAY COVENTION COMMIT-
TEE

FIrRsT REPORT
SHRI P K, DEO (Kalahandi): I beg
to present the First Repori of the
Railway Conventio, Committee on
‘Rate of Dividengd for 1977-76 and
1978-79 and other Ancillary Matters’,

—
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COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS
OF THE HOUSE

THIEp REPORT

DR. BAPU KALDATY (Auranga-
bad): I beg to preseut the Third Re-
port of the Committee on Absence of
Members from the sittings of the
House,

—

15.25 hrs.

BUSINESS ADVISORY COMMITTEE
S1xTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA):

I beg to move: .

“That this House do 2gres with
the Sixth Report of the Business

Advisory Committee presented to
+ the House on the 16th November,

1977, with the corrigendum which

has been circulated.”

SHRI P, K. DEO:; Sir, I woulqd like
to submit in this regard that the time
allotteq for discussion o4 floods is only
two hours. The damage done by floods
has bgen colossal. I most raspectfully
submit that at least six hourz should
be allotted for this purpose,

MR. DEPUTY-SPEAKER: The
question is:

“Thaat this House do agree with
the Sixth Report of the Business
Advisory Committee presenteq to
the House on the 16th November,
1977, with the corrigendum which
hag been circulated.”

The motion wqg adapted.

1527 hrs.
MATTERS UNDER RULE 377

(i) STATEMENTg MADE BY THE CENTRAL
MINISTERs ABOUT CHIEF MINISTER
oF TamIL Napu

SHRI 0. V., ALAGESAN (Arke-
nam): 8'r, you will agree that the
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Centre-State relationship is a delicate-
ly balanced one and nothing should
be done to disturb it. This is more
so when the ruliug Party in a State
is different from the ruling Party at
the Centre. Responsible Central Min-
isters should bear this in mind
when they visit States and should not -
speak as though the State Govern-
ments are Departmenty administered
by them. Nor should they feel free
to give unasked-for advice.

The Janata Party, in their election
manifesto, proclaimed they would up-
hold the principle of Federalism if
they were returned to power. It
would be better if the Janata Ministers
keep this assurance in mind and do
not do anything to undermine the
federal set-up in this country.

Now, Sir, when there wag a delicate
law ang order situatipn prevailing in
Tamilnadu, the Hon. Minister for
‘Health ang Family Welfare who visit-
ed the State at that time said some-
thing which would rather aggravate
the situation ang not soothen it. It is
very unfortunate that he should have
said so. In connection with the visit of
Mrs. Indira Gandhi to Tamilnadu, the
DMK Party wanted to have a peace-
ful Black-flag demonstration. They
said it would be perfectly peaceful and
the Anna DMK Government therefore,
in perfect good faith and believing
the words of the DMK Leaders, per-
mitted this demonstration to be held
in Madurai, Tiruchirapalli and Madras.
Now, on the very first day, when Mrs.
Gandhi visiteq Madurai, the demons-
tration was anything but non-violent.
It turned very violent and there was
a murderous attack on the procession-
ists and, in the words of the Chief
Minister of Tamilnadu, it was lucky
that Mrs. Gandhj escaped with her
life, 1t was a murderous attack pre-
planned ang aimed at Mrs. Gandhi
and her followers. Whua this hap-
pened, the Tamilnadu Government
revoked the permission given to the
demonstrators because it was proved
beyond doubt that they never intend-
ed to remain peaceful, and prohibi-
tory orders were imposed in other
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places which Mrs, Gandhi was to visit,
namely Madras city and also Kanchi-
puram. At this juncture or soon after,
the Hon. Minister for Health and
Family Welfare goes there and this is
what he says, according to the Press:

‘Shri Raj Narain took strong ex.
ception to the Tamilnadu Chief
Minister Mr. M, G. Ramachandran
calling on the former Prime Minis-
ter Mrs. Indira Gandhi during her
visit here last week’.

‘He told newsmen at the airport
that by meeting Mrs. Gandhi, Mr.
M. G. Ramachandran has lowered
his ‘prestige.  The Shalr Commission
was going into variougs charges.
“Does he bow down before corrup-
tion?" he asked.

“She is no longer the Prime
Minister but only an ordinary citi-
zen. Does the Chief Minister ordi-
narily go and see an ordinary per-
son?”

This was what he said, according to
what wag reported. I did not think
that Shri Raj Narain, who is a follo-
wer of late Dr. Lohia and who is an
arch socialist, would mouth this opi-
nion that when a man becomes a
Minister he shoulg not go and see an
ordinary person.  Shrimati Indira
Gandhi has ceasedq to be the Prime
Minister and is now an ordinary per-
son and the Chief Minister shoulg see
only persons who are occupying high
Ppositions, This is what he said. When
dig Central Ministers assume respon-
sibility to regulate the ordinary visits
~f “hi-f Ministers in the States? Are
they incharge of fixing interviews for
the Chief Ministers of various States?
It is very strange that this gentleman,
a very responsible Central Minister,
should go and say that the Chief
Minister shoulq not see ordinary per-
sons. He says and it was reporteq in
the press:

“He bhad come to know that pro-
hibitory orders had been promul-
gated in Madras, following violent

2416 LS—1I10.

Rule 377 290

incidents at Meduraj at Mrs,
Gandhi's instance.”

He said:

“I am told that she hag phoned
him (Shri M. G. Ramachandran)
and the Chief Minister acted on her
suggestion.” ’

Is it fair on the part of a responsible
Central Minister to insinuate, to tell
the public that here is a Chief Minis-
ter who actg on instructions from
Shrimati Indira Gandhi. What evid-
ence did he have in his possession
to make this statement? How does
he make this allegation? I want you
to consider whether this is not a
direct interference in the affairs of
the State jn the matter of law and
order which is an exclusive subject
within the jurisdiction of the State
Governments. If this is the way the
Central Ministers are going ‘0 behave?
One should give serinus thought, this
House should give very serious
thought and the Government headed
by Shri Morarji Desai should give
very serious thought to this. The hon.
Chief Minister of Tamil Nadu has
refuteq this statement. He saig that
the Central Ministers should not come
and make statements like this in the
States without verification of facts,
He has put it in a very respectable
and polite manner, ‘He hag also
denied the allegation that Shri Raj
Narain made that the demonstrations
were banned at the instance of
Shrimati Indira Gandhi.

The Chief Minister of Tamil Nadu
has written, I am told,—I do not know
whether it is correct or noi—to the
Prime Minister here that he should
put some restraint on the Central
Ministers in the matter of making
statements without verification of
facts.

Another Central Minister, a very
responsible person, the Minister for
Industry went there after that. As a
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[Shri O, V. Alagesan]

result of all these turbulent activi-
ties, violent demonstrations, arson
and loot, and after railway property,
public and government property worth
lakhsy wag destroyed by the demons-
trators, the State Government, which
is incharge of the law and order, took
some action. ... (Interruptions),

@t wwdw : (¥afar ) s
Iareme off, # a1 37 feAl S #
q1; T & AW ¥ I fawrs w79
‘T, wfew @ge ¥ SR A, FUE
& Wl A, A I S IRl &
oW e € g wedw fean o

MR. DEPUTY-SPEAKER: Shri
Ugresen, if you had not interrupted
Shri Alagesan, other Members would
not have stood up.

SHRI O. V. ALAGESAN: Again I
appeal to you that I should not be-
come the victim of these interrup-
tions. ..

MR. DEPUTY-SPEAKER: Some
members want to have the cake and
eat it too. It is not possible. If you
interrupt another member, he will
take more time and there is no point
in complaining that he takes a long
time. Please don't interrupt him. I
have given him 5 minutes. Let him
have his say and be done with it.

SHRI O. V. ALAGESAN: After all
these violent incidents, the State Gov-
ernment took some steps. They got
Shri Karunanidhi and others arrested
and this Central Minister for Industry
goes there and criticises the State
Government for having arrested fhose
leaders. He may be paying a debt of
gratitude to Shri Karunanidhi
because he gave him refuge at a time
when he wanted jt the most. But
that is a private affair. He cannot
interfere in the affairs of the State
Government in the matter of law and
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order. In order to protect the situa-
tion and prevent further violent hap.
penings in the State when the State
Government goes and takes certain
steps ang that too, in accordance with
the law, I would like to know under
what authority ang under what arti-
cle of the Constitution the Central
Minister goes and says that this
should not have been done. This is
a very serious matter, The conduct of
the two Central Ministers is highly
unconstitutional, illegal and highly
reprehensible ang mnot conceived in
in the interests of the people of the
State.

So 1 would like to appeal to the
Prime Minister, Shri Morarji Desai
that he should properly discipline his
Ministers angd see that such things are
not repeated in future.

(ii) WORKING OF GRINDLAYS BaNk LTD.

SHRI SOMNATH CHATTERJEE
(Jadavpur): I rise to bring to the
notice of this House a matter of great
importance under Rule 377.

For some time past, the Grindlays
Bank Ltd. which is a foreign bank
operating in India under the licence
of the Reserve Bank of India has been
indulging in activities which are con-
trary to public interest. In recent
times it has been acting in definance
of the code of ethics and the rules of
conduct of Banks and also of the
wishes of the Reserve Bank of India.
This Bank arbitrarily raised the mini-
mum amount of deposits in Savings
Bank accounts and fixed deposit
accounts as a result whereof common
people and depositors of small amounts
are not allowed to maintain any
account with the Bank. The bank is
denying all facilities to small deposi-
tors. Their attempt is to make more
profits by allowing only big accounts
to be operated and it is acting as finan-
cial advisers of big business and
monopoly  houses, 'both Indian and
foreign,

Very recently, the bank has taken 3
most arbitrary decision to shift uni-



203 20th, 21st, etc.

laterally the accounts from ane
Branch to another without the con-
sent of the account-holders which will
result not only in great inconvenience
to the account-holders but is a prae-
tice unheard of in the banking busi-
ness. This has created justifiably a
serious resentment among the deposi-
tors. They have formed an associa-
tion and are carrying on an agitation
there.

In the Grindlays Bank for the lssi
2-3 years no vacancies have been fil-
led up. As a result the strength of the
employees has come down by about
120. It is apprehended that within the
next few years the present strength
of the staff will be reduced to half.
By restricting their activities with big
business and big account-holders only,
the job potential in the Bank has
been substantially reduced and the
future of the present employees bas
become uncertain. -

So, it is urgently necessary for the
Reserve Bank of India to intervene 1n
the matter. Under Section 35A of the
Banking Regulation Act the Reserve
Bank of India can issue directions to
all banks inchrling T18iEn banks and
unless the Reserve Bank moves in the
matter and the central governmen:
takes action, not only this agitation
will go on and account-holders are
being arbitrarily asked to go from one
branch to another and employees are
being transferred from one place to
another without any consultation and
the staff pattern is being altered. This
is creating great difficulty and resent-
ment among the account-holders and
employees and demonstrations are go-~
ing on. I request the hon. Labour
Minister who is present in the House.
We have met the Finance Minister
also and it seéms no action is being
taken, It is high fime that somé action
it taken in the matter. Particularly I
request the Labour Minister who is
here to look into the matter.

15.40 hrs.

MOTION RE. TWENTYETH, TWEN-
TY-FIRST AND TWENTY-SECOND
REPORTS OF THE COMMISSIONER

KARTIKA 26, 1899 (SAKA)

Reports of Commr. 294
for SC & ST etc.

FOR SCHEDULED CASTES AND
SCHEDULED TRIBES
AND
DISCUSSION ON EMPLOYMENT OF
SCHEDULED CASTES AND SCHE-
DULED TRIBES IN SERVICES
AGAINST RESERVED QUOTA- Contd.
MR. DEPUTY-SPEAKER: Now, we
take up the Motion moved by Prof.
Madhu Dandavate.
Shri Kacharulal
continue his speech.

St wE AT FATAN FA (I ¢
v wgiy, 7y wggfea snfy Wi
wgtva mfersfac & ww #t
o raafsa @ « Fadauw
gl I FT WY §Y ST BT WOE
T WEAE FasmmRw A 60
wfawa et § a¥ gu gfom W)
wifzart § /1 o 3T A AT g
% ag wor a@ ¥ ) Frataw & =
g5 AT g | A g 59 &1
REW a8 g ¥ fF g
a7 78 o w1 ag fwar

Hemraj Jain to

15.41 hrs.
[SHR1 M. SATYANARAYAN Ra0 in the
Chair]
¥ qqsy & SRl a4y AT Avgar
g, Wl agr g W Al LB g
I fowd wTovr ¥ A7 =6 a1 w7 S
foar a1 % wra § 70 ave @ Ay
7Egx & W F ghoo wfeandt €1
fredr ave ag o fEY 9T FT |/MAT
W@ ST A9 el oA
T HY A IART F FH FH IR
fag #1¢ o o g 31 I
AN FEFWMH T EHF T I =
wrgarw g1 Sréy v e
& @i § WX & wEa & |19 A W%
70 @@ AW F AT F a9 G @
g1 TR ARy Ius fag It

Frf TR @ A @Y
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[t e wrer ot )

it qfdw g sfeanfai
w1 af v N oo g § 9 OF
R AR we WY T FT B HEH
tw femdam affag @y 1 I
R i eyt & o 3 o
A F A-GAT A G AV T
g fom wiafet & Qe
[ Al g A e g s e
i ¥ 3w v w1 oo g & 9%
aff To G A qAF AT B
T s adw @ E
wiEl ¥ e € Ay & s S gfew
wifearly et H 9% § Sewr qdr
g & B forg @ e @
A ¥ miws agt @ ww A A2
FLRE ! TR AT R_W § 7
AT AT F, ghor Wi mfearfasy
1A FW ferar § T 93w A §
oTeg o ATTLANT F aTH ¥ IaH
I FT AT W@ § 7g &0 I T OF
2 MW MR AT A IR
FwiFw A o1 @ W TR
oW F g ot TN FE Faw-
afe 7@ gf & Wik O aTER A
frew =l ¥ 97 A1 @ e
#E 1 T T EER W I AR
W W g fFosw et w1 oS
g s afas dmrfasr ? @ &
faq s FiE S\ IR W
q AT |

srwr & &7 2|7 ATgAT §, TEw W
] g, @ Wi & faw dw F
G TF FEF § i gaTR AT et &
TELF 9§ OF Frea gran § ow A
TR 25 ®YL WEAT & 1 W #
ar & gwr fom, | @ A sy
& g @6l v 0 T@ F qT° 25
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®% I qaeag & faww § A
qrearg ¥ faacor &1 e s g7 F )
@ wE ¥ 39 F aearg e 7
wa% fau g &1 @Y T FRAR
qEdle & FeFareT o wEW 1 @A
AT I & JATATERN, T w9 IWHF
39 ¥ &< €1 ST, 70 Y g I IEHY
40 ®7% fqdT | g swaedr gL
foq ses mfammadrgf g @«
Fleardd § dl 1§ AW 4T A7 T
FT ATTHT FTH TE F @I, 99 Hraar
gFomsm s RE ' 9% @@ 59
SHTX HT HIGI WG FT FART &
W AT IR AT W A

g1

st gamR gfce ot sfeamey a1
& 97 & faw ot araw AT glaa &
st wifgd 9w 9T gEEl g X
goed fFar S a4 § R &
T & q12 WY I TR FIE T4, FIE 72,
g Srqorr ot a% T gE & 1 T
frr s gy R g fe s o=
T2 A 2 A Afa sre 5w 9T favim
A FEr gg W AT A" AW A
AT TTT Y § W qG SATAT WIF
& &Y FYE GCET TAF TIHA 99 AT
TR

# ag qgar awgar g 5 ghom
afzafeat & fog foem s Al
Fou wigsrd frga § § Sewsa 39
¥ gewa § | A9, 9i%7, 3R, A,
fasr ot IA% 99 wiEHd aq gy
g1 R oot s A @ g
A& AT Y TE qHT A FAT F o
F wft gy frdzw w@T I
ety g afesd &
I HAE | I A AAvw afaay
N AFCITR W A | W
e waa fag fodm § s
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I W= I grg afe
gaa Wiy 7 Awfal F feg o
® & (gmw A adt e
g\ @ @@ ¥ | AW
T &) # Ewdlk 9T awRd
FEAT ATEAT § W AW qAT FY AT
o 9 g oae g, 49
Fm & faw wae weer Aifg gt
HOATE §1 IAH  TTT FEA HoAT |
qgt 9w o SFL yAT AT &,
qEm seEm AR gt g
WA @R X Afed Faw A
o5 dr aga as1  faewe g wFar
2 swIEIWM A AL G T F
ATz @ FE-AET HIE U FT A3
¥\ @ va aun fratae-da § o
$ @ g @ oqed § oA g
@ gw sy § wfa e e
g it gt ¥ g @ A
FAATE TET AT @l & AT EH TG ATHC
IAH! qAT @H | AT JEE H=NA
§ gfoam Wi wfaam! s @ € 1
agt o Tl w1 w1 fowr A Y
STE-BIE gfydl #1 T A T
AT FTFE FIH AT AL E | W
g Fm oo & fauw aw wW &1
ITFT TF wqAT AT FY Fowgd ofr TG
faa & €

w7 agt q¢ fag A4 7= A
Fara wdarf@l & fag agmg w49
Fr =g w5t fae 9T == 50
FOT TG aag gl | AiEa § gt
g for 37 Ji &Y B wgarE war [
foasr v A UF ' @ AT AG)
frr @ A z@ TFR N AAA-
fraar 59 30 & T@ o afe
& g § e e 5 90 ot ¥ oy
frar ifsg wifs wre w8 g7 2w
o ga faex 1 TH 70y 45F 0
A Say B o o a¥Ar 0 W
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wEE AT T T A 9w af g,
2 FT IAT AT @Y & WX gL O
T T a0w < erg gE #

ghom sk snfeafagt & am %
FATT TA T I T4 T &
frost o< F = g &1 0w 3T
sdarqr, ¥qwrag it qarg v saaT
FaT e fawar 1 dwe ¥ @@ Afawe
T T AEF ¥ Fadwt A fearar
T AfET 90 wfawe S w1 aver 7
foer 1+ wro @ @ W W oww
T ATEAEERAT T & A IAH 9T
|1 TTY FT FAL 1 a9 A IAH) G
g frmar @1 & sar WA g
@ gy H A @Ry swarafa
woarE § 7 Y SN 9g Wee daw
W F F1 A F@ 4 I+ da
o &1 a@FR ¥ F9 a1 sw=w G
§? *%7 @ wegfa 1 fawa fear @
gomd & g dar e 738 7 g
AZA FT A1 &Y 3T @ & Al s oA
wrdl § I, A |G 5 gt ) gra@
qga & SaTeT @Y g

fom gt 3 atg o e e
2 3% greg ¥ Y T qgfy gere
wg &, & S wmga g # alg aw
foeg s i & ? qodt g ®
g A9 F§ FT A9 q1g groow] &1 &Y
St aret giaamt s agfagat
sfqeme AT 1 17 W wY gurdy
qEf & weme = Qo & anfr =
o Yo 1L ATEE, TUT LT TUTT
He St ¥ fadx & &7 I @

‘o f5 STE a7 gfaend seT & S
wfen afFT A ¥ aR W9 qEET
X @, I AW A AT T A

W& T A R {7 Iuw wf oforw

e & marae mt fy

qf aE & ? W IEE g afvady
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[ s=e @ g §ia)

w2 faar @Y« gy ofcfiefy aaw
T, IFWAN G MC? W U faw
# ITHT AFW @Qq T ! @l
# arge e oo gz fadw ove fear
ST =nfgga

ar wiEl § gieEl 1 v T
9T WATE I WY ATH FE AT G )
FFT wEAR W FAR qEE F
HEAw  F TWOT FT qr g Afw
T ST F T F7 IF A1 g4 w0 F
I%F arq few qg 71 fewEre fean
AW F 1 FIIIW IR 9T g @Y
T ! SRR zm A g ¥ @
qE AW T E 1 & owrem &war g
T 7€ wow wuAT oy Afg & g

St gequr sfasre o e feeme -

AT T FEn W IEs
Froifeaa o #3311 g A 77 I
§ AT @ gErE FET g |

wfewmr wgreg, wgfa arfaa @i
seniodl ¥ sEfaa ot fodfe g5
¥ qw &t o §, 99 9X "W 4@ HeA
faa o 9 w1 WA "W
far &, w & ¥ & oo+t gfew
gqark T g |

W@ H AW E W qw @
TE T AT g3 WK foRt w
N W HEA AW E, ™ o< fawx
weT ¥ wgw e gf, Afew sw s www
q& 7 & W | gw /X FE A
foar fx 2w AWl &Y S99 w1 W
fox, afer off fw o, wfa
@ ufeqww ¥ @ TqH # [T W7}
g ge sy @ ¥ froa &
YTEGFE  STRA WY WAGEE IIGH *
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RSl F I W T A aww @y
? % SqfEa ar amareRw gew § v
WAT & | 99 FUT qIATE a9 9y
#t aga g St &, Y 9 w7ET W4T
T g, AT UHAT OF I 97 @
g1 oMY, & a@ ¥ w9 9 mrar av
TF 92T 989 g It | W | w7
St I T gw Wy wfeE
foar g -% wiveg & fry PR ¥
figsr s71r wmar g-wm W e
o & v, sAgfed i Wk
SFATtaat #1 #5997 WA, ar qrer
|7 I A FT &AW W@ 29 a@ w7
AT FT UAg T &Y, I aE FT
FEEL T 94 93 | F FEC &
fordrere @it & faga wear smar g
f& 3 favesx @ am #1 @9 @,
Fifw F s & f5 s ST aRw1C
& afa gfoml & 597 $1 AFT 0w qaTC
A AT 1 T QR W ¥ A T
2 f5 a8 1€ qamadt que & fuwe
FFR A O e gfeewro ol
F gfy war, I AT TLFR A
gare A FT arf & 1 qEr IRy
ot 7 7 9T &, AR framw ¢
g SEW #er 9 WX AT Sy
TER @ "R AT 40 7 dar
AT I FT AW FHT arfE
gt o RAfem = & St &7
favare ag st FT % 1

wigsar weey, w@§ 3w
wiwa woq &, § o s{w § @ro
& 1952 ¥ %< W a% § de@r
At §- o froy o o owfa & far
awfy §, T} uofos ghewr &
I TBIX ¥ T FAYWARE #T 72w
*@ & worw fey 77 Sfew gufar
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R F e daatr @ @,
9 §UA ¥ T W .99 miew Ifer ¥
9g FIA FT FIA FEr 0, av g gfe
sl ¥ @ @ fs ww o gwme qife,
wift aqrferd, @ oifwd, a8 w9 Ag
g1 T f& o arfay, o ofad
ar gy IR wE FT AT 1 F
#m o & @l wnfagl & T qo
F §, IT AT W AT ¥ FAT AT
Fiferw & St 2 | g FTr & e 4E
an fred dw el § qEE @ #%
LI B

T aw & w9 foer & ad-
ug w2 & 7 foer <@ wwe & &0 &1
fast 1 ot wyw famr wan, aster
i frare o & ody | afew Fug &
frass som wgm-sw @1 1947
aT 1948 ¥ TH fa¥ 9 T® g
X FIF1 7 wgar ww fF4n, 10~15
T & q12 97 & 957 F AA0E AR G°e
IqE a7 | {CZ WK 9E qqUE G F
T F Qo Ao &ro THo, T o T o Ao
R 3ol I= foen & fad o a0 &
« fe aTe & S, wgtwE & s
T 0% AE @%q 4 | ot ¥9 o A @
sqEear Tt # wf fow ¥ g guEeA
I & fow a% | wfag & W
¥R ¥ Az o7 w5 @
1 /oA gftewy ¥ grgr &1 9k &aw
o wifgy WK g T & ey
7 @it & faw weww g wifEg 1
& agyor ST B gAE [T wwar §
f& v 4 sax AW ¥ T& w9,
ar Il A s wET & feg o &Y #ro
qwo wid & fa¥ foodww fear | ag@
3 A% fodwm o @67 TR
qEX 1@ 1 12 TR WWHAT Y IF
F T 18 TR fwduT o faar
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W aaF ¥ I T o uwo e
T & fog W 9 e ar fe fead
TizT & fau st wifes wgEar
41 1 # gda g ¥ a8 wiET
AT ATZ VI F7ar g 5 ag oY =@
ait ¥ wafgwlw gfeesor soamat
I T4T & AT 5@ g &
sfaw & afas a1 fafe gf i fofaa
g #x 3ufa w31 3w & o 78 aE Y
99T F01, a8 ¥ 3@ AT & fAaa

FET AT |

T, wfew s difes &
&1 0T o FAGT &, ¢ I8 qTeg
W TRgEa A awEr, MmAE
HIT TR I T&T ¥ qEL A9 g,
i =g fF faam &9 & "= @,
T % A a8 Fear § 5 wfea
difeq @y 9% wEm @ W@ R
o 98 g FT T qE AT A
araar @, afeT & ag qear  =mgar §
fF 71 g ¥ 79 I w1 w9 frar
sfax z@ Mg, dfeq sk &3
gro e & fog, fm o a aw 2,
7 &7 § W 7wt §, FE dw a
FTTIL F2¥ 307 forw & o =1 Y
gafg gt & aEww §@R F
ggn qEM f5 W™ a@ ;N ewET
gt Tifge f feawr ofaw, feas
HNT & T & I AW & WY oW
& fow & forg fore &1 @ s
gAY AT | 9w T H T AR
& wrw fof o afag fF § @ o
T e §2 I ATAR ZTEY & oW
g a & g ao STfgd IS w1
o WY W T T S T
afgg | W wIW T dEET, AN
wifgg Wik fes a9 5 F91 I3
wTEN & A uTT ¥ Y@ ST syaear
T wifgg
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[+ T a7 )

UF FaT 7wy qarer foeam a7
fo fafedy damal & it & s=ar
ey § 1 7 AT A & 1 Fafadt et
)t a1 1w B1g ¥ 1 & ag AT qrgar
gRradfr o waad ¥ § o7 &
it #t ot 76 DA E ) &R
fegemr § fas Y & o oo
R MEr ¥ @F § vt 3w
g a==f &t waif et & amat dfw
el #§ I WAt 74 A d 1 gwfag
q 2z Fgw agm 7 37 aE
#F 31 ¥ faq feada giar arfew
& g Qg wgm e S e
FARIM A I L, Iqag A fwew
& gfead ad & a=v OF el ¥ 7t
ST qran | gafae foar #1 @T o
gt wifgw | 97 7% foren T @R O
|1 FF g1, TW FAT F A7 QA THT
FAgiorasa | & s s fF
FANMA TCHT TH AT FT aTH W4T
? fr &frs == ¥ waw & fag
qafaa sfafrfer 33 fadr

vfr gz F IR § ot g7 foiet
¥ fawrfen %t 7€ § 1 9ft sz v
ate W T aYE A Sy 'g
gyTmAr Fifgy | & ag Fgar Tgar g,
gragarg fr@am & el &) g
o fF ey & difeae & O wfw
AT FT qIAAT T AT KT A q9f
wrEfzq # 7§ @ TR TOF 9 & oa
gt 5@ § & aff s wngai, Fafea
w7 @ 3@ § Mg a0 F T6 G
frsft Y 7T I 9T IT FT FowT gAC
a7 | T a4 TN THTA E & a1
JAAT FLEX A F AT IW@ A H
faeper dmrm ot T § | T9T S
2 f 9a gfewior & ot T @
& gt g e WX WY ghomT

e AEA §, ST A WY AT

Trg¥ 2, famar wrgd & A swowTH F
T WY AW F Y AW FIA I
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w3 g 1 S W aF hewn
W R, o R s ag s @
& W Y W7 T A FT 7@ | gwfag
AR T W a6 300 37 AT

T8 A, g B AFr-Ar /1w
St =rfew 1 o AT &Y % e
& wf § F FA FET, qO s A
St &Y w§ § | wgl fawrd & qraw
TN ESR B12 FEIERI B Aigt F
TET gL A &Y G 21 7 7@ faard
FAETE T AR AEAE ) N I
DA ¢FF q47 faet g ga¥ g
afea &1 w20 Tq0 7 & AT v g
FLAFT | 37 FI TR & w9 fg=rs
& |G AT FIT T0fEF | 917 78 g,
agh FT G a9 FX @fg ghaat
T IGTX grr |

¥ 7z Wt fAaza s Igw fF
foet maF ¥ Tag ¥ oY 9 @i
o, 9 §9 ¥, Fmmdfer
AF1 &, aFET 57 4|7 F foar 91 IAF
FR & & Awa g@ara #§, wrfafqge
gEari § 9z W § 5 37 31 wiA
37 Fat #1 amg 37 ¥ fau A=mw
ot 3 E 1 92 B OR muw IW &
FEAFTA T JI-qN, T-AR TFHFE
wfiF AT @Y @ & | WifE F Fl
o1 Ag FL T | F aXF ¥ FgAT
agm f& fa &R & ode A
g & 33 ¥ I FT gEET ¥ I
I wA arfaw F¥ od o o s
9 FF TN § IT § AT TH qAGA
A HT F AT AT FAT A TH A A
forq ¥ fo s wamT s & wrfer
grfm @& ofew & &% ; &t
AT HT IT FT FeAOT g1 AFAE 1

g fref maw ¥ gEw™. 0N
TRt § | Ag TG Wie /AT
st & guz 93w fagw @ ¥ R @
a¥ q# ITor I A w1 wAws Fawr
Fx ofga ¥ I, FAies, Wi
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q2W § WA 7 saeqr #1OIAWT 0
g AN Toq FEIA 4 FqGAY STEeAT
#FgEd 1 frg ST R 1 gwiw
g1 g % =gt 59 A< anfaa s @)
foar g7 | I AW W AT F qAMEY,
aga T 0T SR @ wwg § ¥ Wig
w Y g A @ W
T FgrC a4 & gFAT 1 T -
B sz 3 fed aml & fay aard
iy | g|fag & @<t & wgar qE
fr for & o @F & 97 wFw T8
2, 97 ¥ faq o 3w ¥ wF 9 agaer
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FTLELL

SHRI EDUARDO FALEIRO (Mor-
mugao): Mr. Chairman, Sir, we have
been listening with great interest
and with a sense of distress to the
speeches made by Members from
both sides of the House on the con-
ditions of Harijans, in this country.
Yet full facts have not been given
in the reports presented to the House
by the Commissioner for Scheduled
Castes and Scheduled Tribes. They
do not contain the events which
have taken place after the Janata
Party has taken over. One of the
very senior Cabinet Ministergs said
recently in Chandigarh that the con-
ditions of the Harijans have become
worse after the Janata Party took
over. Only a few members have
dwelt on the atrocities committed on
Harijans who have converted them-
selves from Hinduism to Islam,
Buddhism and Christianity. I want
to make it clear and to put it as
vehemently as possible, that by con-
version, their condition has not im-
proved either socially or economi-
cally. There is no reason whatsoever
as to why there should be discrimina-
tion against these people who are
Harijans among the Harijans, the most
oppressed among the oppressed. Even
the Hindu Harijans do not look at them
with kindness. They look down up
these converts from Hinduism. The
main argument to deny them the
privileges of Scheduled Castes is that
neither the Christian nor the Muslim
nor the Buddhist religion recognises
the caste system and hence the ques-
tion of any of these classes of con-
verts being included among the
Scheduled casteg does not arise.

The first thing I would like to say
is that it is a quite a debatable point
as to whether the Hindu religion
itself recognises the caste system. It
hag been zaid by many authorities
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that the concept of caste is not in-
herent in the Hindu religion. The
caste system is said to be a pheno-
menon. There cannot be any doubt
that there is np caste system recog-
nised by Sikh religion. Yet though
the Sikh religion does not recognise
" the caste system, the weaker sections
of the Sikhs are being protected as
Scheduleg Castes. The neo-buddhists
who are the most progressive and
most dynamic gegment of the Hari-
jans and they converted themselves
to buddhism after the death of their
mentor, Dr. Ambedkar. At that
time, in 1957 or so, they were de-
recognised from the Scheduled Castes
and all the mprivileges were with-
drawn.

I should like to say that we are
living in a country which is basical-
ly and genuinely a secular State.
Though 80 per cent of our popula-
tion consists of Hindus we have a
Constitution with a  truly liberal
attitude towards all the religions.
Yet, this discrimination on the basis
of religion when it comes to Sche-
duled Casteg is a great blot on the
prevasive secular spirit and tenor of
our Constitution, and of our Society
as a whole.

Sir, there is no  reason whatso

ever why the neo-Buddhisty should’

not be granted the privileges which
are available to the other members
of the Scheduled Castes. This is
discrimination, I will say it again
and again. This is a discrimination
on the basis of religion. This is a
diserimination, I will say it again
with my limited knowledge of law,
contravenes Article 15. Apart from
law, I should say this is against the
gecular spirit of the mnation to which
we all equally belong.

The neo-Buddhists had to wage a
very long and grim struggle to get
some benefits in their home State of
Maharashtra. These benefits had been
snatched away from them by the
then Mahareshtra Government when
itg then Chief Minister wwus the one
whom we aere fortunate to have as
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our [Prime Minister today. They
waged a very great struggle and
ultimately they had succeeded in
getting all the benefits that the Maha-
rashtra Government could give them
and now they are recognised as a back-
ward class and all the benefits avail-
able to backward classes are availa-
able to neo-Buddhists in Maharash-
tra.

Now the problem concerning neo-
Buddhists is in the hands of the
Central Government. There are
substantial privileges in the matter
of reservation of jobs available to
Scheduled Caste. Thirty-four ‘per
cent of the Government jobs are
reserved for Scheduled Castes and
the neo-Buddhists deserve a quota in
these jobs. In other words, the entry
into this quota must be available to
them. A couple of months ago a
letter was written by the wveteran
Buddhist leader from Maharashtra,
Mr. Rajbhoj to the hon. Prime
Minister demanding that the facili-
ties which are available to Scheduled
Castes should be available to neo-
Buddhistg also. The Prime Minister
very promptly passed on that letter
to the Home Minister and the matter
is now pending with the Home
Ministry.

The other day we saw some young
men in the public gallery of Lok
Sabha shouting some slogans; such
acts cannot be justified, but then
putting them in jail is not going to
solve any problem. We have to look
at the cause and the cause is deep
frustration. It is utter frustration
and utter despair and this despair is
manifesteq in whatever neo-Buddh-
ists are doing today. If they do not
succeed by persuation, they will be-
lieve that only with force and wvio-
lence they can succeed. What I say
about neo-Buddhists is on the basis of
a principle, the principle that there
ghould never be discrimination
on the basis of religion. And then
I must submit that these benefits
must be extended also to the weaker
sections of the Muslim community
and the Christian community.
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SHR] L. K. DOLEY (Lakhimpur):
gually to Buddhists also?

SHRI EDUARDO FALEIRO: First
nd foremost to the Buddhistg and
hen to the other communities.
{either the Muslim religion nor
“hristianity believe in caste but reli-
dous belief is one thing and practice
is another. Among Muslims there
are some sections which are said to
be superior castes and there are other
sections which constitute the so-
called inferior castes. In Muslim
community, Sheikhs, Pathans,
Mughals and Syeds are some of them
higher castes and they do not have
any social intercourse with the so-
called lower Ccastes. This is the
actual position. About Christianity
no one can say anything better than
I because 1 belong to that commu-
nity. In Goa, Christiang are the
converts from Hinduism and Muslim
religion. We have changed the
religion but we are Indian Christians.
In Goa, there are so called Brahmin
Christians, Kshatriya Christians and
Sudra Christians. This may appear to
be funny to you, but it is true. Brah-
min Christian is a contradiction in
terms, but it is a social reality in Gea,
Mangalore and other places. The divi-
sive forces of caste here in these
areas are stronger than the divisive
Torce of religion.

Even in the temples of God, viz,
churches, till very recently separate
secats were being kept for the so-called
caste Christians and the so-called
Harijan Christians in South India. In
South Iadia, the caste . differences
aniong Christians are as deep and as
etrong as they are in the Hindu so-
ciety, Several leaders of the Chris-
tian community have represented this
-porition to the Government. The mat-
<ter i pending with the Government
-and it is for them to-take a decision
-A8 early as possible.
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The whole House should express its
appreciation for the recent gesture of
the Chief Minister of Tamil Nadu He
has promised to extend all the privi-
leges available to the Hiridu Harijans
to the Christian Harijans also. This
will benefit 11 lakhs of people in that
State. This step must be followed
by the Central Government also. We
are not doing any favour to the wea-
ker sections by making reservations.
They are their right. Those people
were deprived of them for hundreds of
years. When doing this don't discri-
minate on the basis of religion. The
argument sometimes adduced is that
foreign missionaries are helping the
Harijan Christians, and as such they
do not require any help. It is said that
foreign money is coming to help them.
It is not coming. As far as the Portu-
guese were concerned, they could mot
help their own people. They could
only take things from Goa, but not
bring in anything to give to the Goa-
nese.

My plea is this: if you wish to main-
tain the secular character of the coun-
try—which has always been there as
a shining example to the entire world
——all the benefits available to the
Hindu Harijan should be extended first
and foremost to the neo-Buddhists
who are recent converts, and who have
coaverted on g matter of principle and
also to the Harijans professing other
religions. Government seemg to be pay-
ing lip service to the principle of abo-
lition of the caste system. But the
present system is putting a premium
on the maintenance of the caste sys-
tem itself. If a person is a Hindu
Harijan he will get all the benefits;
but if he converts to Christianity or
Neo-Buddhism, all the Tbenefits are
withdrawn immediately. By such acts
you punish those who want to abolish
caste and get away -from it. I omnce
sgain appeal to the conscience of this
House to extend all the benefits avail-
able to the Scheduleq Caste to the
neo-Buddhists before their struggle
becqme -a, violent one as well as to
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the weaker sections of other religious
groups.

PROF. P. G. MAVALANKAR (Ga-
rchinagar): Mr. Chairman, Sir, when
I am participating in the. debate today,
I have a feeling of great distress.and
soizow, because of the fact that dur-
ing these last 30 years of independ-
ence, whether this party js in power
or the other party is in power,
we have not been able to do much in
terirs of concrete measures for remov-
ing this black spot from..our country.
What we have been doing for the last
thirty years is 5 king of patch work.
We did not go down to the deep mala-
dy, the deep root of the problem. Un-
less we tackle the problem at its roots,
I am afraid this patch work will not
go cn for ever, it will not last at all.

The short of indifference to this pro-
blem is in a way reflected in the kind
of debate that .s taking place. Luok
at the motion moved by the Railway
Minister. It talks about the Reports
of the Commissioner for Scheduied
Castes and Scheduled Tribes for the
years 1970-71, 1971-72, 1872-73 and
1973-74. In 1977 we are discussing the
reporis of the Commissioner which are
five years old. Of course, the credit
must go to the Janata Government
that they have at least brought up
for discussion these reports in 1977.
For the last four or five years this
Parliament, unfortunately, had no time
to discuss some of these basic issues
connected with India’s social, econo-
mic and political maladies and we
seeined to be discussing all kinds of
short-lived issues, issues which have
no ieievauce for the present day. Lius
is the tragedy of the situation, and it
is aggravated further that this discus-
sion 1s taking place after four or five
years. It is also truncated, varlly
last session and partly this session.

SHRI L. XK. DOLEY (Lakhimpur):
On u point of clarification. This js a
‘question which is facing us not for
30 years but for the last 300 years or

mcre,
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PROF. P. G. MAVALANKAR: My
hon. friend is taking of 300 years, I
can go back to 3,000 years, because I
am also a student of history. But that
is not relevant. What is relevant is,
after we became independent as one
niation, what have We done to remove
the ‘cast barriers? As'T was telling
¥you, T want to go to the root of the
problem and try ang see how to tac-
kle" the’ - problem effectively and in
time. From that point of view, I want
to address myself to some of the very
fundamental points in the limited time
at my disposal.

First of all, let us take note of the
spate of gtrocities on harijans during
the last seven or eight years, whicha
is something unprecedented. Anybody
would be ashamed of the fact that
there is a continuous phenomena of
first class citizenship, second class
citizenship and so on. What is more,
even among the second class, there are
some who feel that some others should
be in the third class, and in the
third class some feel that some others
shoulg be in the fourth class. They
have got this idea of keeping some-
body else below them so that if some-
body above them exploits them, they
can liave their revenge on somebody
below. It really affects us all. It is a
national problem which has to be solv-
ed from g national angle.

Apart from the atrocities, look at
the dismal conditions of the harijans,
girijans and the backward classes. In
this great and ancient country of India
there are millions of people who do
not belong to either Scheduleq Castes
or Scheduled Tribes but who are still
warlcward,  They are  called by the
name “Other Backward Classes”. If’
you total up the Scheduled Castes,
Tribes and Other Backward Classes,
it will come to a sizable number and
1 wonder what remains of India!

They are in a very backward
and dismal condition. They know
only of disease, hunger, squalor,

iliness and death. It isw living hell !’
The tragedy is that this living hel} is
something which we are tolerating,
because for the last 30 years we have
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become almost insensitive to what is
happening around us.

We do not want to take any bold
and conerete steps. In a large num-
ber of villages Harijans cannot have
their buckets filled with water, if
‘buckets they have, because they can-
not go to the same well and take
‘water out of it.

After this rather long and distres-
sing backgrond ang preface. I want to
say that the Janata Government must
now take courage in both hands and
-adopt certain bold ang innovative pol-
cies and take certain urgent steps on
the basig of such policies. It js no use
making patchwork provisions of res-
-ervations etc. That, of course, is goud
up to a point, but not beyond that.
Even the scheduled castes and sche-
duled tribes who get certain advan-
tages out of this reservation, after
having got it, tend to forget that
-others of the same classes, their own
brothers and sisters, have been denied
all these privileges. Therefore, let us
net create another new class of reser-
vationist scheduled castes, reservation-
ist scheduled tribes etc. What we
want is a general kind of equality,
equality of opportunity for all.

What can we do to achieve it? Of
course, the Scheduled Castes Commits-
sioner is there, but if I may suggest.
Government must think of appointing
a special commission of knowledgable
ang seasoned people belonging not
onlv Lo the Harijan community but to
-all sections, to go into the whole prob-
lem and make recommendations to
the Government in terms of concrete
proposals as to what shoulq be done
for removal of these maladies and
‘agonies at their very root. If that is
done, I am: sure we shall be taking a
-great stride.

T also want to give a warning which
is coming not only from awakened
caste Hindus—who are unfortimately
very few, who believe in a casteless
if not a classless society and equality
—but from the Yully or partially aw-
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akened scheduled castes and scheduieg
tribes whc are now getting more and
more lilerate, more and more educat-
ed. Thney are not going to keep guiet
now. The new youth among the Iari-
jans and Girijans are now giving us
a red signal, and if we do not pay
heed to this the Dalit panthers and
others will cease to have faith in the
parliamentary and democratic inasti-
tutions and will begin to believe that
perhapa not through democratic means
but through others means only a revo-
Jution can take place. It is for us,
thercfore, to see that that king of fru-
stration and lack of faith in our exist-
ing political institutions to create  a
revolution of 3 fundamental type,
what Shri Jaya Prakash Narayan calls
total revolution, does not grow. We
should de this if we want to win the
confidence of all the scheduled castes
and scheduled tribes and the socially
and pelitically oppressed and depress-
ed people of this vast country, India’s
teeming millions about whom Dr.
Bool Chand had written a book quite
a long times back, and who are in.
creasing in numbers every day. The
tragedy of the situation is that these
teeming millions are living below the
puverty line. Therefore, the admim-
stration—here comes the Home Mini-
ster and his colleagues—at the Central
level must give an object lesson to all
the Siate Governments in the country.

One difficulty is that the officials—
the Home Minister may note this—
including bureaucrats and police at
various levels are caste Hindus and
when it comes to implementing Gov=
ernment decisions their own prejudices
and angles are brought in, and even
though Government at the policy
level wants to do cerfain things, they
refuse to implement the orders.

It is here that the administration
must become stern and must see to
it that the officials and the police
implement these orders as effectively
and honesty as possible.

One finds increasingly certain bul-
lying ang aggressive tactics of the
caste Hindus, particularly in the
rural areas. In urban areas, compar-
atively, the position is slightly better.
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But in Rural India the caste Hindus,
wherever they are, have adopted tac-
tics of bullying and {actics of aggres-
sion. That is why, you have this spate
of atrocities.

Then, coming to law and order prob.
lem, let us not forget that this is also
an economic problem, an educatiornal
probierr, a social welfare problem, a
culture development problem. In fact,
jtis a multi-faceted problem, and so
this has to be tackled from all these
angles.

Coming to the question of reserva-
ticns, the purpose and practice of
reservations have been to a large
extent, fulfilled The purpose ond
practice of reservations were laid
down in the Constitution by no less
a person than Dr. Babasaheb Ambed-
kar and no less a person than Pandit
Jawaharlal Nehru. I do not think Dr.
Ambedkar laid it because he was a
Harijan. They were doing this job
because they were guided by the spirit
and message of Mahatma Gandhi; they
were guided by the practices and
precepts of Mahatma Gandhi: What
are the practices and precepts? These
practices and precepts are: All men
are our brothers. If that is so, then
sume of our brothers who are back-
ward and behind, they must be given
weightage—weightage in admissions
in universities and colleges, weightage
in employment. But wherever there
are technical jobs of expertise, please
do not relax reservationg for Harijans
ang Girijans on that basis because
that involves inefficiency, insecurity,
damage to life and property also. If
Harijans and Girijans are not coming
up {o the level of technical education,
give them additional facilities to get
such education. That is why, I am
saying that fhis is a problem of educa-
tion.

About this whole matter. T can also
look at it from apother angle, namely
that this problem is a problem of
arrogance on one  side, ignorance

on the other and prejudice in petween!
On one side, there is the arrogance
of those who are in power—
gocial, economic, political, financial
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and monetary power—and on
the other there is the ignorance of
vast iceming, millions who do not
know what their rights are. Therefore,
we have to tackle this problem
from the point of view' of eli-
minating arrogance, removing ignor-
ance and trying to get rid of prejudi-
ces through persuasion.

Our friends and fellow-countrymen,
who are Harijan and Girijans,
must also take courage 1n
their hands through education and
see to it that they do not have inferi-
ority complex. I do nnt wan: them to
become violent I want my friends
my brothers and sisters of SC & STs,
to become intellectually militant not
violently militant. I want i
this intellectual militency on the part
of these people to assert their rights
and once that is done, the public opi-
nion will be created and when this
public opinion is created, such a con-
scious and cultivated public opinion
will see to it that these matters are
effectively dealt with.

Let us, in conclusion, touch a few
other important asperts of the matter.
Acute economic conditions of SC &
ST have to be looked into and have
to be removed. Therefore, the whole
problem of reservations employment,
conditions of Harijans and Girigans,
has to be looked into and tackled with
education and economic welfare mea-
sures. The Home Minister here must
take advantage .and assistance of his
colleagues the Minister of Finance and
the Minister of Education. The Minister
of Finance must never say ‘no’ so that
we have enough funds for the better-
ment of these people. They must pour
in lots and lots of funds purposefully
and meeningfully in the next couple
of years, may be in the next couple
of decades. Only then we can solve
this massive problem.

The Government’s role in todays
India is undoubtedly, positive, asser-
tive anq massive. But if Govern-
ment’s role is massive, positive and as-
sertive, no less positive, assertive and
massive is the role o voluntary ag-
encies doing the work in political,
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social, cultural, educational and other
matters, and fields and no less im-
portant is the role of an enlightened
- individual who will go on striving for
socia]l reforms. Where are today men
like Dhondo Keshav Karve? Where
are the Jyotiba Phules? Where are
the Dadabhai Naurojis? Where are the
-‘Tikzks- and Gokhales? Where are the
‘people who will look into the welfare
- of Harijans and Girijans?

The trouble is that we look at the
problem only from a short-lived angle
of getting votes. You may get the
votes of Harijans.” But by getting ihe
votes of Harijans, you do not neces-
sarily bring about their welfare. The
welfere of Harijans and Girijans is
much more important. Some of us
must have the courage to look beyond
shortterm purpose and have a long-
term policy. If we do that, then we
can have social reforms—I may say in
Hindi, roti beti and wvyaveahar. We
muet encourage people to have inter-
caste marriage, inter-provincial mar-
riages and jnter-religion marriages.
When that happens, this country will
have a certain new Indianness. When
the people go to America from all
partg of the world, they begin as Nor-
wegiang, Swedish, Chinese, Tibetans
and so on and, after they go there, they
forget that they are Norwegians or
Swedish or Chinese or Tibetans. They
are all Americans. The same thing is
with Russia, Britain and other big
countries Why can’t we have the same
thing in India? No matter from which
part of India the people come, from
which caste or religion they comre, they
are, first ang last, Indians. That can
bappen only with education and per-
suasion. That must be the role of
awakened individuals and enlightened
souls,

With these words, I ought to say
that it is not sufficient that this matter
could be discussed in one debate nor
can it be adeguately discussed in one
debate. It is an important and funda-
mental matter. Let us go to the root
of the problem. Let us begin effec-
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tively, purposefully, sincerely and
earnestly. If we do that, I am quite
sure posterity will have no chance to
say that we have faileq in our missionr
today.
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SHRI K. PRADHANI (Nowrangpur):
Mr. Chairman, Sir, before | speak on
this Commissioner’'s Report, 1 would
like to speak something about my subs-
titute motion which stands against my
name under serial No, 1. There is a
Scheduled Tribe in the districts of
Kalahandi and Koraput of Orissa State,
it is enlisted in the Schedule Tribe
Order under Serial Nu. 5 and that tribe'is
known as ‘Bhatiara’ in the two districts
of Kalahandi and Koraput. According
to the Schedule Order, there is no area
restriction in this State and the sche-
dueleg tribes mentioned in that list are
meant for the whole State. In the year
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1976, we passed a Bill known as the
Area Restriction Removal Bill. Ac-
cordingly all area restrictions within
the States were removed. There is
also a judgement of the Supreme Court
regarding the spelling variation bet
ween the name of the scheduled tribe
community mentioned in the List and
in the names held by the persons be-
longing to the schedule tribe communi-
ty. For instance, the name of the sche-
duleq tribe community ‘Bhattara’ is
mentioned in the List as ‘Bhatara’.
Therefore, such spelling mistakes
should be condoned and they should be
accepted. The Supreme Court judge-
ment also said that this kind of anoma-
ly should not be viewed seriously.
Sir, I have also written a letter to the
Home Minister on 15th July 1977 re-
questing him to consider this and ex-
tend all the privileges to the scheduled
tribes of Kalahandi district. The pri-
vileges that are allowed to this sche-
dulej tribe residing in the other dis-
trict of Koraput are not being allowed
to the scheduled tribes of Kalahandi
district for the last 20 years,

Then, Sir, I come to the reservaion
of posts to the Scheduled Castes and
Scheduled Tribes. In the Commission-
er’s report of 1973-74, I find that in
Clauses 1, 2, 3 and 4, the percentage of
scheduled castes employeqd is 3.58, 4.85,
10.34 and 17.86 respectively. The
figures for the Schedule Tribeg are.
respectively, 0.65, 0.50, 2.35 and 4.25
per ceni. This is with regard to the
Central Services upto 1-1-1974. The
reservation for the Scheduled Castes
is 15 per cent, for the Scheduled
Tribes it is 7.5 per cent. But
the figures 1 quoted show how
meagre the actuality is and how the
backlog is more than expected, espe-
cially for the Scheduled Tribes, which
is so negligible. That it is regrettable to
say in this House. Even in respect of
class III ang IV services as against 7.5
per cent we have only 2.35 per cent in
class III and 4.25 per cent in class IV.
The appointing authorities generally
say that candidates are mnot available
with them and the vacancieg are some-
times dereserved and they are given fo
the other people. In Delhi when they
call people for interview for class 11
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or class IV posts, they say that no
Scheduled Tribe candidate is available.
I submit there are no Schedule Tribes
in Delhi, Punjab, Haryana, Jamrmu
and Kashmir, Schedule Tribe people
are there in Orissa Madhya Pradesh,
Gujarat and Assam....(An Hon.
Member. ... . West Bengal). So, when
there is an advertisement in Delhi
for some posts reserved for Sche-
duled Tribes, they cannot expect

people to come from Assam or-

Orissa to work as clerks or weons.
So automatically all these posts get
dereserved. That is why I suggesi
that there should be regional reserva-
tion. For instance, in Orissy the Sche-
duleq Tribes constitute 2¢ per cent and
the Scheduled Castes I5 per cent.
There may not be much difficulty for
Scheduled Castes getting their quota
filled in respect of clasg III and IV
posts because they are there all over
the ccuntry. But it is not so with re-
.gard t¢ Scheduled Tribes and so regio-
nal reservation will have to be there.
Therefore, T ask the hon. Minister to
adopt a new policy of regional reserva-
tion for clasg III and IV posts.

Regarding clasg I and II posts they
say that suitable candidates do not
come for interview. Article 335 says
that the claims of members of the
Scheduled Castes and Tribes shall be
taken into consideration consistently
with the maintenance of efficiency of
adminisiration.

Arxticle 16(4) of the Constitution con-
tains the provision about reservation
but article 335 takes away almost all
the privileges given in that article.
Taking advantage of the words ‘consis-
tently with the maintenance of efficien-
cy of administration’, the appointing
authorities take the plea that those
people who appear for interview are
not competent to fil] class I or II posts.
Even if they may be first class MAs,
they are refected ag unfit for that job
Government has clarified in the stand-
ing orders that this phrase ‘consistent-
ly with efficiency’ means tihat they
would be given relaxation to an extent
of 5 marks. It is mot a reservation but
only a simple concession. Unless the
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Government gives more concessions
and accepts al] the Scheduled Castes
and Scheduled Tribes people who have
passed the degree examination or post-
graduate examination, the reserved
vacancieg in class T and II are noi go-
ing to be filled up. Therefore, 1 would
like to urge the Minister to give some
more concessions fo remove the back-
log,

Th=zn I come to Tribal development.
The latest strategy of the Government
of 'ndia with regard to Tribal Develop-
ment, is to eliminate exploitation and
to gear up economic development. In
pursuance of this, the Government of
India have taken steps to stop the ex-
ploitation of the tribal people. They
have taken several steps to stop money-
lending angd liquor vending etc.

st gferm s (‘!’iﬂ"l) :
JWIatT qgied, a8 FIT M7 ¥ qraay
gEg A W E ) FEa F faar 1
TaAT o T Ry § 7 fewew wwe
AT W22 F2T F 397 1 94 @Y
2, ¥ agiAtz R IR AT AR
qrET E |

SHRI K. PRADHANI: Integrated
Trihal Development Projects have been
started to eliminate exploitation and
to accelerate economic development.
Large scale multipurpose co-operative
Societies have been started to provide
necessary financial assistance to the
tribal people, and to help them in mar-
keting their agricultural produce. In
Tribal areas, the money-lenders and
businessmen take the utmost advantage
in exploiting the tribal people. That is
the reason why, the Government was
pleased to put an end to this exploita-
tion,

I would like to read a letter which
was written by Shri C. P. Majhi,
a Deputy Minister for Petroleum and
Chemicals, very recently on 14th Sep-
tember, 1976. He has stated:

“While coming from Koraput to
Vizag on the morning of 6th Septem-
ber, I happened to pass through a
weekly market at a place caled Rail-
gada.... As the tribal farmer is not
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capable of expressing himself pro-
perly and is also not knowing the
actual price of his produce, the
purchaser who is invariably a man
from outside, takes advantage of his
ignorance and cheats the tribal.
The tribal is also incapable of de-
fending himself when hig stock is
forcibly taken by the purchaser, put-
ting whether amount he pleases into
the hands of the ‘ribal, I saw myself
a man forcibly taking away about 3
Kilos of ginger from a tribal, putting
only three one rupee notes in his
hand. Thuys the tribal becomes help-
less and is not capable of protecting
himself.”

This letter was addressed to Shri
Rama Chandra Ulaka, Minister of Tri-
bal and Rura] Welfare, Government of
Orissa. I would urge the Minister to
gear up all the institutions started
under the Integratad Tribal Develop-
ment Programme to minimise the ex-
ploitation of the tribal people.

Lastly, there are Project Directors
appointed as the Heads of the integrat-
ed Tribal Development Projects. 1
come from a place where there is a
Tribul Development Project for a sub-
aivisions, which is known as Nowrang-
pur. I has got ten ITDP blocks.
There is a Project Director who is of
the rank of an Additional District
lMagisirate. According to the latest
polivy decided by the Government of
India, the law ang order situation
should be under the direct control of
the project administrator and he should
be the administrative authority of that
project area. But I am sorry to say
that this practice is not being followed.
The A D.M, who has been posted gs the
ITDP officer has a very small room
in g very small office in a corner of the
town. He is quite alvof from the ad-
ministrative authorities. The S8.D.O.
iz diflerent. The Collector is zome-
where else. He is only entrusted with
the development work. He has no
jeep. Whenever he wants to go on
tour he has to approach somebody else
for a jeep for carrying on the ITDP
propaganda work. The integrated tri-
bal development project, which has
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been conceived recently as the new
pattern of administration, will aot suc-
ceed unless both law and order and
development are linked together. At
present, the tehsildar and revenue offi-
cers are separately appointed and tnese
people are only meant for development
projects. These should be linked to-
gether. So, I request the hon. Minister
to pass necessary orders to the State
Government of Orissa to revise this
pattam of administration.

BT GoaAY q7w (A ) : gl
qfq witew, oz 9t #favaca o &,
TIGrAT Aifx wre vy 7:fy & graow
g for ae ga aga 77 @ & SO WY
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e ¥ g & 9 e qea: sfeard @
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TEHEaT o) e @ 1w ast
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Ffam dw e At ems & @rdr st
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SHRI C. N. VISVANATHAN (Tirup-
pattur): Mr. Chairman, Sir, I am sup-
porting the Motion moved by Prof.
Madhu Dandavale about the Scheduled
Casfes and Scheduled Tribes in this
Session.  One Member from the Janata
Party said that only 2 Congress Mem-
bers are present in the House. I feel
the same way about the Janata Party
and asbout Government alsoc. There is
no Cabinet Minister present now; and
the attendance in the House is omly
about 37. i.e. not more than 9 per cent
This shows that the House and the
Members are not showing adequate
interest on this Motion. The people of
India are watching very closely as te
what this Government and this House
are going to do for the welfare of the
Scheduled Castes and Scheduled Tri-
bes. There may be a false propagaunda
that the Government is doing much
for the SCs and STs. We should de
something concrete for the SCs and
STs. Merely giving reservation eof
seats and some jobs to them is net
enoizh.,

MR. CHAIRMAN: Mr, Visvanathan
will get his chance to continue the
speech. The House now stands ad-
journed,

18 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, Novem-
ber 18, 1977/Kartika 27, 1899 (Sake)



